1. Introduction

The Hon'ble NGT vide order dated 16.01.2019 in O.A.No.606 of 2018 in
the matter of Compliance of Municipal Solid Wasie Management Rules,
2006 passed various directions to all the States and directed thar “The
Chief Secretaries / Administrators of all States / UTs to review the
progress on all the above issues and for the purpase, hold first meeting
within one month from today. After the Chief Secretaries have monitored
the matters, the status reports of compliance and immediate future plans
may be presented / filed before this Tritwnal, For this purpose, we divect
the Chief Secretaries to remain present in person along with their reports

on different dates mentioned below siarting from I March, 2019 at 2:00

S.No. | ‘State / UT Date of meeting

33 Telangana 29.04,.2019

In this connection the status of compliance report is submitted as under;

Telangana, as a State within the Union of India was born on 2™ June, 2014
as the 29" and the youngest state in Union of India. The Staie has an area
of 1,12,077 Sq. Km. and has a population of 3.52 Crore. Hyderabad is the

capital city of Telangana.

The State comprises of 33 Districts as per the Telangana Districts re-
organization undertaken in 2016 and subsequently in 2018. The 2011
census reports urban population of Telangana State as 14.50 million

representing about 42% of total population. The urban population of the



State is spread across 142 ULBs consisting of six Corporations and 136

Municipalities of all grades. Hyderabad is 100% urbanized district with

more than 50% of the State urban population.

2. Status of Compliance of Solid Waste Management Rules, 2016

A. Status of ULBs in the State.

* Total no. of existing Urban Local Bodies

e Municipalities recently constituted by Act 4 of 2018

- 74

- 03

[Cleared by Court orders dt.08.03.2019 in - W.P.No.14010/2018]

¢ Total No. of ULBs - 142
B. Status of Solid Waste Management in State:
GHMC | Other | Total
ULBs

i. | Total Garbage Generated | : 5626 MTs | 2871 8497

MTs MTs

ii. | Total Garbage Collected 5543 MTs | 2814 8357

MTs MTs

dii. | % of Garbage Lifted .| 9B52% | 98% | 98.26%
iv. | % of Garbage segregated | :| 62.00% | 24% 43% |
v. | Total No. of House Holds : | 22,78,240 | |575889 | 38.54,129
vi. |No. of House Holds|:|22,28,118 | 1361606 |3589724

covered under D21
Vil |% of D2D Garbage|:| 97.80% | 94% | 95.9%

Collection




e No. of ULBs practicing composting : 62
» No. of ULBs have dry waste collection centers ! 30

e Landfill: The GHMC is having fully mechanized processing

system and scientific landfill facility in the State.

The averall composition/Characteristics of the municipal solid waste is
Organic — 50-60%, Inorganic and Recyclables 23% (paper 8.13, Plastic
rubber — 9.22, Metal and glass — 1-1.5%, Rags-4-4.5%, others — 4%)

remaining inert material (20-25%).

C. As per rule 23 of SWM Rules, 2016, State Level Advisory Body has
been constituted by the State Govt vide G.O.Ri.No.447, MA dated

26.07.2017. A copy of the GO is annexed as Annexure-1.

D. In 1* SLAB meeting held on 13.10.2017 it was discussed on the various

provisions enlisted in SWM Rules and made certain recommendations,

i. As per rule 15 (£, all ULBs were requested to collect user
charges from Bulk Waste Generators (BWGs) (more than 100
kg/day) in first phase and later on same has to collected from all

waste generators. LILBs are collecting user charges from BWGs.

ii. As per rules 15 (c), all ULBs recognized waste pickers and
issued ID cards and allowed them to segregate waste at

processing facility.

iii. As per rule 15 (h), Material Recovery Facilities (dry resource

collection centers) are functioning in 30 ULBs,



E.

4

iv. As per rules 12 (a), all District Collectors were reguested to
identify and allocate suitable land, where the land is not available
for processing and disposal of waste. In 142 ULBs, except 49

ULBs all ULBs got land for processing and disposal of waste,

v. As per 15 (b), all ULBs shall strengthen the door to door
collection system by engaging required number of vehicles. No.
of Swachh Autos under Driver-Cum-Owner were provided to

unemploved youth to take up door to door collection of waste,

The 2™ SLAB meeting was held on 11.04.2018, as per the decision
taken in the meeting, the Commissioner and Director of Municipal
Administration prepared and circulated model Bye-laws for user

charges as well as penal provision for littering and open defecation etc.

In compliance to rule 6 (c) and 11 (a) of SWM Rules, 2016, Govt, of
Telangana formulated State SWM  Policy and Strategy for
implementation SWM Rules 2016 in the State. The State Government
vide G.O.RLNo.8BOB, dated 24.09.2018 notified the State Solid Waste
Management Policy and Strategy. The bye-laws are included in the
State policy incorporating the user fees and penalties. As per the State
policy the ULBs shall notify the bye-laws incorporating the user fees for

different categories and penalties.

- The State SWM Policy and Strategy was prepared with a aim to reduce,

re-use, recycle, recovery and optimum utilization of various
components of solid waste to ensure minimization of waste going to

landfill and minimize impact of solid waste human health and
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environment, Copy of the State SWM Policy and Strategy was shared
with Regional Monitoring Committee, South. A copy of the GO
notifying the State SWM Policy and Strategy and Copy of the policy is

annexed as Annexure-11.

. Detailed Project Reports for solid waste management have been

prepared for 72 ULBs and are ready for implementation. Stand alone
processing facilities i.e.. Composting, Material Recovery Facility and
RDF facility etc., are proposed for each ULB, where as
Regional /Cluster based approach adopted for scientific landfill of imerts
! rejects coming out of processing of waste. Accordingly, 20 cluster
have heen formed (within 30 km distance UL Bs) for establishment of
Regional Sanitary Land Fills. The DPR proposals were sent 1o
Government of India for sanction of the amount under Swachh Bharat
Mission, Copies of all DPRs shared with Kegional Monitoring
Committee, South for reference. The Detailed Project Reports for

another 21 Municipalities are under preparation.

. A dedicated Project Management Unit with SWM experts has been

established at C&DMA office to train, handhold and support the ULBs

in implementation of Solid Waste Management.

The Greater Hyderabad Municipal Corporation (GHMC) has formulated
and implementing the Integrated Solid waste Management project for
collection, transportation, treatment and disposal of Municipal solid
waste since 2012 in compliance to the Municipal Solid Waste Rules

with following components.
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i. Primary amnd Secondary collection & transportation:

111,

Municipal Solid Waste (MSW) is collected from door to door
from individual households, bulk garbage generators like hotels
& Restaurants, gated communities etc. and storage bins placed at
appropriate locations at road side. The MSW so collected is
being transported to various transfer stations (20 No's) through
small capacity wvehicles named as "Swachh Auto Tippers"

(SATs).

. Management of Transfer stations and Transportation of

waste from transfer stations to treatment facility: MSW from
transfer stations is transferred into higher capacity vehicles and is
then transported to the centralized treatment and disposal facility
centre established at Jawaharnagar (V), Shameerpet (M),

Medchal-Malkajgiri District,

Treatment & Disposal: All the MSW is processed and disposed
scientifically in accordance with Solid Waste Management Rules
and Pollution Control Board is monitoring and is giving the
consent for operation from time to time, About 35% of dry
fraction of MSW is recovered as Refuse Derived Fuel (RDF),
compost made from wet organic waste constitutes about 5% by
weight of total waste. About 15% of inerts are disposed into the
scientific landfill on an average. About 1% of plastic is
recovered and recycling in to plastic granules and recycled
plastic bags with = 50 microns are manufactured on site. About

5 TPD of fresh organic waste is converted into electricity
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through bio-methanation process. A 300 KLD capacity RO plant
was installed and operated for treatment of leachate generated at
facility and another 300 KLD capacity plant is under

construction,

K. The following municipal solid waste processing plants are located in the

State:-

* M/s.Hyderabad Integrated Municipal Solid  Waste
Management Project (HIMSWMP) is operating MSW
processing facility at Sy.No.173, Jawaharmagar (V), Shameerpet
(M), Medchal-Malkajgiri District. This facility processes and

disposes the MSW generated in GHMC area.

» Processing facilities:

S.No. Description of the facility Capacity
1. | RDF Plant (2X 1200 TPD) 2400 TPD
2. | Compost Plant (3X680 TPD) 2040 TPD |
3. | Recycling Enfﬁpfe:-: (Plastic, Paper, 600 TPD

| Metal, Rubber, Glass ete.)

4. Land fill with leachate collection and 735 TPD -

treatment system

# The facility was permitted to establish Waste to Energy Plant
with a capacity of 198 MW and the same is under

construction.



* Bio-methanation: In Warangal Corporation the waste generated
from markets, hotels and dung from slaughter houses is being
used in bio-methanation plants 2 nos of | ton and 2 ton capacities

to generate power of 12 KW & 24 KW respectively.

» Vermi-Composting / Bio-composting: Vermi-Composting /
Bio-composting plants are existing at GHMC, Mirvalguda,
Nalgonda, Karimnagar, Bhongir, Suryapet, Tandur, Siddipet,
Jagityal, Siricilla,  Adilabad, Nizamabad. Dubbaka,
Ramagundam, Armoor, Medak, Mahabubnagar, Mancherial,
Mandamarri, Nirmal, Jlalpally, Meerpet, Medchal, Boduppal,

Shadnagar, Vikarabad, Perjadiguda municipalities.

L. The Hon'ble NGT, New Delhi in O.A.No.199 of 2014 has disposed the
case with the order dated 22.12.2016 duly issuing directions to ensure
the implementation of Solid Waste Management Rules, 2016, The
Secretary, MA&UD filed an affidavit before the Hon'ble NGT in April,
2017 and submitted revised action plan and road map in compliance
with the SWM Rules, 2016 and for implementation of the direction of

the Hon"ble NGT in O.A No. 199 of 2014.

M. The action plan mainly includes (a) Achieving 100% door to door
collection, {b) Establishment of dry waste collection centre in ULBs, (c)
Procurement of SWM  wvehicles under the 14 FC  pgrants, (d)
Implementation of litter free roads in ULBs, (&) Information, education
and communication activities under the Swachh Bharat Mission under

SWM, (f) Training and capacity building of the elected representatives
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and ULBs functionaries on SWM Rules, 2016 and (g) Preparation of

detailed project reports for Integrated Solid waste Management.

N. The EFS&T Department vide G.0.Ms.No.27, dated 10.07.2017 issued
Notification prohibiting open burning of waste and utilization of RDF as
fuel in power generation and cement plants. A copy of the GO is

annexed as Annexure-111. As per the notification:

I. The power generation plant and cement plants in Telangana State
shall buy and use Refuse Derived Fuel (RDF) as fuel in their
respective plants, wherever RDF plant is located within 100 km

radius,

13

There shall be complete prohibition on open burning of waste on
lands, including at landfill sites. Environmental compensation on
open burning of waste will be levied, as Rs.5.000/- for Simple
burning & Rs.25,000/- for Bulk waste burning, The
Environmental compensation will be recovered as arrears of land

revenue by the competent authority.

eThe competent authority for levy of environmental
compensation is the concerned Urban Local Body / Gram
Panchayat for open waste buming done by public,

concessionaire, project proponent (Private), communities etc.

® The Telangana State Pollution Control Board is the competent
authority for levying of environmental compensation for
open waste burming done by Urban Local Bodies [ Gram

Panchayat.
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3. Environmental Compensation collected shall be utilized for
creating awareness among general public on environmental

issues open burning of waste.

(. Initiating action against the individuals for open burning of garbage as
and when the incidents are brought to the notice of the Authorities. The
GHMC has levied penalty of Rs.0.92 lakhs on the individuals for open

burning of garbage in 190 no. of incidents,

P. On receiving complaints regarding open buming of garbage by
Grampanchayat of Annaram & Municipalities of Sangareddy and
Tandur, the TSPCB issued directions to the Grampanchayat &
Municipalities to stop open burning of the waste and also levied penalty

of Rs.25.000/- each as per G.0.Ms.No.27, dated 10.07.2017.

Q. The State submitted the action plan with revised timelines to the RMC,
South Zone, with outer deadline for execution of action plan by
31.10.2019. The status of action taken on the action plan as per the

revised timelines is as follows:

STATUS |
TIME OF
S. NGT ACTION ACTION LINES IMPLEM
No | DIRECTIONS | PROPOSED TAKEN SUBMIT- ENTA-
TED THON
Implementation | 1. The State|]. The State | Oct, 2019 Partly
of the §SWM Level Level Advisory achieved
Rules- Every Advisory Body for
State and Union Committee Monitoring  and
Territory  shall will oversee | [mplementing  of

enforce and and provide |
| |
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Si-

NGT
DIRECTIONS

implement

Solid

~ the

Waste

| Management

(SWM),
2016 in all

Rules
respects and
without
further delay.

any

3

The directions in
this  judgement

shall apply to the

entire  country,
All  the State
Government & |
UTs shall be
obliged to
implement  and
entforce these
directions
without any
alteration or
reservation,

STATUS
TIME OF
ACTION ACTION LINES IMPLEM
PROPOSED TAKEN SUBMIT- ENTA-
TED TION
guidance in | SWM Rules,
implementat | 2016 have
ion of the|convenad wo
Rules meeting i.e., on
Detailed. 13.10.2017 &
Project 19.03.2018  and
Report certain key
covering all | decisions  were
the taken on |
components | implementation
of solid | of Solid Waste |
waste Management
managemen | Rules, 2016,
t will be
implemente | 2. The DPRs of
d in all the| 72 ULBs are
Urban Local | completed.
Bodies
(ULBs) 3.The DPRs of 31
with the | ULBs is approved
funding by High Power
support Committee  and
fam implementation is
Swachh In process.
Bharat
Mission by
empanelled

consultants.
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territory in

consultations

dated 24.09.2018 |

STATUS
TIME OF
S. NGT ACTION ACTION LINES IMPLEM
No | DIRECTIONS | PROPOSED TAKEN SUBMIT- ENTA-
TED THON
3 Establishment Detailed This was taken | Oct, 2019 Partially
and Project Reports | care while complied
operationalizatio | will be | preparing the (GHMO)
n of the plants for | prepared in line | Detailed  Project
processing  and | with the SWM | Reports ULB
disposal of the | Rules 2016 and | wise.
waste and | the  Standard
selection and | Operating
specifications  of | Procedures
landfill sites | (SOPs) of the
which have to be | processing and
constructed,  be | specifications
prepared and | for landhlls for
maintained scientific
strictly in | disposal of
accordance with | inert. residues,
the Rules of | rejects and will
2016. be
implemented as
per the
provision in the
Rules.
4 Prepare a state | Preparation of The Government| Scpt 2018 Complied
policy and solid | State  Policy notified State
wass jand  Solid| gy policy and
ARnREemEnL Waste Strategy vide
strategy for the | Management
state or the union | Strategy in (O HLHOEOR,
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NGT
MRECTIONS

ACTION
PROPOSED

ACTION
TAKEN

TIME
LINES
SUBMIT-
TED

STATLUS
OF
IMPLEM
ENTA-
TION

| stakeholders

consultation with

including
representative of
waste  pickers,
self-help  group
and similar
groups

in the field of

working

waste

management
with

rules,

consistent
these

policy
on solid waste

national

management and
urban

samitation policy

national

of the ministry of
urban

development, in a
period not  later
than one vear
from the date of
notification  of

these rules;

with all the
stakeholders
will
considered

the

be

implementation
of SWM Rules,
2016.

The period of six

months specified
under Rule 6(b),

and same was
submitted to the

RMLC.

-l

Revised action

plan with outer

of

deadline




14

TIME
-. NGT ACTION ACTION LINES
No | DIRECTIONS PROPOSED TAKEN SUBMIT-
TED
|5 of the Rules of 31.10.2019  was
2016 has already submitted,

lapsed. All the
stakeholders
including the
Central
Government  and
respective  State
Government f
UTs have failed
to take action in
lerms thereof
within the
stipulated period,
By way of last
oppartunity,  we
direct that the
period of six
months shall be
reckoned w.e.f
1® January,
2017. There shall
be no extension
given to any
stakeholders for
compliance with
these provisions
any further.

STATUS |
OF
IMPLEM
ENTA-
TION
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STATUS |
TIME OF
s. NGT ACTION ACTION LINES IMPLEM
No | DIRECTIONS | PROPOSED TAKEN SUBMIT-  ENTA-
TED TION
Ensure 1. Suitable lands l In Telangana J:.inuar}-. Partially
identification and | for State, 24 ULBs 2019 complied
allocation of | establishment | do not have land
suitable land to| of processing | for dumping. The
the local bodies | facilities for | After periodic Honble
within one wyear| each ULB  persuasion with Chairman,
for setting up of | will be | the Distriet SLC
processing  and | established. | Collectors 12 conducted
disposal facilities ULBs have got VC o
for solid wastes |2 Land for | land allotted for 14.03.201
and incorporate | construction | dumpsite and 9 with all
them in  the| of repjonal |Oonly 12 ULBs are District
master plans | landfills for | NOt having Collectors
(land use plan) of | [j gs (< 5 |dumpsite for
the State or as the | [ akh presently,  The formation
case  may be | population) | proposals are of District
cities through | it be | under active Special
metropolitan and | identified and | consideration  of Task
district planning | committee | the Collectors for Force and
committees  or | il he | allotment of land. identificat
town and country | sonetituted ion  land
planning headed by the for the
department; Diiateiet 2 & 3. This is ULBs
Collector for | already where the
the same. The | INcorporated  into land is not
comimittes the 5State Solid available
will consist of | Waste for
Revenue Management processing
Development | Policy. an
disposal
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No

NGT
DIRECTIONS

ACTION
PROPOSED

ACTION
TAKEN

TIME
LINES
SUBMIT-
TED

STATUS
OF
IMPLEM
ENTA-
TION

Officer
(RDO),
Tahsildar,
Public Health
Engineer,
Town
Planning,
Regional
Pollution
Control and
respective
ULB
Commissione

3.Guidelines

will be
finalized in
the proposed
state  policy
for  regional
level

processing
plants and

landfills.

Frame bye-laws
incorporating  the
of

these rules within

provisions

Bye- Laws will
be
with

provisions

notified
the
of

Model Bye-Laws
incorporated  in
the SWM policy.

of waste

Sept, 2018 |

Partly |

achieved
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Eﬂ]ﬁl

| STATUS
TIME OF
S. NGT ACTION ACTION LINES IMPLEM
No | DIRECTHONS PROPOSED TAKEN SUBMIT- ENTA-
TED TION
one year from the | SWM Ruiﬂ‘j.
date of | 2016
Cnotification of
| these rules and
ensure timely
implementation.

8 | Waste to Energy | Guidelines and | The State SWM | Oct, 2019 Under
plant established | Standard Policy has active
for processing of | Operating indicated various considerat
the waste shall | Procedures will | technologies  for ion in
mandatorily be laid out for | processing  and GHMC
ensure proper | the Waste to | disposal of waste, WTE
segregation prior | Energy  Plants plant
to  incineration | to ensure only
relatable to the | combustible
quantum of the fractions are
waste used for

incinerations
by the State
Level Advisory
Committee.

9 Mandatory to | 1.The proposed | Yes, the same is| December, Partly
provide for a| policy will |incorporated  in 2018 achieved
buffer zone | consider the SWM policy (GHMC
around plants and | provisions in WTE
landfill sites | the SWM [ Yes, the same Plant)
whether they are| Rules was taken care
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STATUS
TIME OF
S, NGT ACTION ACTION LINES IMPLEM
No | DIRECTIONS PROPOSED TAKEN SUBMIT- | ENTA-
TED TION
gﬁﬂgmﬁﬁically for with the detailed
integrated or are | demarcating | designs in  the
located buffer zones | DPRs prepared.
- separately. Buffer
zone and green |2 The  eurrent
belt are essential | pPRs  under
and MOl | preparation
necessarily need | for qll the 68 | Yes, the same
not be of 500| 111Rs will | was taken care
meters wherever | recommend | duly mentioning
there is a land | detailed  layout
constraint. demarcations | Planning in  the
of buffer | PPRs prepared.
zones  based
on the site

locations and
the
surrounding
environment
factors as per

the directions

of the
Hon'ble NGT

3.The Green
Belt

development
will be

undertaken in
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the loeal
authorities  shall
issue directives to
all concerned,
making it
mandatory for the
power generation
and cement
plants within its
jurisdiction o
buy and use RDF
as fuel in their
respective plants,
wherever  such
plant is located
within a 100 km
radius  of the

facility.

mandating  all
power
generation and
cement plants
to use RDF
based fuel
falling in 100
Kms of the
facility and
directive  will
be issued to
through the
concerned

departments.

STATUS |
TIME OF
S. NGT ACTION ACTION LINES IMPLEM
No | DIRECTIONS | PROPOSED TAKEN SUBMIT- ENTA-
TED TION
all the
processing
facilities
along the
boundary
walls and
maintained.
10 | State The State Govt. | Incorporated in Oct, 2018 Partly
Government and | will be | the SWM Policy. achieved
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STATUS |
TIME OF
NGT ACTION ACTION LINES IMPLEM
DIRECTIONS | PROPOSED TAKEN SUBMIT- | ENTA-
TED TION
Tipping fee, | 1. Concession Cﬁmpulerised Dec, 2018 Partly
wherever payable aries/ weighing achieved |
to the Operators of | machines are (under
concessionaire/op the  waste | proposed in the implement
erator of the processing | DPRs, ation in
facility, will not plants  will GHMC)
only be relatable |  be paid
to the guantum of | tipping fee
waste supplied to linking it to
the the
concessionaire/op functioning
erator but also to of facility
the efficient and and output,

regular
functioning of the
plant

Proper
computerised
weighing
machines should
be connected to
the online system
of the concernad
departments  and
local authorities

mandatorily.

2.Computerised

weighing
machines for
recording the
waste will be
installed  in
respective
ULBs
generating
maore than
100 MTD of
waste and the

cost for

procuring

will

be
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| | STATUS
TIME OF
S NGT ACTION ACTION LINES IMPLEM
No | DIRECTIONS | PROPOSED TAKEN SUBMIT- ENTA-
TED TION
incorporated
in the SWM
DPRs
12 | The waste is to | C&D waste | C&D waste | Dec, 2018 Partly
be collected by | will be handled | processing IS implement
| the -separately and | being  handled ed
concessionaire/op | will not  be | separately only in ({GHMC)
erator of the | mixed with | GHMC,
facility, there it | municipal solid | As per clause
shall be | waste and the | 6.13  of Solid
obligatory  for | guidelines will | Waste
him to segregate | be issued in | Management
inert and Cé&D |this matter to | Policy:
waste at |all the ULBs|All efforts shall
source/collection | and be made to allow

and

point then

transport it in
accordance with
the Rules to the

identified sites.

CONcessionaries

Cinert  waste

only the non-
usable, non-
| recyclable, non-

biodegradable,
non-combustible
and non-reactive
and
pre-processing
and
from

rejects

residues
- waste processing
facilities to go to
sanitary  landfill.
All efforts  shall
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- STATUS
TIME OF
S, NGT ACTION ACTION LINES IMPLEM
No | DIRECTIONS | PROPOSED TAKEN SUBMIT- ENTA-
TED TION
be  made 1o
restrict maximum
quantity of 20% |
of the solid waste
reaching the
landfill.

13 |Landfill  sites | . Detailed Trainings  were | Dee, 2018 | Partly
shall be subjected Project given to all the achieved
to hio- Report are | ULBs on the (GHMC)
stabilisation under Standard
within six months | process, Operating
from the date of| The DPR | Procedure of
pronouncement will list out | composting. At

of the order. The
stabilised waste

should be
suhjected to
composting,

which should

then be utilized
as compost,
ready for use as

organic manure,

bd

the process
for leachate
managemen
L in compost
processing

plants

landfills

and

. Standard

Operating

Procedures
for bio-
stabilization
of waste
will be

prepared

present 56 LULBs
are practicing
compost from
bio-degradable

waste,
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STATUS
TIME OF
S, NGT ACTION ACTION LINES IMPLEM
No | DIRECTIONS | PROPOSED TAKEN SUBMIT- ENTA-
TED TION
and
circulated to
all the
ULBs.

14 | Landfills should | Guidelines will | As per Provision | Dec, 2018 October |
preferably be | be issued for|6.13 of Solid 2019
used only for | deposition of | Waste
depositing of | the waste | Management (being
inert waste and | (other than | Policy. implement
rejects. However, | inert) by | All efforts shall ed since
if the authorities | segregating be made to allow 2012 by
are compelled to | such waste at|only the non- GHMC)
use the landfill | source of | usable, non-
for good and | generation. recyclable, non-
valid FEASONS, biodegradable,
then the waste non-combustible

(other than inert)
to be deposited at
such landfill sites
be segregated and
handled in terms

of clause-12,

and non-reactive
inert waste and
pre-processing
rejects and
residues from
wasle processing
facilities to go to
tandfill,
All efforts shall

be made o

sanitary

restricl maximum
quantity of 20%

of the solid waste
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| STATUS
TIME OF
S. NGT ACTION ACTION LINES IMPLEM
No | DIRECTIONS | PROPOSED TAKEN SUBMIT- ENTA-
TED TION
reaching the
landfill.

15 | Deposited Non- | Guidelines will | DRCCs are| Oct, 2019 | Panly
biodegradable be framed in |established in 30 achieved
waste and non- | consultation ULBs and the (GHMC)
recyclable plastic | with the | segregated
should be | EnCPH  and | recyclable waste
segregated from | other is sent for
the landfill sites | concerned recycling.
and used for | departments for
construction  of | usage of
roads and | deposited non
embankments in | -
all road projects | biodegradable

and non -
recyclable
plastics in
embankments
and
constructions
of roads.

16 | State 1. Provision DRCCs are | Dee, 2019 Partly
Government, will be | established in 30 achieved
Local made in the | ULBs to collect,

Authorities, Detailed store and make
Pollution Control Projects recycling

Boards of the Reports arrangements for
respective States, under all categories of
Pollution Control process for | the dry waste.
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TIME
S. NGT ACTION ACTION LINES
No | DIRECTIONS | PROPOSED TAKEN SUBMIT-
TED
Commirttees  of establishme | Further, ;|
the UTs and the nt of Dry| provision is also
concerned waste made in the
departments centres  in | Detailed  Project |
would ensure that very colony. | Reports prepared
they open or|, Linkages by the
cause to  be will he | CONsultants.

opened in
discharge of
Extended
Producer
Responsibility,
appropriate
number of
cenlers in every
colony of every
district in the
State which
would collect or
require residents
of the locality to
deposit the
domestic
hazardous waste
like
tubes,
batteries,

fluorescent
bulbs,

electronic  items,
expired

and

SyTinge,

medicines

provided for

recyeling
the
domestic
hazardous

wasie.

. Remnant
hazardous

material

will be

disposed
safely.

STATUS
OF
IMPLEM
ENTA-
TION
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STATUS |
TIME OF |
S. NGT ACTION ACTION LINES IMPLEM
No | DIRECTIONS  PROPOSED TAKEN SUBMIT- ENTA-
TED TION
such other allied
items. Hazardous
waste, 50
collected by the
- centers should be
either sent for
recycling,
wherever
possible and the
remnant  thereof
should be
transported to the
hazardous waste |
disposal facility.

17 | We direct | Ban on short The Govt. also| July, 2017 The
MoEF&CC, and | life PVCand | issued draft guidelines
the State | Chlorinated (G.OMs.No.28, 1o be
Governments  to | plastics will be | dated 10.07.2017 framed by
consider and pass | considered. regarding ban on the
appropriate short life PVC MoEF&C
directions in and Chlorinated C will be
relation to ban on plastics. followed.

life PVC

chlorinated

short
and
plastics as
expeditiously as
possible and in
any

case, not

later than six

The Government
received

objections on the
drafi notification.
The TsPCB
addressed a letter
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' STATUS
TIME OF
s, NGT ACTION ACTION LINES IMPLEM
No | DIRECTIONS | PROPOSED TAKEN SUBMIT-  ENTA-
TED TION
months from the to CPCB to give
date of suggestions /
pronouncement guidelines to be
of this judgment. followed on
banning short live
PVC and
Chlorinated
plastic as directed
by the Hon'ble
NGT. The
MoEF&CC
constituted a
Technical
Committee o
frame the
guidelines on the
use of PYC in all
packaging,
hoarding /
banners, use and
throw and short
time items.

18 | Direct that there |. Bumning of | At clause 6.9 of | Oct, 2018 | Achieved
shall be complete |  waste on | Solid Waste and on
prohibition  on| lands will be | Management going.
open burning of | prohibited Policy, ULBs
waste on lands, | and penalties | have been | 8o far
including at | specified in | requested 1o issue TSPCB
landfill sites, For | the directions |a press notice imposed

—Al
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STATUS
TIME OF
8. NGT ACTION ACTION LINES IMPLEM
No | DIRECTIONS | PROPOSED TAKEN SUBMIT- | ENTA-
TED TION
| each such | will be levied pmhihiling the penalty of |
incident or | against  the |open burning of Rs.25,000
default, violators | wviolators waste on lands /= each
including the | responsible as | and at  landfill from three
project the directions | site. Any person ULBs
proponent, will be issued | or body ( Annaram
concessionaire, to all the | responsible  for .
ULB, any person | ULRBs, such burning Sangaredd
or body | concessionair | shall reliable 1o y & and
responsible  for| e and persons | pay any person or Tandur
such burning, | responsible. | body responsible Municipal
shall be liable to for such burning, ities)  for
pay 2. Fire fighting | shall be liable to apen
environmental equipment’s | pay burmning of
compensation of | will be | environmental solid
Rs. 3,000/~ | installed in | compensation of waste,
(Rupees Five | the Rs.5,000/- 2
e
Thousand only) processin (Rupees Five
) . il - : ) i GHMC
in case of simple | facilities to | Thousand only) :
. . , imposed
burning,  while | put off the |in case of simple
) penalties
Rs. 25,0004 | fire and  burning,  while ’
- on the
(Rupees Twenty | training to the | Rs.25.000/-
X | individual
Five  Thousand | plant (Rupees  Twenty
- , s and so
only) in case of | operators to|Five Thousand :
ar
bulk waste | handle  fire | only) in case of
] ) Rs.1,11,0
burning. incidence, bulk wiste .
¥ -
Environmental burning. i
. penalty
compensation
was
shall be The same are
| ) imposed
incorporated  in

recoverad as
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STATUS
TIME OF
S. NGT ACTION ACTION LINES IMPLEM
No | DIRECTIONS | PROPOSED TAKEN SUBMIT- | ENTA-
TED TION
arrears of land | the Solid Waste | "and
revenue by the Management continuou
competent Policy. 5
authority in monitorin
accordance with The Govt, also i and
faw. 1ssued special
G.O.Ms.No.27, drives are
dated 10.07.2017 being
prohibiting  open conducted
burning of by the
zarbage, respective
field staff.
19 [ All  the local | All the [ No WTE plams | Oct, 2019 Under
authorities, Processing are operating in implement
concessionaire, | plants will | the ULBs other ation
operator of the | display the | than GHMC.
facility shall be | detailed Dash
obliged to display | information of board was
on their | the processing establishe
respective in ULB d in
websites the data | website and in GHMC
in relation to the | frontage of the for
functioning of the | processing administra
plant and its | plant. tive
adherence to the purpose,
prescribed
parameters, This
data shall be
placed in the
‘public  domain
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. STATUS
TIME OF
5. NGT ACTION ACTION LINES IMPLEM
No  DIRECTIONS | PROPOSED TAKEN SUBMIT- ENTA-
TED TION
and any person
would be entitled
to approach the
authority, if the
plant  is  not
operating as per
specified
parameters,

20 | We direct the ~ [The Govt. also July, 2017 | Continuou
CPCB and the issued s and
respective  State G.0.Ms.No .27, ongoing.
Boards to dated 10.07.2017 A toll free
conduct  survey prohibiting open number 15
and research by burning of provided
monitoring  the parbage. at TSPCB
incidents of such Sporadic for the
waste  burming incidences of citizens to
and to submit a open buming of lodge
report  to  the garbage 15 complaint
Tribunal as to noticed. 5
what  pollutants including
are emitted by on open
such illegal ‘and burning.

unauthorized

burning of waste.
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STATUS |
TIME OF
. NGT ACTION ACTION LINES IMPLEM
No | DIRECTIONS | PROPOSED TAKEN SUBMIT-  ENTA-
TED TION
21 To create public 1. Cost for | IEC activities i.e., March, 2017 | Continuou
awareness about | Information | rallies, meetings, s and on
the facilities | Education essay  writings going
available, and and elocutions in
processing of the | Communicati | schools, door to
waste, on (IEC) | door  awareness
obligations of the | activities are | through  SGHs
public at large, | earmarked in|women on
public the DPR | segregation,
authorities, under hoardings,
concessionaire preparation. | banners efc., were
and facility conducted under
operators  under 2. Intensive IEC | Bharat  Mission
the Rules and this | activities will | program. IEC
judgment. his | be undertaken | programs are
program  should | in the ULBs | implementing on
be conducted in| in regular | continuous  basis
the local | intervals in all ULBs 1o
languages of the | w.r.t the | sensitize the
concemned duties af  people on
States/UTs/Distri | waste segregation, not
cts generators to litter and burn
and the waste etc,

provisions of

S5WM  Rules, |

201a6.
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 STATUS |
TIME OF
5. NGT ACTION ACTION LINES IMPLEM
No | DIRECTIONS | PROPOSED TAKEN SUBMIT- | ENTA-
TED TION
22 | Every  Advisory State Level | July, 2017 | Continuou
Committee in the Advisory  Body | s and on
State shall also was  constituted going
act as a vide G.0.Ms.No,
Monitoring 447, dated
Committee  for | 26.07.2017. The
proper SLAB 15
implementation monitoring  the
of these progress on
directions and the implementation
Rules of 2016. of the directions
and SWM Rules,
2016,
23 |Hon’ble  NGT |Hon'ble NGT | The Judgement of | April, 2017 | Achieved
judgment and the | judgment and | the Hon'ble NGT
obligations the obligations |and the SWM
contained under | contained Rules, 2016 are
the Rules of 2016 | under the Rules | uploaded in the
should be |of 2016 are| TSPCB website
circulated  and | circulated and |in  English and
published in the  published  in | Telugu
local languages. |the Telugu to | languages.

all the UJL.Bs,
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R. Status of compliance with regard to O.A.No.606 of 2018 in the

matter of compliance of Solid Waste Management Rules, 2016:

i. The Hon'ble NGT, New Delhi vide order dated 20.08.2018 in
0.ANo.606 of 2018 in the matter of Municipal Solid Waste

Management Rules, 2016 issued the following directions:

a) Action plans shall be submitted latest by 31.10.2018 and to

be executed in the outer deadline of 31.12.2019,

b} Constitution of Apex Monitoring Committee (AMC),
Regional Monitoring Committee (RMC) and State Level
Committee (SLC), to oversee the steps to be taken to give
effect to the directions of the Tribunal, so that, if necessary,

further action can be taken in the matter.

i. The Governmemt of Telangana participated in all the five review

meetings held by the Regional Monitoring Committee, South Zone.

lil. Subsequently, the Hon'ble NGT vide order dated 16.01.2019 in the
above matter stated that the coordination at Regional Level does not
appear to be as effective as expected and felt that the pattern of
Committees needs modification. The Hon’ble NGT at paras 27 & 28
issued directions that instead of having Regional Monitoring
Commiltees constituted, the State Level Committees may function in
the modified form as being now directed. The Hon'ble NGT
modified the Constitution of SLC for Telangana State with the

following members; -
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|. Justice Sti.C.V.Ramulu, Former Judge of High Court —

Chairperson
2. The Prl. Secretary, MA&UD Dept. - Member
3. The Spl. Chief Secretary, EFS&T Dept, — Member
4. The Prl. Secretary, PR&RD Dept. — Member
3. The Prl. Secretary, MH&F W Dept. — Member
6. Representative of CPCB — Member

7. Member Secretary, TSPCB — Member Secretary of the

Committee

iv. The State Level Committee under the Chairmanship of Hon’ble
Justice Sri.C.V.Ramulu, Former Judge of High Court conducted 4
meetings on 14.02.2019, 05.03.2019, 25.03.2019 and 23.04.2019,
As per the decision taken in the meeting, the SLC Chairman and
other members visited GHMC's Integrated Solid Waste Management
facility at Jawahamagar and observed functioning of the entire
project facility. And also visited Gandhamguda, Fathullaguda and
Autonagar facilities of GHMC. The Principal Secretary to
Government, MA & UD Dept. conducted Video Conference with
Commissioners in the state, and directed them to implement SWM

Rules in toto without any deviation.

v. The Chairman SLC conducted a video conference with all District
Collectors with regard to formation of District level Special Task
Force for implementation of SWM Rules, 2016 under the

Chairmanship of the Chief Secretary to Government,



35

vi. The Government vide G.O.RtN0.223, dated 11.03.2019 issued
orders for constitution of District Level Special Task Force (STF) in
the matter of O.ANo.606 of 2018, All District Collectors have
constituted  District  Level Taskforce for monitoring and
implementation of SWM Rules, 2016. A copy of the GO is annexed

at Annexure-1V.

vii. Model Cities’Towns: In  compliance to the orders in

0.ANa.606/2018 the following cities are selected for Model Cities:

) Three major cities selected for Model Cities:

. Greater Hyderabad Municipal Corporation

FJ

. Greater Warangal Municipal Corporation

LS ]

. Karimnagar Municipal Corporation

b) Three major towns selected for Model Towns:

. Siddipet Municipality

]

. Sircilla Municipality

LR

. Boduppal Municipality

¢) The Government has identified 96 villages @ three villages
each in 32 Districts (except Hyderabad District) where the
Solid Waste Management is taken up or proposed to be taken
up for 100% compliance of the SWM Rules. List of villages

identified in 32 Districts is annexed as Annexure-V.

8. Future Plans for Solid Waste Management:

1} DPRs for SWM are prepared for 72 ULBs and ready for

implementation. As per the DPRs, each ULB shall have minimum
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processing facilities, i.e., trammels, conveyors, shredders, balers and
vibratory seivers etc., to process the incoming waste. And also have
compost pads, storage facility for compost, Material Recovery
Facility and Refuse Derived Fuel facility etc., to maximize the
resource recovery and minimize the waste go to landfill. As per the
DPRs, in 1" phase, standalone processing facilities with above said
facilities will be established in all ULBs of the State. In 2™ phase,
Regional Scientific Landfill facilities will be established on cluster

basis.

2) The C&DMA is organizing continuous capacity building programs
to all ULBs officials on SWM, PWM and C&D waste management
ete. so far, 2 state level workshops, 6 regional level workshops were
conducted to ULB officials. ULB are continuously conducting door
to door awarcness programs on source segregation through women
self help groups, school children, NGOs and RWAs etc. The
MEPMA (Mission for Elimination of Poverty in Municipal Areas) is
actively working for sensitization people on SWM Rules 2016, Al
present, 95% of households are being covered under door to door
collection of waste and 24% segregation is happening. To ensure,
100% door to door collection in segregated form, all stakeholders of
the society, i.e., SHGs, Schools, NGOs, RWAs and ward councillors
/ ward committees are involved through extensive IEC and
Awareness programs. And also strengthened the infrastructure for

primary collection of waste by providing requirement number of
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vehicles to ULBs to cover extended / merged and sub urban areas

under door to door collection of waste.

3) Huge activities were taken up under Information Education and
Communication (IEC) through Telangana Samskruthika Saradhi

under Swachh Bharat Mission on Solid Waste Management,

* 1152 Corporators [ Councillors and 11274 Public Health
functionaries were trained on Solid Waste Management
through Environment Protection and Training Research

Institute (EPTRI).
* 622 individuals were trained on masonry skills.

e 3500 Swachh Dhoots were trained on source segregation and

personnel hygiene.
e 250 Wall paintings on Swachh Bharat Themes.

® 316 hoardings and 934 lollipops are installed creating

awareness on Swachh Telangana.

* 8 Ad films on Swachh Bharat themes including on Solid waste

Management were developed and telecasted across all the

L/L.Bs.

* Advertisements were taken up on 600 buses for 3 months on

Source Segregation and door to door garbage collection,

* Advertisements were also taken up on 176 Railways

Reservation Counters across the State.
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4) ULBs started felicitation of best performing sanitation workers with

certificates as well as rewards from philanthropists/R WAs/NGOs for

their performance.  To recognize best performing officials, the

Telangana state government is planning to introduce an annual

award scheme at state level and at ULB level officials with

incentives.

3) In order to involve the citizen in Solid waste management as per

SWM rules 2016, the following efforts were made by GHMC:

iv.

V.

. Distributions of Twin Litter Bins-Twin bins to every household

were distributed to segregate wet and dry waste at household

leval,

. Replacement of Tricycles with 2500 mechanized auto tippers

(named as Swachh Auto Tipper or SAT) to improve collection

efficiency.

GHMC has launched Swachh Doot App to motivate citizens to

segregate the waste.

Taken up regular health check-ups to the sanitation workers and
distributing  protective equipment to prevent any risk while

performing sanitation duties.

Information Education and Behaviour Change Communication

(IEBCC) activities conducted such as:

*Deployed unemployed women from slums by name Swachh

Community Resource Persons (Swachh CRPs) to educate

cilizens,
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elnvolved main Bulk Garbage Generators (BGG) stakeholders
like Residential Welfare Associations (RWAs), schools,
Hotels in source segregation, maintenance of parks & play
grounds ‘and community halls and introduced self ranking
system among the above to create a competitive environment
and accordingly the best performers are rewarded in their

respective category,

ec-Learning Course on Swachh Bharat & Solid waste
Management: In order to educate and sensitize citizens.
launched a free e-leaming course on Solid Waste

Management and Sanitation activities.

eEssay Competition on Source Segregation (o create awareness

among school students.

oSwachh Caller Tune on source segregation on mobile as caller
tune to propagate the importance of recycling and segregating

garbage at source,

e Awareness campaign in coordination with Radio Mirchi has
initiated an awareness campaign with Radio Jockeys to
mobilize citizens and sensitize them about waste management
like Beat the Plastic Pollution, Source Segregation, and Waste

Management.

e Notification of Bulk Garbage Generators charpes were issued
and collecting the user charges from Bulk Waste Generators

and encouraging on-site composting by BGGs by way giving
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Concession in user who implement Decentralized composting.

*Encouraging the Dry Resource Centres and Waste to Compost

pits in parks to implement RRR policy.

6) GHMC initiated the intensive IE&BCC Project through ASCI and the

details are as follows:

a) Further in order to involve citizens in implementation of Solid Waste
Management by encouraging and making all the waste generators in
the city responsible for source segregation of the waste at their door
steps, GHMC initiated a pilot project for a period of six months
named as “SAAF HYDERABAD — SHAANDAR HYDERABAD"
and with an intension to extend further period based on learnings
from the pilot project to improve Sanitation and to achieve the
objectives of Solid Waste Management Rules and ODF++ protocol
in a period of three years. The pilot project is proposed to implement
in the selected areas having 2500 HHs size during the pilot project
through Administrative Staff College of India {ASCI) along with
their selected NGOs and Technical & Operational partners who are
working for Indore Municipal Corporation (IMC) which has proven
as best city in the country in this regard. Accordingly, the
government of Telangana has approved the pilot project through a
Memo no. 2432/GHMC-11/2019 MA&UD dated 07.03.2019 and

GHMC will be start implementation from 01.05.2019.

b) It was aimed to cover 1/3 of the area in the selected wards to involve

and prepare them for 100% source segregation and cover all the
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areas in the selected wards in the city by the end of one year.

¢} The following is the task wise action plan for the IE&BCC

implementation for all the 150 wards in the city and to achieve the

objectives of the SWM rules and to sustain the ODF ++ status of the

city in the areas in the selected wards.

S.No. Task Time period
1 | Attaining 100 % Attendance of workers 90
2 | Collecting waste 100% from D2D 30
3 Achieving 100% Segregation 90
4 | Decentralised Composting in Parks/Bulk 60
Garbage Generators

5 | Elimination of Bin Locations (Category Black 45
Spots)

6 | Elimination of GVPs Spots  (Category Black 45
Spots)

7 | Removal of C&D Points {Category Black 45
Spots)

8 | Litter Free Open Plots (Category Black Spots) 45

9 | Garden Waste & Tree Cutting Spots (Category 45
Black Spots)

1@ | Litter Free Roads/Drains/Lakes (Category 30
Litter Management)

11 | Elimination of Waste Burning Spots (Category 30
Hot Spots)

12 | Elimination of Open Defecation Spots 45
(Category ODF ++)

13 | Sustaining Public/Community Toilets as Per 45
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S.No. Task Time period

ODF ++ (Category ODF ++) =

14 | Elimination of Drainage Overflow Spots 90
(Category Hot Spots)

15 | Elimination of Water Stagnation Points 90
(Category Hot Spots)

16 | Restoration of Broken Footpath and Dividers 45
(Category Infrastructure)

17 | IEC/BCC and Motivational Programme 90
(Category IEC/BCC)

18 | IEC/BCC and Technical Training with Field 90
Staff by NGO (Category I1EC/BCC) |

a} The following detailed activities will be taken up under said pilot project

ACTIVITY

SUB-ACTIVITY

Door to Door C ollection

» Proper route mapping of all residential and

commercial D2D waste collection vehicle

s Meeting with door to door waste collection
Safaimitra and Rag pickers and visit along

with vehicle

e Sensitize  household and  commercial
establishment on SWM and promotion of
Swachh Bharat Mission, survey to collect

necessary data required for the project,

s Awareness will be created among residents
for 100% door to door garbage collection and
mobilize residents of wards/communities to

use 2 dustbins for segregation.

e Spread awareness in market areas, maintain
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ki — PETEwws

and enhance an integrated SWM strategy and
encourage shop owners to dump their
garbage into GHMC vehicle to get 100%
garbage collection.

e Monitor the door to door waste collection,
segregation and ensure proper operations will

he done on daily basis.

e In residential area once a day waste
collection system and commercial area twice
a day waste collection system will be

introduced.

Bulk Waste

Compliance

Generators

» [dentify the Institutions, Hotels, Restaurants,
Marriage Gardens, Hospitals. Nursing
Homes, RWA's, Market Associations n

Circle 17, GHMC.

e Make the list of bulk waste generators and
submit to the higher authority of GHMC.

e Preparation rouie map for proper wasle
collection and start door step collection in

daily basis

* Awareness on 3 R concept among bulk waste
generators in GHMC for establishment of
decentralized treatment of organic waste

generated in such institutions and segregate

organic wasle al source

e Spread awareness in market areas, maintain
and enhance an integrated SWM strategy and
encourage bulk waste generation owners to

dump their garbage into GHMC vehicle

# Inform to collect only dry waste in daily
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basis

» Make them aware that they will not give food

waste to animal/pig rearing agency/persons.

Sweeping of Public,
Commercial and Residential

Arcas.

* Meetings with Market Associations, Resident
Welfare Associations. team will coordinate
with a market association regarding their
cooperation into implementation of strategies
of cleaning and sweeping being done by
GHMC.

» Prepare proper street cleaning system beat to
beat and street route mapping to assigned

individual Safaimitra duty

e Will sensitize shop keepers, floating
population, community people on the drives
under Swachh Bharat Abhivan to clean
surroundings and save environment and to
keep required number of bins in front of

shops.

e GHMC will provide HDPE bags to all
Safaimitra involved in road sweeping so that
they can store the sweeping waste in the bags
which will avoid littering of sweeping waste

in the wind.

Mechanized road sweeping

e Assessment and i[ftii.'-l.li.ﬁi:ﬂti.nﬂ of all
commercial areas for mechanized road

sweeping.

* Proper monitoring of sweeping of roads,

Segregation at source

e Will  encourage residents to  provide

segregated waste from their houses.




45

'« Will find colonies/areas in all wards, where
RWA has been working on Swachhata and
will register themselves in GHMC, so that
they can create awareness among the

Community/ Society for Source Segregation,

* Will form community group with female,

vouth groups, local residents, RWA and

involve them into awareness to make of

Source Segregation.

e Meetings with these groups and monitoring

of source segregation on regular basis,

Litter Bins

e Listing and Identification of spots for placing
litter bins and promotion among the
residents, customers to use litter bins while

travelling in the city,

* Monitoring and Supervising of litter bins will
be done on regular basis so as to ensure

timely emptying of all litter bins,

Citizen Grievance Redressal
and feedback system

* Household promotion of Swachhata Ap;:l._.
and take household feedback regarding waste

collection and management.

e Will promote door to door awareness of the
GHMC App., regarding grievance redressal

of online complains etc.

T. Faccal Sludge and Septage Management (FSSM):

* Safe management of faecal sludge and septage is critical for better

sanitation outcomes and building liveable urban areas.

® Towards this, Government of Telangana formulated Policy on Faecal



46

Sludge and Septage Management (FSSM) vide G.O. Ms No.176,
dated 29" September, 2018. The G.O. mandates every ULB in
Telangana to scientifically treat and dispose faecal sludge and
septage. A copy of the GO and policy on FS5M is annexed as

Annexure-VI.

Establishment of Faecal Sludge Treatment Plant (FSTP) is a way o
scientifically treat the faecal sludge and septage and render it
harmless. A FSTP consists of infrastructure wherein faecal sludge
and septage is received and treated and the residue after treatmentis
safely reused within the FSTP premises or safely disposed as per

applicable standards.

In order to meet the mandate of the FSSM Policy, the Director of
Municipal Administration (DMA), Government of Telangana
awarded all 71 ULBs to 7 private operators for construction and

maintenance of FSPTs under Build Operate & Transfer mode.
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Feacal Sludge Treatment Plant at Warangal Municipal Corporation:
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3. Status Report on Compliance to Plastic Waste Rules, 2016,

» The State issued G.O.Ms.No.79, dated 30.12.2016 regarding Ban of
manufacture, stocking, sale and use of carry bags of less than 50 microns
thickness and imposing penalties for non-compliance of the Rules. A

copy of the GO is annexed as Annexure-VII.

# Through this GO, the Plastic Waste Management and the roles and
responsibilities of the Urban Local Bodies and the Grama Panchayats,
responsibilities of waste generator, producers, importers and brand
owners, retailers and street vendors are specified. State Level Monitoring

Committee and Distriet Level Commitiee are also created.

Levy of penalties:

a) The manufacturing units, found to be violating the rules, relating to
manufacture, recycling, thickness and marking, shall be fined
Rs.50,0000/- for the first offence and the license / consent of the
unit shall be cancelled for the subsequent offence in addition to

confiscating the machinery used for the manufacture;

b) The retailers, vendors and other establishments found to be
violating the rules, relating to the use of plastic carry bags of
banned category, shall be fined Rs.2,500/- to Rs.5.000/- for the
first offence and the trade license of the violator shall be cancelled
for the subsequent offence, under relevant Municipal Laws and

Shops and Establishments Act;
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¢) The individuals found to be littering public places with plastic bags

shall be fined Rs.250/- to Rs.5(00/- per offence.

# The total estimated plastic waste generated in the State of Telangana is
6854 TPD in the year 2017-18 as per the annual reports furnished to
CPCB. The Integrated MSW processing facility at Jawaharnagar has
recycled about 657.12 MT of plastic waste in the year 2017-18 for
making plastic bags. The non-recyclable plastic which is approximately
275 to 330 tons per day received at the facility is going as part of RDF.
A quantity of about 12 TPD of plastic is being channelized 1o recyclers

through DRCCs.

# The TSPCB has issued registrations to 211 Nos. of plastic carry bag
multilayer pouch or sachet / recycling units / producers and brand

OWNETS.

# As per the Hon ble High Court orders in W.P.No.28447 of 2008, dated
26.12.2014 and 25.03.2015 illegal flexes are completely banned in all
ULBs in the State. The MA&UD Dept, Telangana has issued
instructions to all the Municipal Commissioners in the State for strict

implementation of above orders without any deviation.

"F

All the ULBs have identified and notified “Litter Free Zones” 1o ensure
special focus on littering / usage of plastic / flexes etc., in these

identified zones.

» The EFS&T Department, GoT vide G.0O.Ms.No.27, dated 10.07.2017
issued notification prohibiting open burning of waste and utilization of

RDF as fuel in power generation and cement plants for co-processing.
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50 far penalty of Rs.25,000/- each has been collected from three ULBs

{Annaram, Sangareddy & and Tandur) for open burning of sohd waste.

»# The circular issued by the TSPCB vide No:1 1/GEN/TSPCB/ROH/HYD
f2017-06 dated 01.04.2017 was circulated by GHMC to all it's Zones/
Circles to prohibit the open burming of the waste and impose penalties on
the violators and so far Rs.1,11,025/- penalty was imposed and
continuous monitoring and special drives are being conducted by the

respective field staff.

# The EFS&T Department also issued a draft notification vide
G.OMs No 28, dated 10.07.2017 to impose ban on short life PVC and
Chlorinated Plastics in the State of Telangana and requested for any
objections or suggestions before a period of 60 days from the date of

issue of notification. A copy of the GO is annexed as Annexure-VIII,

# The Govemment received objections on the draft notification. The
TSPCB addressed a letter to CPCB to give suggestions / guidelines 1o be
followed on banning short live PVC and Chlorinated plastic as directed
by the Hon'ble NGT. It is learnt that the MoEF&CC has constituted a

Technical Committee to examine the issue.

# TSPCB has procured 2 vehicles for creating environmental awareness
including plastic waste management. Awareness programmes were also
conducted by the Board through distributing pamphlets / posters. As a
new innovative concept, short films were made to create awareness on
plastic waste management and distributed to all the District Collectors

through Regional Officers for screening.
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# The CPCB issued guidelines for co-processing of plastic waste in cement
units. The TSPCB initiated action for co-processing of non-recyelable
plastic waste in cement industries as an alternate fuel. The TSPCB has
pursued lifting of plastic waste from Kattedan Plastic Industrial Cluster
to Cement industries for co-incineration. During the vear 2016 two
truckloads of plastic waste (about 14 Tons) has been lifted to M/s.Zuari

Cement, Nalgonda district for co-processing.

# Swachh Auto Tippers (SATs) collect the wet and dry waste separately
from the Households and commercial establishment. Segregated waste is
transported to transfer stations in compartmentalized space in tippers by
which Auto drivers will collect the high value recyclable plastic and

channelize to recyclers through DRCCs,

# From transfer station mixed solid waste is transported to Jawahamagar
processing facility which is operated by the M/s.Hyderabad Integrated
Municipal Solid Waste Ltd., (M/s. HIMSW) in GHMC area where in the
plastic with high recyclable value is channelized to recycling centre
where in it was washed shredded and converted in to granules for the
end use such as manufacturing plastic bags with more than 50 microns.

Plastic waste with low or no recyelable value chanalizes for RDF,

# In other ULBs Plastic waste is segregated along with other municipal
solid waste by establishing DRCCs. 30 Nos. of DRCs (Dry Resource
Centres) are functioning in the State for segregation of dry waste into

different categories, enabling to re-use / recycle,
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# Plastic waste was used in the laying of BT roads bv GHMC and the
details are:
= During 2016-17 ; 2,40 Km of BT roads were laid by adding 6343 kgs
of plastic
= During 2017-18 : 2.20 Km of BT roads were used by adding 5162

kgs of plastic

# Plastic waste was used in foot-path by GHMC and laid about 5000 Sgfi
of footpath in Serilingampally circle in collaboration with Bamboo

house India.

» A special drive was conducted on 6" and 7" October, 2017 where four
manufacturing units were seized and 1319 retailer shops / users were
penalized, the total amount of penalty being Rs.13.93 Lakhs. The
GHMC collected cumulative fines from violators amounting to Rs.72.90

lakhs since 2016.

# The DPRs for 72 Municipalities are prepared for Re.652.0 Crores for
treatment of MSW including Plastic waste. For establishment of DRC
centres for segregation of plastic waste an amount of Rs.85.20 Crores is

required.

# The CPCB issued guidelines for disposal of thermo-set plastic waste
including Sheet Moulding Compound (SMC) / Fibre Re-inforced Plastic
(FRP) as per the Hon'ble NGT direction. The TSPCRB issued directions
to all the power utilities using SMC / FRP / Poly carbonate enclosures to

dispose the waste as per the guidelines issued by the CPCB.
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» Apart from GHMC area the status of implementation of ban on plastic

carry bags <50 microns and flexes are as follows in other ULBs:

o |162 awareness programmes have been conducted by the

ULRBs.

¢ Enforcement teams are constituted in all 72 ULBs.

* A total of 10875 raids were conducted to regulate the usage.

o A total of 26776 Kgs of plastic is seized by the all ULBs.

o A total of Rs.35.31,160/- is collected as penalty from violators.

o 13541 no. ol Nexes are removed in the ULBs.

# The Director of Municipal Administration is monitoring the progress of

implementation of ban on plastic carry bags and flexies in the State.

» The GHMC is carrving out IEC activity by the name of “Plogging”
which means Pluck the Plastic while Jopging for vour health during
morning hours is being implemented which got a very good response

and appreciation from citizen of the city.

# The General Administration Department, Telangana Secretariat issued
circular instructions on prohibiting usage of single use plastic i.e., plastic

covers, tea glasses ete. In the premises of Telangana Secretariat,

» The General Body of the Greater Hyderabad Municipal Corporation
passed resolution dated 23.05.2018 recommending to the Government
for according approval for imposing ban on manufacture, sale and use of
all types of plastic including above 50 microns thickness in GHMC

limits and also recommended for penalties for violation of the above.
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# The Government of Telangana is also contemplating complete ban on

usage of single use plastic in and around religious shrines in the State of

lelangana.

Plastic waste recycling plant located at M/s.Hyderabad Integrated

MSW Facility, Jawaharnagar.
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Plastic tiles being laid in the strect of Serilingampally Circle, GHMC,

Hyderabad.
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4. Status of Construction & Demolition Waste Rules, 2016

# The Construction and Demolition (C&D) Waste Management Rules,
2016 were notified on 29h March, 2016 by the Ministry of

Environment, Forest and Climate Change (MoEF&CC).

# The rules shall apply to every waste resulting from construction, re-
modeling, repair and demalition of any civil structure of individual or
organization or authority who generates construction and demolition
waste such as building materials, debris, rubble. Wastes like surplus
and damaged products and materials arising in the course of
construction work or used temporarily during the course of on-site

activities come under C&D wastes.

» Activities which generate C & D waste in cities / towns are mainly
from:
1. Demolition of existing, old dilapidated structures,
i, Renovation of existing buildings (residential or commercial):

iii. Construction of new buildings (residential or commercial or hotel

ete. ):
iv. Excavation/ reconstruction of asphalt! concrete roads;
v. Construction of new fly over bridges/ under bridges/ sub-ways etc.;

vi. Renovation/ Installation of new water/ telephone/ internet/ sewer

pipe lines etc.

vil. Present collection and disposal system.
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#» The GHMC in compliance to Construction & Demolition Waste
Management Rules 2016, GHMC has finalized tenders for 2 locations
viz.,, Jeedimetla and Fatullaguda for establishment of C&D recveling

plants with 500 TPD capacity each, expandable to 625 TPD capacity.

# Collection and transportation of C&D waste has commenced and is in
progress.  The plant at Jeedimetla site i1s under construction and the
proposed plant at Fathullaguda will be initiated after finalization of
proper approach road to the site for which Road Development Plan is
prepared and land acquisition process is in progress. Further (2) plants
in other two directions are being planned at Kothwalguda and

Mallapur, for which identification of sites are under process.

# Salient features of the existing C&D Waste Management project

agreement are:

1. Concession period is (25) years and tipping lee pavable to the
concessionaire on per tonne of C&D waste collected and

weighed at the Weighbridge at plant or storage locations.

ii. Rs.342.00 per MT for Collection, Transportation, processing

and disposal of C&D waste.

iii. Rs.256.50 per MT for Collection and Transportation of C&D

waste until Commercial operation of the plant,
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iv. GHMC will pay the tipping fee to the Concessionaire for the
“Un-claimed C&D waste” which is the C&D waste where
generator cannot be identified by both Concessionaire and
GHMC. In respect of "Claimed C&D waste™ which is the C&D
waste where generator can be identified by both Concessionaire
and GHMC for which the generator will pay the fee to the

Concessionaire.

v. Generators of C&D waste are free to bring their waste directly
to the C&D plant on their own cost and the Concessionaire is

entitled to connect 25% of tipping fee i.e. Rs.85.50/- per MT

vi. The concessionaire shall set up an appropriale wet processing
C&D waste management facility (water washing & crushing) at
designated site on its own cost. Revenue from sale of bye
products such as Tiles, bricks, sand, metal, brickbats, soil etc
belongs to the Concessionaire. The inerns/ rejects left behind
after processing the C&D waste shall be transported and

disposed in the scientific landfill sites on its own cost.

# Until Commercial operation date of the plant, the concessionaire may
store the C&D waste in the plant site or disposed off at mutually agreed

location in a manner not detrimental to the environment.
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5. Status of Bio-Medical Waste Management Rules, 2016

5 There are 5191 HCFs with bed strength of 1.07.018 beds in Telangana.

Out of total HCFs, 2257 HCFs are having valid authorization.

» The authorizations were lapsed for 1959 HCFs. The remaining 975
HCFs are yet to obtain authorization from TSPCB. Notices were issued
to HCFs operating without valid authorization. It will be ensured that
the authorization for all remaining HCFs will be completed within three

maonths.

% Out of 5191 HCFs, 4407 are tied up with respective CBMWTFs in the
Districts for safe disposal of Bio-medical waste. The remaining small
HCFs and Veterinary institutions are yet to be tied up with CBMWTFs.
This is being reviewed regularly and will be ensured completion of tie-

up with CBMWTFs within three months.

+ 11 Common Bio-Medical Waste Treatment Facilities (CBMWTIs) are
operating for collection and safe disposal of Bio-Medical Waste

covering all Districts in the State.

% Total Bio-Medical Waste collected, treated and disposed by the 11

CBMWTFs in the yvear 2017-18 is 15,719 Kg/day.

» Category wise Bio-medical waste, collected, treated and disposed by the

11 CBMWTFs in the year 2017-18 are:

i Incinerable waste (Yellow)-9.899 kg/day (Incinerated and ash
is disposed to TSDF).

i Autoclave (Red)-3,688.5 kg/day (After autoclaving, shredded
plastic waste is disposed to authorized recyclers).
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iii.  Sharps (White)-2,035.5 kg/day ( After auntoclaving, the waste 15
disposed 1o TSDF).

‘v, Glass and Metallic implants (Blue}96 kg/day (After
autoclaving, encapsulated in cement containers at the site).

145 no. of HCFs have installed Sewage Treatment Plant (STF) and other
HCFs in Hyderabad are connected to HMWS&SH sewage system
having STPs. 755 no. of HCFs have provided pretreatment of Lab Micro

Riology and Bio Technology Waste.

The Board submitted annual report, for the year 2017 (Jan 2017 to Dec
2017) in preseribed format to CPCB on 16.08.2018, Next annual report
for the year 2018 will be submitted before 31.07.2019 in accordance

with the imelines of BMW Rules, 2016,

In compliance to the BMW Rules 2016, the Health Medical & Family
Welfare Department has Constituted State Advisory Committee vide
G.O.RtNo.329, dated 15.04.2017 for implementation of BMW Rules In
the state. 1% meeting of State Advisory Committee meeting was held on
91.00.2017 under the Chairmanship of the Spl. Chiel Secretary

HM&FW Department, A copy of the GO is annexed as Annexure-IX

As per the decision taken by the State Advisory Committee held on
21092017, HM&FW  department issued G.0O.Ms.No.28. dated
16012018 for constitution of District Level Monitoring Committee
(DLC) with District Collector as the Chairman and DM&HO as the
Member Convener and Concerned Regional Officer as the Member for
effective implementation of the provisions of the Bio-Medical Waste

Management Rules, A copy of the GO is annexed as Annexure-X.
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% TSPCB constituted a Committee with external experts and Board
Officials on 01.12.2017. The Committee held meetings with Telangana
Nursing Homes Association (THANA), Medical & Health Department
Officials and CBMWTFs representatives on 23.02.2018, 16.04.2018 &
18.05.2018 to fix user charges (Cost to be charged by the CBMWTE
Operator for the Health Care Facilities) as per BMWM Rules, 2016. The
committee had submitted its recommendations for user charges and
FFS&T Department will be requested to issue GO for notifying user
charges. Presently the user charges are being paid by the HCFs on

mutual agreement between CBMWTFE & HCF/THANA.

# Carried out inspections of 394 Veterinary hospitals / Institutes / Animal
houses by following CPCB prescribed inspection format and initiated

action on non-compliances,

» To prevent mixing of Bio-medical waste with MSW, the Board vide
order dated 23.05.2018 constituted teams to inspect major Hospitals
(Government / Private). 10 No. of HCFs were inspected, The status was

reviewed by TSPCB on 03.08.2018 and directions were issued.

# All the 11 CBMWTFs were instructed to collect the segregated Bio-
medical waste from the generator and dispose it. Weekly analysis
reports on Bio-medical waste generated from the major 38 Government
HCF is taken from the CBMWTFs and analysis is being done on
monthly basis. The Board is taking measures to see that no recyclable

Rio-medical waste (Plastic items) is taken by the unauthorised persons.
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As part of regular monitoring the Board has reviewed the functioning of
CBMWTFs and issued following directions on 27.03.2017, 12.12.2017
and 21.01,2018 to 11 CBMWTEFs operating in Telangana to comply with
the conditions of meeting new emission standards prescribed in the new

BMWM Rules, 2016.

The Board has reviewed on 22.03.2019 all the 11 CBMWTFs and
observed that all the 11 facilities have upgraded secondary chamber of
incinerator to meet new emission standards for stack and retention time

of 2 sec.

The Board alse issued directions dated 09.04.2019 1o all the CBMWTFs
to furnish Bank Guarantees for ensuring strict compliance and also to
provide required sampling platform to carryout monitoring of Dioxins &

Furans in Incinerator stack emissions.

The CBMWTFSs are collecting BMW from their member HCFs through
51 GPS fitted vehicles with facility to track the movement of the

vehicles.

CBMWTFs were instructed to supply sufficient colour coded bags to the
HCFs and collect the bio-medical waste duly ensuring proper

segregation is done at collection point.

During the year 2017, 663 no.of workshops/training programmes were
conducted by the 11 CBMWTFs. 412 in-house training programmes
were conducted by the Hospitals. The Board in association with the
administrative Staff College of India is organizing a workshop on

(14.05.2019 on the implementation of the BMWM Rules, 2016.
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#» TSPCB has developed “Online Bio-Medical Waste manifest and Bar
Code System” as per CPCB guidelines, through Centre for Good
Governance (CGG). Online tracking of BMW collection vehicles of
CBMWTFs is also integrated in the software. The CBMWTEs have
started using the software in the 2nd week of April, 2019, which is

expected to stabiles and fully operational by the end of May, 2019.

» Future action plan for Bio-Medical Waste Management in Telangana

State:

1. Identification of non-complying HCFs through District Level
Committees for initiating action as per the provisions of Water

Act, Air Act and BMWM Rules.

2. Surprise Joint Inspection of HCFs by the TSPCB and Municipal
authorities to prevent mixing of BMW with Municipal Waste and
pilferage of recyclable BMW (disposable items such as tubing,

bottles, intravenous tubes and sets ete),

Lad

. Periodical monitoring of CBMWTFs for ensuring compliance of

standards.
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6. Status _of Action Plan_for River Rejuvenation Committee for

identified polluted river stretches and compliance with directions of

the NGT passed in 0.A.No.673/2018, dated 20.09.2018 in the matter

of news item published in “The Hindu” authored by Sri Jacob
Koshy, titled “more river stretches are now critically polluted™.

* CPCB has identified the following river stretches of Telangana State

hased on the BOD levels and priority criteria for restoration ol river

quality.
- BOD range /
River
| S.No. Stretch Identified Max. value in | Priority
name
mg/L
I. | Musi Hyderabad to Nalgonda 4.0 -60.0 |
2. | Manjeera Gowdicharla to Nakkavagu 5.0-26 I
3. | Nakka vagu | Gandilachapet to Sevalal 26 =i
Thanda
4, | Karakavagu | Along Palvancha I8 111
5. | Maneru "ﬁr’amngal to Somanpalli 6-20 | 1N
6. | Godavari Basar to Khammam 4.0-9.0 AY
7. | Kinnerasani | Along Palvancha 10 v
8, | Krishna Thangadi to Wadapally 5.0-6.0 vV

# The Hon'ble NGT vide order dated 20.09.2018 in O.ANo.673/2018 on

polluted river stretches directed the State to prepare action plans within

two months for bringing all Polluted River Stretches to be fit at least

for bathing purposes (i.e., BOD < 3 mg/l and FC < 500 MPN / 100 ml)

within six months from the date of finalisation of the action plans.
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the EFS&T

Department, Govt. of Telangana vide G.O.Rt.No.191, dated 29.11.201%8

has constituted the “River Rejuvenation Committee” (RRC) with the

following members for preparation and execution of the action plans

for restoration of river quality in polluted stretches,

A copy of the GO is annexed as Annexure-XI.

# As per the GO, the responsibilities of RRC are:

I. | Chief Secretary to Government Chairman

2. | Spl. CS /Prl. Secy/ Secy, Environment, Science Vice-
and Technology Department. chairman

3. | Director General, Environment Protection Member
Training and Research Institute

4. | Spl, CS/ Prl. Secy/Secy, Municipal Member
Administration and Urban Development
Department

5. | Spl. CS/ Prl. Secy/Secy, Industries Department Member

6.  M.D., Hyderabad Metropolitan Water Supply Member
Sewage Board (HMWS5B)

7. | M.D., Telangana State Industrial Infrastructure Member
Corporation (TSIIC)

8. | Principal Secretary to Government, Finance Member
Department

9, | Member Secretary, Telangana State Pollution Member
Control Board Convenor

e Preparation of action plan which includes components like

identification of polluting sources including functioning / status of
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STPS/ETPs/CETP and solid waste management and processing
facilities, quantification and characterisation of solid waste, trade and

sewage generated in the catchment area of polluted river stretch.

The action plan will address issues relating to; ground water
extraction, adopting good irrigation practices, protection and
management of Flood Plain Zones (FPZ), rain water harvesting,
ground water charging, maintaining minimum environmental flow of
river and plantation on both sides of the river. Setting up of
biodiversity parks on flood plains by removing encroachment shall

also be considered as an important component for river rejuvenation.

The action plan should focus on proper interception and diversion of
sewage carrying drains to the Sewage Treatment Plant (5TP) and
emphasis should be on utilization of treated sewage so as 1o

minimize extraction of ground or surface water,

The action plan should have speedy, definite or specific timelines for

execution of steps.

Provision may be made to pool the resources, utilizing funds from
State  budgets, local bodies, State Pollution  Control

Board/Committee and out of Central Schemes.

The Chief Secretary of the State and Administrators / Advisors to
Administrators of the State will be personally accountable for failure

to formulate action plan, as directed.
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s The RRC will function under the overall supervision and co-

ordination of Special Chiefl Secretary, EFS&T Dept.

» The MA&UD Dept., Govt. of Telangana has issued work order to
NEER! on 05.12.2018 for preparation of action plan for rejuvenation of

rivers in Telangana state.

# The Hon’ble NGT has also directed in its order to set-up Special
Environment Surveillance Task Force (SESTF), comprising nominees
of District Magistrate, Superintendent of Police, Regional Officer of
State Pollution Control Board and one person to be nominated by
District Judge in his capacity as Chairman of Legal Services Authority.
Accordingly, EFS&T Dept,, in its Lr.No.2171/For lIVA2/2017, dated
04.12.2018 has addressed all District Magistrates, Superintendent of
Police, the Member Secretary, TSPCB and District Judges in the

Telangana State for nominating the members to SESTF,

# The Hon'ble NGT during the hearing held on 19.12.2018 has issued
fresh directions to submit the action plans before 31.01.2019 to CPCB
for approval. The Hon'ble NGT further directed SPCBs to display the
quality of water of the polluted river stretches in the website on or

before 19.01.2019.

# The st RRC meeting was held on 31,12.2018, 2nd RRC meeting held
on 19.01.2019 and 3rd RRC meeting was held on 25.01.2019 in which
the action plan of polluted river stretches was approved and submitted

to CPCB on 29.01.2019.
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» TSPCB has uploaded the water quality data upto March, 2019 in the
TSPCB website. As per the directions of the Hon'ble Tribunal vide
order dated 19.12.2018 in O.A.No.673 of 2018, the water quality data

will be updated every quarterly.

# CPCR has reviewed the action plans submitted by the State in the 3rd
Task Team meeting and informed that the action plan for Priority-1 & I
stretches was recommended subject to conditions and also suggested
following points to be incorporated in the action plan and submit the

revised report of Priority-1 & 11 after approval of RRC:

a) Septic management is to be included in the action plan of River

Musi.

b) Polluted stretches with improved water quality are to be declared as

non-polluted in the revised reports.

¢) The Task Team suggested to combine action plan related to River

Manjeera and Nakkavagu.,

d) Ground Water Board and Irrigation Departments are required to

rework on their plans and budget estimation.

e) Revised action plans with, timelines and estimated budget are
required to be made for concurrence of RRC and for initiating

further action,

# Accordingly, the action plans were revised and placed before the 4"
RRC meeting held on 13.03.2019. The revised action plan were

approved by the RRC for Priority-1 & II stretches i.e.. Musi and
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Manjeera (including Nakkavagu) and the same was submitted 1o CPCB
on 23.03.2019. TSPCB has hosted the action plan for Priority-1 (River
Musi) and Priority-Il (combined report of River Manjeera and
Nakkavagu) in the TSPCB website on 26.03.2019 in compliance to the

directions of Hon'ble NGT.

# The Hon"ble NGT vide order dated 08.04.2019 further extended time
up to 30.06.2019 to furnish the action plans for P-1II, P-1V & P-V
stretches. The RRC has reviewed and approved the revised action
plans incorporating the suggestions of the CPCB in the meeting held on

20.04.2019,

# The revised action plans are proposed to be placed in the website and

will be submitted to CPCB.
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7. Non attainment cities in O.A.No.681 of 2018.

# The Hon'ble NGT issued order in O.A.No.681/2018, dated 08.10.2018
about time bound preparation and implementation of the Action Plan
for lowering the ambient air pollution in the non-attainment cities.
CPCB has identified 102 non-attainment cities out of which, Telangana
has 3 non-attainment cities/areas (Hyderabad, Patancheruvu and
Malgonda). The action plan has to be prepared by a 6 member
committee called Air Quality Monitoring Committee (AQMC) under
the overall supervision and coordination of Principal Secretary,
Environment of the concerned State/Union Territory and may be

further supervised by the Chief Secretaries concerned.

a. Constitution of AQMC: The Government of Telangana through
EFS&T G.ORLNo.182, dated 20.11.2018 constituted the Air
Quality Monitoring Committee (AQMC) with the following

members,

|. | Director General, Environment, Protection Training | Member

Research Institute, Hyderabad.

2. | Commissioner / Director of Transport, Hyderabad Member

3. | Commissioner/Director of Industries, Hyderﬂhud. Member

4. | Commissioner/Director of Municipal Administration | Member
and Urban Development, Hyderabad.

'5. | Commissioner / Director of Agriculture, Hyderabad. Member

6. | Member Secretary, Telangana State Pollution Control | Member
Board, Hyderabad, Convener




71

A copy of the GO is annexed as Annexure-XI1,

# 50 far three meetings of the AQMC were held under the chairmanship

of the Spl. Chiel Secretary, EFS&T on 04.12.2018, 23.01.2019 and

05.03.2019.
b 1" AQMC meeting (04-12-2018): The existing Action Plan for

i,

Hyderabad and Patancheruvu was updated as per the deliberations
had during the 1% AQMC meeting on 4" December, 2018 and the
action plan was communicated to CPCB on |7.12.2019. The
Committee noted that the Nalgonda town is meeting the standards
since the last three years from 2016 onwards and hence a separate
action plan may not be required and suggested for monitoring at

additional locations in Nalgonda instead of single location,

2" AQMC Meeting (23-01-2019): AOMC has deliberated on the

Action Plan for Nalgonda as per the instructions of the Chairperson,
NGT during the video conference held on 9" January, 2019, and

finalised the action plan for Nalgonda and the same was

communicated to CPCB on 29.01.2019.

. 3" AQMC Meeting (05-03-2019):The CPCB through its letter

dated 12.02.2019 mformed that, the three member commiltee
examined the city plans on January, 24-25, 2019 and the city plans
for Hyderabad and Patancheruvu is not approved and directed to

submit revised city action plans for the Hyderabad and

Patancheruvu.
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The revised action plan for the three non-attainment cities as approved
by the AQMC is communicated to CPCB on 11.03.2019. The approval

from the CPCB is awaited,

e. Constitution of _District__Level _Air__ Quality Monitoring
Commitiee: EFS&T has issued the G.O.Rt.No.33, dated 14.03.2019

constituting the District Level Air Quality Monitoring Committee
for implementation of the action plan in HMDA and Nalgonda., A

copy of the GO is annexed as Annexure-XII1,

f. Hon'ble NGT orders on 15.03.2019:

i. Based on the parameters applied, if there are other cities not
included in the 102 non-attainment cities, the CPCB is

directed to include the same in the list of non-attainment cities.

1i. The Chief Secretary of the states may finalize Action Plans
within three months for reducing the Noise Pollution Levels

and submit the same to the CPCB.

As per the Hon'ble NGT orders action will be initiated for
identification of other cities not included in the 102 non-
attainment cities for preparation action plans and also prepare
and finalise action plans for reducing the noise pollution

levels,
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B. Status report on compliance of Hon'ble NGT order in OA no. 1038

of 2018 on the news item published “The Asian Age” titled “CPCB
to rank industrial units on pollution levels™.

# The Hon'ble NGT vide order dated 13.12.2018 in O.A.No.1038/2018
has abserved that Central Pollution Control Board during the year
2009-10 has carried out comprehensive environmental assessment of
88 industrial clusters across the country and rated them on the concept
of Comprehensive Environment Pollution Index (hereinafier referred to
as CEPI). Out of 88 Industrial clusters, 43 industrial clusters in 16
States having CEPI score of 70 and above were identified as Critically
Polluted Areas (CPAs). Further 32 industrial clusters with CEPI scores
between o600 & 70 were categorized as severely polluted areas
(hereinafter referred to as SPAs). It was suggested that areas having
CEPI score between 60 to 70 ie.. severely polluted industrial cluster
shall be kept under surveillance and pollution control measures should
be effectively implemented. Whereas the Critically Polluted Industrial
Areas need further detailed investigations interms of extent of damage
and formulation of appropriate remedial action plan. Three industrial
clusters were monitored in the Telangana State and the CEPI scores

were assessed as below:

S.No. MName of the industrial CEPI Score :
cluster ‘

| | Patancheru-Bollaram 7007 (Critically Pnl]uled‘
Ared)
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S.No. Name of the industrial CEPI Score
cluster
2 | Kattedan 57.73
3 | Kukatpally 56.56

# Patancheru-Bollaram was considered by MoEF, GOl as a Critically
Polluted Area with a CEPI score of 70.07. Subsequently, the MoEF
imposed moratorium in January, 2010 on consideration of projects for
Environmental Clearance (EC) to be located in critically polluted areas

identified by CPCB.

# An action plan was prepared by Board to improve environmental
parameters in critically polluted area of Patancheru-Bollaram and
submitted to CPCB in the month of September, 2010. As per the action
plan, 27 major polluting industries were directed for up-gradation of
treatment systems / providing zero discharge svstems. After review of
the action plan by CPCB, the MoEF lifted the moratorium vide
notification dated 26" October, 2010 with a condition that the SPCR
will monitor the action plan, initially for a period of six months, which
was extended from time to time. With respect to Kattedan and
Kukatpally Industrial Cluster the CPCB communicated that no action

plan was required as the CEPI Score was below 60.

# The MoEF vide order dated 17.09.2013 has re-imposed the moratorium
in eritically polluted area of Patancheru-Bollaram after re-assessment
of CEPI score with (76.05) taken up by CPCB in 2013, Subsequently,

MoEF vide order dated 10.06.2014 kept in abeyance the re-imposing of
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the moratorium till CPCB re-assesses the CEPI duly considering the

ohjections raised by the States.

Dr.A.Kishan Rao, Rfo.Patancheru has filed an Original Application
(OA) No. 100 of 2014, in Hon'ble National Green Tribunal (NGT).
Principal Bench, New Delhi praying To prohibit Union of India from
lifting the moratorium issued vide O.M. dated 17.09.2013 and stopping
establishment of proposed new hazardows projects and extension of
existing hazardous polluting industries in the Patanchern, Medak as
the environmental carrving capacity has crossed the critical levels. The
Hon’ble NGT, New Delhi vide order dated 16.11.2017 disposed the
application directing “that the arder of Ministry of Environment, Forest
& Climate Change dated 10th June, 2014 keeping the moratorium in
2013 in abevance is hereby set aside. The moratorium imposed in 2013
shall continue to be in force. Till Ministry of Environment, Forest &
Climate Change passes a speaking order upon the report of the Central
Foliution  Control  Board  objectively  considering  whether  the
moratarium should continue or the same should be vacated keeping in

view the needs of the environment and public health ",

The CPCB has revised CEPI concept in concurrence with MoEF&CC
in 2016, which is formulated by eliminating the subjective factors but
retaining the factors which can be monitored, in order to ensure greater
transparency and objectivity in evaluating the environmental quality
scenario in the industrial clusters. The CPCB vide letter dated
26.04.2016 issued directions to SPCBs communicating the *Revised

CEPI Concept 2016" wherein the CPCB directed the SPCBs. to
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carryout environmental quality monitoring in all the Critically Polluted
Areas (CPAs), installation of Continuous Ambient Air Quality, Water
Quality monitoring stations and to implement the action plans for

restoring environmental quality and bring down CEP1 Scores,

# As per the directions of the CPCB, the TSPCB has carried out Pre-
Monsoon & Post-Monsoon monitoring during the vear 2016 in
Patancheru-Bollaram  Industrial Cluster and  the results were
communicated to CPCB, Also, the CPCB has undertaken monitoring,
sampling and analysis for Ambient Air Quality, Surface Water Quality
and Ground Water Quality in Patancheru-Bollaram Polluted Industrial
Area (PIA) for evaluation of CEPI Scores as per the revised concept —

201 6.

» The Hon'ble NGT vide order dated 13.12.2018 directed that a
Committee shall be constituted by the concerned State which shall
prepare and finalize the time bound action plan with regard to identified
polluted industrial clusters in accordance with the revised norms laid

down by the CPCB to restore environmental qualities within norms,

# In compliance to the Hon'ble NGT orders, the EFS&T Department,
Government of Telangana vide G.O.Rt.No.2, dated 10.01.2019 (copy
of the notification is annexed as Annexure) constituted the Committee
for preparation of Action Plan for restoration of environmental qualities
in respect of identified three Polluted Industrial Clusters (PIA) viz.
(Patancheru-Bollaram, Kukatpally and Kattedan) with the following

members (A copy of the GO is annexed as Annexure-XI1V):
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I Special Chief secretary/Principal Secretary/
Secretary to Govt, EFS&T Dept. -Chairman

LR

. Commissioner/Director of Industries, Hyd. -Member

3. Representative of Medical, Health &

Family Welfare Department -Member
4. ¥VC & MD, TSIIC, Govt. of Telangana -Member
3. MD, HMWS&SB, Govt. of Telangana, -Member
6. Commissioner, PR&ERD Department -Member
7. Member Secretary, Telangana State
Pollution Control Board, Hyd -Member-
Convenor

# The Committee held its meeting on 11.03.2019 for preparation and
finalization of Action Plan for restoration of environmental qualities in
respect of above identified polluted industrial clusters. The Committee
noted the background, the actions initiated by the TSPCB under the
Joint Action Plan submitted to Hon'hle Supreme Court, Action Plan
furnished to CPCB and successful implementation of all the action
points. The committee noted that an action plan has to be submitted for
only Patancheru-Bollaram Industrial Area where the CEPI index is
falling under Critically Polluted category. However, Action plan for
Kukatpally and Kattedan are also prepared even though the index is not
falling under the Critically Polluted Area as these two IDAs are

figuring in the list of CPCB’s Polluted Industrial Areas.

# The Copy of the final Action Plans were submitted 1o the CPCB on
11.03.2019 for information, The Action Plans were communicated (o
all the stake holder Departments for implementing the same, The
Action Plans were also uploaded in the TSPCB website for

information.
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9.5tatus_of work in_compliance of the directions passed _in

0.A.No. 1732018, Sudarshan Das Vs, State of West Bengal & Others
order dated 04.09.2018.

# The Government of Telangana has introduced New Sand Mining Policy
in the year 2014 and framed Telangana State Sand Mining Rules, 2015,
vide (5.0.Ms.No.03, dated 08.01.2015, to have sustainable sand mining
in the State of Telangana and authorised Telangana State Mineral
Development Corporation Ltd (TSMDC), for excavation. regulation
and supply of sand in the State of Telangana on allocation of feasible
areas. TSMDC is following all the guidelines of sustainable sand
mining in the State of Telangana. A copy of the GO is annexed us

Annexure-XV.

TSMDC has deployed staff in the stockvard with Sand Reach Officer.

v

Sand Reach Assistant and Security Guards to monitor sand Mining and

Transportation activities.

» Sand Mining activities are monitored by TSMDC, through a website
Sand Sales Monitoring and Management System. Transparency and
Accountability is maintained by online booking of sand, electronic
transit pass generation, authentication of vehicles along with gross
weight through RTA and authentication of customers through Aadhar
database. As an additional security measure, security paper is used for
generating transit passes through computer printing and tab printing
where power supply is not available. TSMDC empanelled nearly 27
weigh-bridges at strategic points nearer to the sand stockvards in

Telangana State to ensure proper weighment of transport vehicles. The
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powers of enforcement are vested with Mines Department, Revenue,
Police and RTA to curtail illegal sand mining and transportation. A
mobile application is provided to the enforcement authorities to verity

genuinity of transportation vehicles enroute.

# Al present, Telangana State Mineral Development Ltd., is operating de-

siltation at 28 locations.

> Telangana State Mineral Development Corporation Ltd., is also
excavating sand in (7) Patta lands to make them feasible for agricultural
use. Further, presently one sand bearing area is operative for which

environmental clearance is in existence.

# In addition Telangana State Mineral Development Corporation Lid.,
has applied for Environmental clearances on obtaining Mining plan

from DDMGs for (27) sand bearing areas since October, 2018,
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10.Status of setting up and proper functioning of ETPs! CETPs/ STPs

in_the State of Telangana (OA No.593/2017).

# Paryavaran Suraksha Samithi & Others has filed a Writ Petition (Civil)
No.375 of 2012 against Union of India & Others before the Hon'hle

Supreme Court,

# The Hon'ble Supreme Court vide order dated 22.02.2017, disposed of
the writ petition issuing certain directions to all State Governments and

State Pollution Control Boards.

# Further, the case was taken up by Hon'ble NGT, New Delhi in
0.A.No.593 of 2017. The Hon’ble NGT vide order dated 04.07.2017
directed the SPCBs to file a statement on the status of functioning of

STPs/ETPs/CETPs.

> Accordingly the TSPCB filed an affidavit before the Hon'ble NGT on
02.08.2017 comprising details of water polluting industries &
inspection thereof and action taken report in compliance with Hon ble

Supreme Court order dated 22.02.2017.

# The Hon'hle NGT disposed the Original Application vide order dated

03.08.2018 and ordered as follows:-

9. Having monitored the matter for the last more than one year on
several dates, we are of the view that the matter requires continuous
monitoring by statutory authorities as per directions which we proceed

to issue today.
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(i) We direct the Cemtral Pollution Control Board (CPCB) o
forthwith prepare an action plan after looking into all the status
reports. The action plans must have mechanism 1o ensure
compliance or all the directions in the order of the Hon ' "ble Supreme
Court. To enable this to be done, a Nodal officer must he identified

to deal with the issue of CETPs / ETPs / STPs.

(i) A representative of the Ministry of Environment, Forest and
Climate Change may be associated with the Nodal Officer of the
CETP for monitoring. The Monitoring by the said two afficers- the
representative of the MoEF and the Nodal Officer of the CPCB
must be held atleast once in a month and on the basis of such
meeting and the feedback taken further follow np action must be
taken and appropriate directions issued. This process may be a

Continuous process.

(i) It must be ensured that STPs, CETPs and ETPs are Sfunctional

and meet the requisite standards.

(iv) There is already a direction in the above Judgment under wihich
0% of the funds for the purpose are to be provided by the Central
Government, 25% by the States and remaining 25% to be arranged
by way of loans whick is to be re-paid by the user industries. Local
boadies and the States have duties as clearly stipulated in the
Judgment. There has to be online monitoring system by each State to
display emission fevels in public domain in terms aof paragraph 17 of

the order of the Hon'ble Supreme Court.
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(v} A report of the steps taken may be placed on the website of the
Central Pollution Control Board atleast once in three mornifs,

Deficiencies if any may also be so displayed.

(vi) The Central Pollution Control Board may take penal action for
Sailure, if any, against these accountuble for setting up  and
maintaining STPs, CETPs and ETPs Central Pollution Control
Board may also assess and recover compensation for damage to the
environment and the said fund be kept in a separate account amd
utilized in terms of an action plan for protection of the environment,
Such action plan may be prepared by the Ceniral Pollution Control

Board within three months from today.

(vii) A compliance report in terms of the above order muay be

Surnished to this Tribunal within four months from today by e-mail

at filing. ngta gmail.com,

» As per the above orders of Hon'hle NGT, the CPCB has developed an
online portal in its website so as to upload the status of ETPs / CETPs /

STPs every month by the State PCBs.

# Accordingly, the Board is submitting compliance status of industries
(ETPs) / CETPs / S8TPs every month into the CPCB website, so as to

file the report before the Hon'ble NGT.
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» Status of ETPs / CETPs / STPs in the State are as follows:

e Status of ETPs: The Telangana State Pollution Control Board has
identified 2195 number of water polluting industries existing in the
State.  Out of 2195 industries, 2110 industries having functional
ETPs and 85 industries are not having ETPs. The status of ETPs and

action taken report is as follows:

I | No. of industries which require ETP 2195
2 [ No. Industries having functional ETP 2110

3 | No. of industries complying 1979

4 | No.of industries non-complying 131
| Closure directions issued 94

? ' Show cause notice/directions issued i7

6 | No. of industries operating without ETP 85

Closure directions issued 84 |
! Show cause notice issued |

* Status of CETPs: There are 7 CETPs existing and | CETP is

proposed in the State of Telangana and the status is as follows:

1 | No.of CETPs | 7

2 | No. of CETPs complying 5

3 | No. of CETPs non-complying

L

I3

4 | Closure directions issued

3 | Details of under construction/proposed CETPs |
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e Status of STPs: There are 372 STPs (Municipal-28 nos. & Other-
344 nos.) existing and 215 STPs (Municipal-14 nos. & Other-201

nos. ) are proposed in the State of Telangana and the status of STPs is

as follows:
A Municipal STPs
1 | No.of 8TPs 28
2 | No. of STPs complying 14
'3 | No. of STPs non- complying 14
4 | Show cause notice/directions issued 14
5 | Details of under construction/proposed STPs 14
B | Other than municipal STPs

1 | No. of STPs 344

2 | No. of STPs complying 292 |
3 | No. of STPs non- complying 52

4 | Show cause notice/directions issued 52

5 | Details of under construction/proposed STPs 201

CHIEF SECRETARY,
GOVT OF TELANGANA,

kR K EH
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Gam“ﬁ'l wr e La A NS LU/[
ABSTRACT |
:;F::EH:;AHMMBTHATHH & URBAN BEVELOPMENT DEPARTMENT - Municipal Solid} 't « ¥ ik
b tacth spament Rules, 2016 - Consttution of State Level Advisory Bedy for =
enitoreng and mplemeniation of SWMW Rulss 7018 in the State- Orders - Issued.

SRS ER TS aN T TSR E - p—a—fd- -4 4 3 E:::“t:::.u:::: —a om= EmEss
MUNICIFAL ADMINISTRATION & URBAN nEvEmPME:Fr ;F- 1 nmﬁaw?_'- ;= -
C O.RLMo.4 ! |
0.447 Oated. 26,07.2017 7 BT

Read the follewing

1. Motification No.861, deted 00,04, 2016 of M
LB, . 08,04, oEF&CC. Gal,

2. The Hon'ble National Green Tribenal in OA Mo, 19

Bt 33 s u in o, 1859/2014 orger
3. From the Dractor ef Municipal Admindgieation, Tala

; ngana Slalae,
Hyderabad, Lr Roc.MNo COMA-H2/ELPLASWIM/Z017 H -COM
Dated. 11 02,2017 S

Ewelmad

CRDER

; In the relerence 1* read above, tho Minstry of Environm F
Changa, Government of India in BXEICH® of puwr:r: ;nhmu::hﬂmmmi & E.Z'T;:
E‘E o  Envionment (Frotaclion) Act, 1888, has notified the Solid Waste
th;agarnan.l _I=r.uE=!!. 20186, vide Motiflcation daled 08 04,2096 in superiession o
unicipal Sclid Wasto (Management and Handling) Rules, 2000 for Management of
Sofid Wastes in ULBs. Accordingly, the Director af Municipal Administration,
Telangana Slate, Hyderabad, vide Cir Roz Mo, ITEZMASWIPLASTIC! CED Rules!
2016.-H2, datl_n:l. 28 07,2018, have issued instrustions 1o af ULBs to take Immediate
necessary aclion for stricl compliiance of SWM Rules. 2096, The Hos'ble Naliona?
Green Tribunal in the reference 2™ read above have also issued directions to al
the ULBs for stric) implementation of SWM Rules 2016 without any deviation and
furlher deday.

. Im thea referanca 3 read above, the DOiracior af Municipal Admemsiralion,
Telangana State, Hyderabad has requested the Governmenl to constiule a
Stale Leve| Advisory Body for monitering and proper implementation af above
SWM Rules, 2016 in ULBs ¢f State and the State Leve! Advisory Body shall
meet &l lgast once in 8 every three months to reviaw Lhe matiars raiated to
implementation of these rules, slate policy and siralegy on solid wasie
management snd glve advice [0 Stale Government far taking Mmeaseres
ihat are necessary [or expeditious and appropriote mplementation ol these
rules. The copies of the review reporl shall be forwarded 16 The State Poliutian

Control Board for necazsary action,

3 The Governmant after carelyl examination of 1he malle:, hareby consfiilule
the Sate Level Advisory Body for Mopitoring end bnplemeniation, of SYWh Rules 2018
iny the State with the following members.J represeniames,

[Sihe | Designation [ Tobenommateiby. |
Secretary, Depanimenl of  Urban

ligs: Devalopmean or Locl gl r Chanman

| | G @il mrmend of Lhe State _— ; 1
Cre Represenialize of Pamchaya! | Panchayal Aaj 2rd Rural

5 |Ra] and FRurai Developmen | Developrment Depanment, Mambiei
Daegariment not balow he fank of | Télangana Sectelanal,

Joint Secretary 10 Governmonl, i Hyderaban o
Ore” Representative of FHevenue | Revenue Depanment,
i3 C=partment of Stia Governmeanl Talangans Secratarial, | hambser
| Hydarabod

DOna Represerialve fram Minlstry ol | Minlsiy of Emvwonment,
Environment, Forest and  Climate | Foresi ang Climate Change Member

LS

Chanpe Governmen of india, i Govammant o india, | Ex-officio

One Reprosuriaive trom MGy of | Wiessy & Gisan | oo ST
3 Urban Dovelopmean, Govemmanl o ] Dewwsen == Geokmment E I-:gn 50

lwsia jofbena Wi




R
Do Representative from Ministry | Winistoy of Rural Mimber _|
B |af Rurni Uevalnpmenl, | Development, El_mia !
__ | Govermnen of India. Governmen of Irndla. |
= | One Represeniative from  tha | Central Pollution Comral|  Member,
! Central Pollulien Contre! Beerd, | Board, New Dalt Ex-cficia
i Qe Representalive  from  the | Ervirgnment.  Forest
g | State Pallution Conirol Board or | Science & Technalogy
Paolkution Contral Gommilles Deparment, Telangana heamber
Secretariat, Hyderabad —
Oneg Represenfative fram Indlan | Minsstry  of  Human Mamber
g | instilute of Technology or National | Resaurce Development Ex-u-ﬁ"llﬂl.::
___ | Institute of Technology Govemmen of lndm
. Tha Directa
10 | Town oand  Countty Planning i MA@
| Telangana, Myderobag _I
“Thres Ropresontalives (rom (b - Commissionar & Direcluoe
14 | Urban local bodies by rolation | of Municipal
| Adminisiralion, Telangana Member
‘ : Siake, Hyderabad,
Tty Reprasentalives from | Commigsioner L Dinsctor
12 |Census Towns o Urbyan | of hMuricipal
agglomaeralisng by ratalien Administration, Talangana | Membar
o - N | Siate, Hyderabad i
TOne R Ft:-pn.:.suntatlm from repuied ] Commissionor & Divagtor | Member |
| Man-Govarnment Organisation o7 | of Murecipal !
13 | Civil Sociely working for the wast: | Administration, Telangana |
pickers or  informal " recycler or | Slate, Hyderabad
| solid waste management L i |
| Ore Represantative from a body | Industries and Commerce |
| raprasenting  Indusldes al the | Departmanl, Telangana bsber |
Stale or Central level Secretonal, Hyderabod., |
Onc Representative (rom waste | Indusines and Commarce | l
1 | recycling industry Department, Telangana Wember |I
R | Secretariel, Hyderabad _ |
I WO SLb|Ect expens Commisstoner & Direclor
16 af Municipal
| Adminisiration. Telangana Members
_ Stale, Hyderabad. |
one Represantalive from | Agricufiure - & Co-cperaton
17 | Agriculture  Deparmen!  Siale | Departmont, ~ Telsngana | Member
Government of Telangans Secretarial Hyderabad. |
One Representative from Labour | Labew Employment i
yg | Depariment State Govemmentof | Tmining &  Faclones Mot |
Telangana Depariment,  Telangana 'l
: . == Sacratariat, Hyderabad.
[ The Commissioner, Greater
i Hyderabad Municipal Carporalion,
| 18 |Hyderabad  {or)  hisl  her o Member
| representative not below the rank
of Additional Commissiane:
an | Divector of Municipal Administralion, o Member |
- | Telangana Stawe, Hyderabad. —SEE Convaner

4 The State Level Advisory Body shall meal at least once in a avery three
manthe fo review the malters relaled to implementation of WM Rules, 2016,
state policy and strategy on solid wasle managemeni and give advice to
State Gevernment fer taking measures thal are necessary for expeditious
-and appropriate implementation of SWM Rules, 2018, The copies of the review
reparl shall be forwarded tu the Slale Pndlutbnn Gnmr-m Board for necessary

Blﬂ'lﬂl'l

A
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5, The above State Level Advisory Bedy / Commiltee shall also o ay
Manltoring Commitiea lor praper implamentation of Ihese dvections ang (he Svuna Hmas.r;
2018, s directad by the Hon'bls NGT in O.ANo. 190 of 2014 daled 27 12,2018,

B The Ministry of Environment, Fores! and Chimata Change Government af ingia |
Mirislry of Urban Development, Government of India | Ministy of Rural Development
Goavernment of indis / Cantral Pollution Control Board, New Delbi ! Ministry of Human
Resourcn Development Govarminant of Indis are reguested in naminate their Members
lot Telangana State Level Advisory Body for maimtaining of S Rules, 2018

:.r The Panchayal Raj and Rural Development Degantmanl, Telangana Secretarial,
Fydnrahuu { Revenus Depanment, Telangana Secretarnal, Hyderabad | Epvironmen,

Cu-n_r:umﬁnn Uepanment. Telangana Secrelanal, Hyderabad ¢ Labour Employmant
Tmln!ng & Facl,nrlia.u Cepanmant, Telangana Secretanal, hvderabad and Dlrccl:lir:r: ol
Municipal Administration, Telangans Siate, Myderabad alsa requested to
JUminate  ther Membars fer Tulangana State Laove! Adwigsary Body flor
Maintaining SWM Rules, 2016

B The Diractor of Munidiglal Adminisiration, Telangana Stale, Hyuerabad shall take
necassary further aclion accordingly,

{BY CROER AND IN THE MNAME OF THE GOVERNOR OF TELANGAMA}

MWAVIM MITTAL
SECRETARY TO GOVERMMENT

To i
The Director of Municipa! Adminisiration,
Telangana Stale, H :

The Ministry of Envirenment, Forest and Climate Change Governmant of
India ! Minisiry of Urban Development, Governmant of India J/ Ministry of
Rural Development, Government of India/ Ceniral Pollution Control Board,
Hew Deihi /| Ministry of Human Reseurce Dounfapmant Government
of India.

The Panchayat Ra] and Rural Development Department, Telangana
Secretanal, Hyderabad | Revenue Dapartment, Telangana Secretarial,
Hyderabad / Ervironmen!, Fores!, Scienca & Technology Department,
Telangana Seeretariat, Hyderabad / Industries and Commerce Department,
Talangana Secratarist, Hyderabad | Agricullure & Co-operation Depariment,
Teiangana Secretarial, Hyderabad | Labour Employment Training & Factories
Depariment. Telangana Secrétariat, Hyderahad )

The OS5 to Minister for MASSLID

The P.5 1o Secretary 1o Govl, MASUD Dept

Sars{

) FORWARDED - BY ORDER 4

o,

ECTION OFFICER
i

¥




ANNE XURE-1L

GOVERNMENT OF TELANGANA
ABSTRACT > G

-

& UD Department — Solid Waste Management Rules, 2016 - Solid Waste
Management Policy and Stratepy — Orders - [ssued.

MUNICIPAL ADMINISTRATION AND URBAN DEYELOPMENT DEPARTMENT

(LORLNo.S0E, Dated: 24.09.2018

Read the following:
1. 8.0, 1357 (E) dated 8" April 2016
2. C&DMA Letter Roc No E-45347-2018-H2 Dt: 06.09.201%

ORDER:

The Ministry of Environment, Forest and Climate Change, Government of India
under the provision of Environment Protection Act, 1986; notified latest regulations
“Solid Waste Management Rules 2016™ vide reference 1" read above., The Solid Waste
Management Rules 2016 mandates that each State shall prepare a “State Policy and Solid
Waste Management Strategy™ for effective implementation of the provisions of the
notification.

2. After careful examination and incorporating the suggestions and ohjections raised
by the stakeholders, Government hereby formulate the “Siate Policy and Solid Waste
Management Strategy” for the State of Telangana,

3 The Director of Municipal Administration is requested to take necessary action
accordingly and fumish copies of the “State Policy and Solid Waste Management
Stratepy™ to all the concerned.

(BY ORDER AND IN THE NAME OF THE GOVERNOR OF TELANGANA)

ARVIND KUMAR
PRINCIPAL SECRETARY TO GOVERNMENT

To,
The Director of Municipal Administration, Hyderabad (w.2.)
H ~Tte Member Sceretary, Telangana State Pollution Country Board, Hyderabad (w.e.)

The Director of Town & Country Planning, Hyderabad (w.e.)

Copy o=

The EFS&T Department.

The PR & R Department,

The OSD to Minister for MAEUD

The P.S to Principal Secretary, MA&LUD Department.

B,

{FORWARDED BY ORDER/ 1 -

SECTION OFFICER
*‘E-E«E




SOLID WASTE

=emmse  MANAGEMENT

e POLICY AND
2% STRATEGY

GOVERNMENT OF TELANGANA,

L %%~ SEPTEMBER
‘A <l
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Snii. K.T. Bame Rao

Hontke Miristan lor (T, WA & LD

irdusties & Commerte, Fullc Enferpnses,
Mines & Gaology, MR Affairs
Ciowerrmerant of Telerigana

MESSAGE

Mhmwwpmwmmmmdﬂ and safa cihes
Genammant of india had brought ool many regulations with @ special focus on Soiid Wasts
Management and als) phe iritiates such 88 Swachh Sunelahan, Lvsabillty indes and
Serven Star Aating. Theas actilies have baan fruithil in tringng 1o the fore issues. N e anses of
naniahon.

Aecognising th ried io stangthen the Sokd Warste Management Systam in all tha LILEs and
alno infine with Ba provisions ol the SWK Aules 2016, e govermment had popaned the
S Wests Management Poiicy and Strategy wih a spacific fimeframe for campilance

1 'wish Ehis document vwil wummhmmmdmm s clean,
garitised, heslthy and fveabla. And stso, in schieing Servics Level Banchimarkirg in all Espacls
.8, Heusehoid coverage, Efficiancy in Colection, Segregation of washo, Planning for ooy
and Fecydn, Scientilic disposal, Coet Recovery and Redrassal af cusiomer complainis ard
Efficiency in collaction of user chames. T addiess this tzsun, Govamment of Telangans 18
commited b &ssE the ULES o urderinke massiva sieps in s diesction of Solid YWasin
Managernent 1o ansure a robust chic ile ko &f.

Ve Fiani Adminesraties Sial College of India (S0, aur knowiadsa panne: lor esssing he
gowernmant in developing this policy.
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Shrl Ardnd Eumat, [AS

Principal Secratany

fduracpal Agmnsirabon & Lyban Dievetnomant
Oowanmani ol Telangana

MESSAGE

Municipsl Sokd Wasta Managsment (s one of the majar ervironmantal ssues being faced across
i wovld. Due to rgid increase In urbanization and increase n e pepulation, the rata of
geraration of municipsl sobd wasis in IULBs 7 ates frcraasing and posing a ssrious challerge 10
gl tha LILBS.

Thi sigte wakon on Sarialion |8 b0 ersona thal 6l cities and sowns in Teengana becomes iotally
ciaan, sanitized, healthy, Ivesbia, ensuring and sustaining good putic fealth and eréronmantal
outtomes for all cilzens, with a specis focus on fygleric and affordatile sanitatian far tha urban
o and woman®

In these inas the sista has st improvement of sanialion ag one o s jop prodliss. The
Govermment of Teangana has ritiated SwachhTeiangana with an aim bo imsms I8 rerkng in
ihe Swachh Survekshan, ULBs are gearing up 1o corruct the iniliatives undar Solid Wazie
Managrmanl exdersvely

To support Me ULES in il the requiremaent under Sokd Waste Managemenl, e slate
governiment (s kean bo establish a SWh Cefl in GO for coomdineton and mplemanialion of
PECKFTITIAE B projects peraining o Sokd Wesbe Managemeril.

| vk WKe 1o acknewieoga Administasve Staff Colioge of India [ASCH, our key knomeoge
aariner, for their support in develoging this policy and for bulding capecites of the ULBs.



Gr. TE. Sreadaul; IAS

Diecior ol Municipal Admorestrabon

Commissions gnd Desctorate of Muricical Aormensralion
Govaminend ol BEngara

MESSAGE

Growing Lrbanigaton has & pecullar negative extemally, In e ioem of gerenaling masse
amourt of soid wasts Dy-products, which if 18t unmanaged could lead o ermdronmental
catasiropha. & ot of inncvathe ideas, techmigues and thoughts have besn poured ires e
management of munispel wasie sacior by pubic and privats enterpises alis, spiamead iy
raticrisice Swachh Bharat Miaskon which is an srganising rdea Gehind various shale

pover TNtz 1aking cum from il and 1ailanng it o sult thaw curenl nesda

Sirca Iru forralion of ha state of Telangann, the alected povernment has eriarked upen he
path 1o enalols suginable development of s Lrban certfes; managing municipal solid wasts is
an indispensabie and eitical slement of &, In this regard, the government has drafied Soiid
Washe Managemeni Polcy and Straegy lor efiactve implementation of Soiid Wasie
Managamant Fules 2015 Ths polcy is infended 1o provicks cperalional guidance for the safe,
responaibie, and eoclogicaly sound management of muricicel sold wasta and definas
siandardsed tachnigues of managing solid wasle, Ccovaling sach and pvery nspacl al the galid
wastn managemén value chain, from cellection [0 frasmaont and reuse phase

Wit the intended objective of achiesing 100% imalment nd feue of municpal wase, S
poticy |8 & erediatis shide in that drction. The onus of its successiul iImplamantatan lieg on the
shauldar af & the stakoholders Ivvolved as anumeisisd i e Dokicy

{ wirald Bk 10 thank &1 the expers who invoked in preparaoon of the pobcy, especeally
Administrative Stall Codega of Indla, in bringing out this elabarilive, Rolistic yet cogant polcy
whasn irpeinis on a sustainablo Tufne i s 1o ba felt
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“Aprobic composting” maans & contoliad process irvoking micobial decompasition of
prganic mattar in the prosencs of cypan

*Anserobic digestion” means a confrobid process that imoives el deyvison of
anganic matier i e absano of caegen.

=puthorzation” maans [he permisson ghan by o Slate Pollution Cortrel Board of
Poliution Coniral Commiting, as the case may ba, to he oparator of B laclity of urban ool
authory, or any othar agancy reapansibla kr processing and geEposal of solid wasta.

*Hindegradable material® means ary onganic matanad s 2an D2 degraded by micio-
OIEnismE o Simpler slalin Compounas.

*Bio-rmsthanation” TEans B rocess which aralls enEymabc cecomposion of e
argaric rslle by microtial ackinn o procuss meshans sich bioges,

"Hrand pwnar Medns A peraon fr compary who salis any commodity under & fegiatared
b inbel

*Hutlar zong® mesns 2one of no Sevelapment 10 be mEntained amound sclid wasla
procesang and dizposal faciity, exceadng § TPD of instahed capacity. Thig wil ba
rraintaned within iobal and area aiolbed for the sokd weste processing and disposal
tacility

Bulk wasie generaior means and includas buldings occupied by (ha Ceniral
genemmant depariments o underiakings, Stale govermmernt depanments or
undertaidings, el bockes, public seclar undanakings Of privabe companies, hospitas,
furging homes. schools. colleges, univerallias, othar educaional nsiiutons, hostels,
hatels. commarcial essahishmanta, marsets. places of worship, sladia and spens
COTepkmims haning an gearage weshe genaration fale xcanding 100kD per iy

“Byo-laws” means egulalory fremesnd nolified by ol body, ansus town and nofified
graa lownahios for oliating tha Impismeniaion of fhes nies eSactively in Thee
jurisdichon.

wmmmnrﬁmmumwmﬁmﬁﬁmﬂwwwum
Ciommissionsr of india.

sCombusiisle wasbe® rrang non-bodsgracatie, rer-ecyciabie, riprereusakle, non
harmrdous Bt widts hendng mirirnum catorific value exoeeding 1500 keal! kg and
exchiding chionnatad materials B plasiic, vacod pulp, ete

*Compesting” maans a contraled process invohving microbisl decomposkion of organic
marinT
*Contracionr Moans & fardcn of firrst el undertakes 8 comfract o grovide malesials o
labtur 4 pedfomn A 8endca of oo & jab lor sanice prosiding mathonly

maans = of ron-bodegracable and non-recyciable solid washs having

paloriti vale sxceecing 1500k Cal as raw materal or as & source of aneigy ar path o
replacs oF supciemel the natural mineial reEouted and fossil foals in Indusiral

procegees

12 | Sk Wasie o g POy B0 Somiegy - Teleagong
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2

'Dacantralized processing” means establshmant of cisparssd laclitias for masemizing
ihe procassng of biodegradable washs end recovery of ecyclabies closest 1o he gouce
of penaration 5o as 1o mankni2e Fensporaton of wirste lor procassing or cisposal

“Disposal® masrs final dispoasl of wban solid wasie with the com necegssany & probact
groun wiker, surface wikar and enwmamant s ouality iom poduson

"*Domestia hazardous wasie® mesns discarded paint drums, pesticide cans, CFL bulbs
lube Fghis, expnecd medisines, Broken Mesouny (Permomaiecs, used bableres, geed
nesclas arvd Swingas and contarmimaled gauge, slc., generated & tha housshold kvel

*Door t& Daar collaction® means colechon of solid wasta fram ths door step of
Femehiics, shops, commercial astablishments, offices. institusional or 2y olbar non-
residential premises and includes collection of such wasie fom anry gate or A designate
lecaton dn the ground Aoor in & housing sociely, mull storied bullding or apartments,
large residantial. commercial o inattulionsl Somgles of pramikag,

"Diry wanbe® mesrs wase ather then bic-dagediabis wasts G ine] e Swiepitgs and
inctudies necydabis ard non-moyciable waste, combustbls wasts end sanitary mapda and
diapars, s

“Dump shes" means & land ulitzed by kcal body o disposal of solid wosos withouw
lodtoing Ehe principles of santary lanciing

“Exipnded Producer Responalbility® [EPR) mesns nesponsiteity of gy producan of
packagng products such &e pleste, lin, plass Bnd corugaled beoes, eto | for
arraranmentally sound managemnent, Bl erc-oldile of e peckaging products

“Faciity* means oy stabisbment whansin the salid wasls managament processes

namefy segragalion, recovery, storape, collection, m:a,ﬂﬂnu precessng, keatmenl or gafa
dispossy’ ans camed oul.

Fina™ means panaty imposed on wasle generatars o oporators of wasta procassing and
dizpees faciiliss under the byn-aws lor noncompdancs of the directions contaned in
thasa nies and) of bys- lBws,

Form® means a Form apponced o ess s,

“Handling® ncludes al activities relating to sorting, se(regaion. matetial recowery
colection, sacondary slorags, shredding, baling, crshing, ioading, unioading,
angpaislion, processing and disposal ol solid wasies

"Ineet” means wasies which &ne nol bio-degradetie, moydable or combusiibia siraes
swispng ar dust and sl rermosed rorm the sudoce drairs

“incinsnation” means an engineasd procasy iwoking buming or combustion of soid
wasla [0 ety degrade wasie malenals af high argesat nas

“niormal waste collecior” nciudes individuals, essociations or wasto tradare who Bre
Imvaluied in soring, aale and purchass of recydabls materals.

*Leachate” means a dquid thal has sssped through sokd wasts o ather mediem and
which hag esiracied soluble or suspended malier bom i

"Local bady” I Hie pupose of thase nuies maens end incudes Me municpal
CONDOration, ragamigam, municipal councl, negerpalics, raganpaliapanshed, municipal
boanz, Asgarpancheyit Bnd [own panchayat, cansus iowns, nalilied sreas and nctifed
Indhusiial lownships with whatever name ey s callsd in dfterant Sintes and uninm
Teenitarias in indis

w:m Faciity® {MRF) moans a faclity where non-compostabie salid waste
can ba berporanily siored by 1h kecal body aramy oiher eréity moenbored I rue 2 of Soig
Wasie Mansgemant (5WM) Aules 28 or any PRrscn & Bgency authorzed by any of

i Yearm Minogwoent Policy ol Siotegy - Melnagons | O
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e Io laciinde segregatan, samng and racovely of recydablas from vanous
componants of waste by authonzed nformel secton of saste pickens, informal fecydens o
ey ofher work Yoroe sngaged by tha inoal body or entity mertioned in fue 2 S Rules
HHE lor the purposs Betors [ha wishs is delivared o loken up for s processing or
dizpogal

"MNon-biodsgradanis wasta® means &y waske thal cannal De cagrmded ty
Fricrocnganisma inho simpier slable compounds

*Dperator of o feoility” Means & parson of Bniity, whe oans of Gpefalas i iy lor
nanding soikd wasie which inchedes the ool by arid aimy alhar antity o gency
appoereed by thi lozal body,

*Primary collection” means ocolecling, Bing and remaovel ot segregated sokd waste fom
source al s genamtion ncludng housahalds, shaps, offices and any Cihar non-
reaidlensal premines of I amy colection pointE of By oiher lcation speciied by e
local body.

Frocessing” means any somntilic procass by which segregated solid waste i3 handied
1nrmmp-m:d'm.mwdmnmmfwwﬁmmmpmt

“Recycling” raans the process of ransfarrming segregated non-tindegradabila sulld
s by ave makarad o peoduct or as ras matenal for producing reaw prodacts wihich
rry of may ot be gimilar to lho onginal products.

*Redovelopment” means rmebulkEng of pid rscential o comimeicial bulicings al he sama
sitn, whare ihis axshng BUEdNgs and ofher infrastnuciures Fave becoma diapidated

*Aalussd Dorved Fusl{RDF) means fugl derived Irom combusiitle wasie frachoi of
solid wiste ke plastic, wood pulp or organic wasts, ather than chiorinpied madarals, n
ghee laem of pellsts o luft prodused by dring, shipdding, defwyarating and compacting af
sclid wasla.

“Fasicusl salld waste® masns and inchides ha wase and rajects fom e sobd wasts
processng faciiies which are nol sutable for recycling or further rocessng

*Sanitany landfilling” means the final and sats disposal of residusl sobd wesae and jrar
wasies o lard in o facilty designed with proleciive melsures against pallution of ground
watrr surlacs water and fugiive air dust, wind-lown iter, Dad odour, five hauand, arsmal
menaca, bird menacs, pegts or MO&na, grasnhouse JEE TSNS, POrGISEnt Cgenic
polutsns slope nstatibhy and erosion,

wwﬂmmmmumum. ganfury lovats or rapking.
[Bmpons, cONO0MS, incontinence shieels and &y piher saTilar waste,

sSehadula® moans (he Schedide appanded fo these nias

*Sacondary storage” meand Hmmmnrmmwwmmm
sacandary wissta storage depots or MAFS o bins for orward tranpportatan of fra weste [0

ihe processng of dispogal ity

'Wmmwmwdmmlummm
ey biodegradabile westes nclisding agriculurg and dery waste, rat-Diodegradabie
wastes including recyciabla wasts, non-recyciable combustbia waste, paritany wise and
ror-nacyclabie inert waste, domestic hazardous Wisles, and conatrusction and demalition
waElaE

*Sarvice provider mears an authorily providirg putihc utifly SAndces e veakar,
sewerage. alachicity, lelaphone, foacs. Crainagm, &,

*Solid waste' maans and nchidas sdlid of nmmﬂdmﬂm.muﬁ
commarsial waste, instiltional wasbe, catering nﬁnﬁ'hﬂumlearﬂwlﬂmmﬁlﬂm

M| ol WasiE Monogemerd Py 1 Seciegy  Teengono
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werstes, sirest sweepings, sit removed or colectad from Bie surthica dralns, hoficuburs
weilEle, agnCuliure and dasry 'wasie, eaied Ho-medical veasie sxciuding incusmmsl washs,
big-rmuclical waste and a-wasie, batieny waste, mdo-active waste gensrated in the area
wnder the kel authorities,

*Sorting” maans separaling vavious components and calagenies ol recyclabies such o
paper. plashic, cRrdnoands, mels gless, #io., Fom mised wasie B may be anpropnials o

taciitate recycling

"Biabilizing” means he ticlopical decomposition ol biodegradable wastas 1o & siable
slete whaie & ganaistes no leachals o offersive odours and b6 fit for appliontion 4o farm
land. soil arosion contred and 0l reamsadaon.

“Sirest yendor® means amy pemon engaged in vending of Brickes, goods, wares, oo
Taiwe of merchandise of evendoy uie or offering senncas bo the general public, In o sdneat,
fane, Sice wak, looipath, pavement, publc park ar ary otbar pubic placs or private aee
from & temporany St up etreciling o by mosing from place o phos arsd Nckres hewker,
peacalen, squather and sl othar syraryTmous tanms whech may be ooel or region speailio;
arei thi words “sireat vending® with their grammalical verialions and cognale Saewessions,
hall ba carstiued accardnghy

"Tipping fee” maare 4 fae of suppait price delecmined by the kical authorfies or ey state
agancy authorzad by the Sisle gowernment [ be gaid 3 he concessionare o oosmior
al wikste processng facilsy or for dispossl of resickia sobd washa &t (he [andii.

“Transter siaion" means a faclily crested o reoeive soid washa nom collecsion araes and
trarisport in bulk in aouersd vehicias or coriaines [0 wasle processing and, o, disposal
fescilties

“Transporiaticn® means cormavancs of aodd wasts, eiller tsaled, parly traabaed o
uniresed Irom o locasion o anather iocation in anermnmentally sound mannes hough
BpeCiEly dasigned and covensd fenapon sysiem 2 as (o prevant 1ha oul ooouw, liteing
and unsghly corditions. '

"Trasdment” means the method, echrigues or process Gasigned 1o modify physical,
ichesmical oF Do kogical characteilstics or compesliion of sy wasts 80 8% o reduce ks
wohime and pobanial 1o causs karm:

“Uiser fae" means & loe mposed by e ncal body and sy entity menticned inrde 2 al
S Rules 2016 on Ihe wasts genersion o cover full or part cost of providing scid wasta
collaciion, ransporiabion, peocesging end dsposal seraces

“Warmi compasting’ means fe process of comverslon o Dio-degradatie waste into
COMPOGL Lsing Barth worms

“Wasie generatar’ means snd NCludes swery person or group of parsans, evany
rasidential pramises and non-residential eslablishrments including indlan Aeilways,
dalence asiablisfhments, which panerate sodd wasia,

"Wasie hisrarchy™ means e poonty ander in whicn the soid waste (g [ shoukd Bo
mianagad by ghing amphasis to prevanton, redwection, muws, eeyding, reooveny and
disposal, with peervantion beirg the most prelered cption end (ha disposal al e landfi
ey the oast

"Wasia piciar’ Magpns & parson of groupd of pekons iformally angaged n coleclion and
recovery of reusabla and racyclabia solld wasle bom ihe source of waste generalion the
streals, i, materal recovery faclites, processng and wasse disposal teciias for sals
Io racyelsns drecSy of frcugh inteemadianes jo agm thetr bvellhood

S Meiss Moropsmens Prlicg weg Elirrlagy - Sslangorg | 15



1.0
BACKGROUND

Miristry of Environement, Forest and Climane change, Gavermmant of Indla uadsr the peowsion af

Ernironmant Pratectien act 1988, ngtifiag kiterst ragidatons “Solid Wasie Mahigernent Fules 20158°

vide 5.0. 1357 (E), diated 8th Apell 2018, The notteation 5pells cut duties o difamnt siskehokdars an

manfoned baiow

*  Wasle paneraion

*  Miniginy of Emeronment. Fovest and Climats Chinga

* Mirisiry of Utsn Developmant

*  Department of Ferifsars. Miristry of Chemicas and Farlilsers

* Minsbry of Agriculiue, Govammant of indis

*  Miniiry of Poywey

= Minisiny of Mew and Aeneveabils Erergy Sources

* Secrelan-n-charge, Urben Developmen! in the Stames and Linicn tetrtaries

=  DHalies Magisirate or Disirict Iﬁ-:ule-:hr-:lr-:ﬂly Cormmisshons

*  Becretany-in-charge of Willagm Panchayats or Fural Develoomani Cparimierd

*  Cantral Pollusian Sontrol Beandg

*  Locs authonties and village Penchayvals af canss b end wrban sggiomessions

* Sl Poilution Cantral Board ar Polution Central Commitias

= Manufachurans o brand ewnees ol disposshile produces jindg EBMLary napirm and dispers

* Indusiis urits lncsted within one Furdrad km from thie tefised dereed fusl snd wasle o energy
planls Deted on salid waste

+  Critaria for Cutias regarding selhing-up salkd waste pracessing and treatmere faciity

M50, Bo [ackio olher solid wasis MinEtny notified Fue bollows ng nilas under the orovision o
Erninoriment peofecion act 1098

= Conalnscion ard Demaliicn wasle Managemant, 201£

* £ Wasta (Managament) Rules. 2016

= Flastc Wasta Managernent Auled, 5015

* Bio- Medcal (Managamant and Handing) Auies. 2018

Racoaritirg the key roig o be Playsd by the sieie govammant ard UL, e SWi Hiilas 2016
marcales that sach Siste shall precars 3 "Stale Pelery and Sold Waste Menagamant Siratagy far
effachiva impiermantation al e prewisions of the notificaliss

Foad Wi T Moasagiimeil FElry and Stoiegy Telnrgasg
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Thie praisend lewe of sance level Benchrmaks i soid washe maragamant of Telangars is as e Do

Benohinark Prasamt-Stakis [n

Indicator fin %) TalEngans fin %}

1 Hausahold ki Coverags of Soid 03] 14
Wasla Manapement sansoas

& EMciancy of crlection of & LArNCi 10 93
el wazie

a Extant of segregation of MLl 100 28
sclid wagia

4 Extand of municipal sokc wasts [ =i}
Moo moyrind

& Ertard of soienifin disgasal ol 100 i |
T S0k washs

i Exient of cost recowery in soid 100 47
wdsle marageamen sendces

7 Efficiency in radressal ol B0 B3
Cuslomantrmplaintg

A EMciancy in collection of usar =] 15
Chargas

1 | E3g wWanis bl Ferpymrrar ) Frslicy g hate - Telancong



\EED FOR POLICY
AND STRATEGY

Wiilh Bn oEgects tor geotecting the envieonment and io davelop clean and sale ctins, the
peermant had broughl oul speciic reguiations: wieh focus on Solid Waste Marapgement and sea
othey initiafives such e Livaabilty Index, Sevan Star Ratieg and Swachh Survekshan, The sminn
leatures af e same ans as sinied below:

M Fles 200 s mandatas al the saes and union Mmmmrdimm-ﬁmﬁirym
Stratéyy on Sofid Waste Managamant based on National Solid Waste Managemant Pokicy and
Maticingd Lirban Sanitatian Palicy (NUSP), Whiln prEpeEring Siade Policy end Siratogy on Salid

edililly e Mintstry of Housing and Lkbmﬁrrarade-mpmamtﬂ'UHmI,-amdwas
r|Chm'mmuumuhmmtha.mmhmnmmmuﬂdu
Wasle Managamen” and iha folowing are tha fres com ncicsion:

¥ Househoid level covaraga of municipal solld wishs collectian
*  EMiciency of colieshon of municipsl sold wasls
*  Extant of municipal soid wasle recovered tiough euss

st Py Mnistry of Housing and Urban Attairs developed a sat of “Protasel for Siar
Ratirg of Garbage-Fraa Cliias* Tha star-risting intisbve, developad by the Swachlh Bhargt Misson
-whmﬂmmﬁrqmtmnr-mmmmbmdmmmemmimakﬂmm
solid waste maragament, such as:

1 Doario- Door Colecton
Segregation at source
Sepaping of public, commercial and residenial preas [Me vsible syesores orstreas)
Wmmmm.imrmmmmmﬂmw
Bl wasle ganarsiois compllancs
Scientitic waste pncesaing, soientiic faadblling and CAD wasts managemant
LﬂmWn:.:mimmmwmhmrunmmnmumm
Cnmwmmwmmm

B - Wl s s

mm"ﬂﬂhﬂl*ﬁh;ﬂl Srmedy - Slangono | 1
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4. Eradicabion of chude dump g 0f garbage and cumo remediation
10 Cdrang of storm drains and surlacs of waler bocdes
1T Wiriin reduciion

I visible bagitificasion in the cily

10 improvs uran sanitetian Minsiar of Housing and Lirban Aftsirs anace
Swachh Sunekshan’ | ' rankng of cites. T scals up fha Cerrage of the ranking exanciss @nd
ENcoLrage owns &nd cities aCihvely implament msson intistves in a brmedy' and innowelive manne
“Muricipal Sollg Wagie Maragomant” is considered s ona of th nEalve under Swachh
Survikshen Tha Folforeing are (ha aed of indicanrs yndes Municical Bokd Wassa - Swsrpng
Cofaction, Trensportafion Processing and Disposal

¥ Avalablity of Autometed Sysiems in Cobaction and Transpertaiion al MGy

*  Effciency of Waslo Colection and Managemant of Cansiracson & Dernolton Wasis
* Solid Waste Managemant in Commeial &'sag

*  Bokd Wasie Managamant in Aesidenlinl Arsas

* ‘Doorio Door Wasle Cofection dong and Trenaperied from residental aroe:
tHichancy in Transpartasion of Wasts in CinpoealTmaliment Stas

a0

In complianca with SWal Fuins 30 78, the Seal Policy

and Salegy on Solld Waate Managerment ig
Beang resoand lor efoctiaae implameringon

"
-
]
.I
1

0 | Salid Wore kvrngamees Poficy 0%l Shraiwgy - Bionpana
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6.1 Policy Approach: Al efiors shall ba made to achisve pardigm shit fiom “Linear
Approach® o “Clrcular Econormy Approach” in Soid Waste Mianagament & an opparmunity
fur developing "Soclal and Private Secior Erémeprensw” ity the SW, and by encoumaging
the repuled ingitulions 1o take up reaasrch and Support ha ULBs in this endasvour,

Figurs 1] Linasr Sporgach




B.2 Policy Commitmant: The Telangana State Govammant s cammitiad in providing
tiean and safs ciligsAowres by gwing pricety for mi effecave Implernantation of Soéd
EW::_IE-"MEE};HTHI:HI.IM 2018 and by edanding necassary support to the Urbean Local

1ea (LUALBs),

Poficy aims at achieving tha Senvice Livel Banchmevks (5L Bs) hully by 2022 and achisving
ratuced quansty of sold wasle reaching the landil rol moee thar S0P

EMors shall be nitiated for faning ULE wiss SWM Man irciuding e reatrment and larodi]
dEveinpment for isfects. in case of non-feasbilly for amy LLB due o non-avaiiabiley of
1andl then only 10 péan kar ragional or clustar developmant

For achieving the savd goal, ihe State Govemment astends suppor tn ULES &5 nosged,

6.3 Wasle Hisrarchy; Whie loeenuiting the policivs and programs, thrust shall o given
1o the fefiewing wasta managemant hieranshy by 2 e corcemied:

6.4 Regulatory Compliance: ULBs shall tske recessary BCian lar oblaning
BLthansaton under the prowisions of SWeA Aules 2016 for satling up weste processing,
iraalmen| v disposal tacliny, i iha volume of e wasle exceading 5 MT per day incluing
saritary landfilis fom the Telangana Stabe Poliution Cantrol Board (TSPCE).

LILE= shall propars-and aubrril annual report in Fam IV by 30th Apell of he succesding
year i Ine Commissionar and Dirctor of Municipel Administraton{COMA],

The COMA shall sibsiit the annual repor of LLBs o Principal Secretan: Municioal
Aoministration with & copy bo Mernbar Sacreiary of TSPCE by 318t My of gvary yeat

The District Collactar shall review the: pardormance of the acal bodies ot sast once in

quanar &n the mplamentation of sclid wasie mansgamant rules snd ke comacliva
meazure in consubaion with COMA

4 | Seclig Worite Men ogummnt Pocy ond Sy - Taipngiare



8.5 Planning: Tha Town Paming Departrment i ensurs i e maste: plan of the LR regarding
provision for setling up solid waste procassing and disposal feciitios secopt for tha LILBs
planning for common waste processing sty o ragicnal santany kil foe groug of ULEs.

LiLB& shall complets the process o idant#cation and alecaliim of siitable lard 1o he ool
bodies within theee monthe for setting up of procesng and Scphsal nclbes o Bofid wasls dnd
incorporaie B sama in he magier plan (land wss pian) wilhin a parod of thess monma.

Al tha SEZ, Indusirial Estate and Indiustdal parks shall earmark 5% of B talal aren of the plot of
minkmum 5% ol piol area o sheds lor recowery and mmenmmmumm wn
casa af eisting SEZ f E / Ps (e TSIC and TSRCH 1o shuoy the faaaibiity lor inconporating the
aEme dapanding uson tha unalioled plots and 0 ensum incorporafing the provisions i the
master plan, TSPOE to ensura the somphiancs through thesr concamad maragameant uncks e
provisions of e Wabsr Prevention & Contral of Pallulion (FECP) Azl 1974 as amandesd and e &ir
(PAGP] Act 1981 58 Amended.

Tha COkEA hiss 1aken up the need assassment shady fol establishing oaminon reofonsl sanitan
larcfill for i group of ULBs taking wilhin a distence of S0 ki jor mong) om tha repons 1aciity on
& aoal sharing basie srd ansuring prafessianal menagemant of such seritany landfils,

The GOMA in consultnson with TSPLD o natity e bufler zone maintained for the soiid waste
procesaing and dispozs] facilties of moes fien STRD n compdance with B e

ThaLlLBs shail pariadisally sbmil the stalus repera an the key soments of Bie WM 1 COMA,

6.6 Stakeholder Engagement: imoherment of dlisens especially for achiking segiegation
af SouicE 18 vary imporiant, Tha ULBs to promals horme compasting, bin-gas generation syshams,

decenirakosd procassing of washs ab communily el sutiect o conlral ol odaur and
mainbznance of hvplenic conditiore amound the iy,

Tia bnvendorize the manutachirees or brand ownans of disposabe peodUcls, (n 3 phased mannar,
s @ hin, glass, plasiic packing ard sanizny repkins and dapas and seak [inancial asssEtance
i b LEHa for getablisning the weate management systerm. The idanillied manufaciimes and
trand ceeners Bo be ancouraged for teking up CER programs in waste managersant systerm and
suppor the LILSs. The progress regort shadl be plased befome Siate Lewn! Acbasory Boang

A Buz ULBs 10 bave a scheme (or mgstaton of waste pckers and waste dealers

Thea LILA shall Build tha capacties of WS on sold waste manegement and tha technivoges
sygilabin for decenyahises proecssirg faciilies a5 & contnu improvemant

Tha state shall empanel the inchnotogy wendors with dus fooes on decentrakzad sanitation
jlETIR I

6.7 Decentrallsed Facility: Al the ULBs ghall inventaries the bulk woste generions
Wieale panaalion nbe eacesding 100kgs por day) 1o emsue segregation at source and akeo to
apiore the posaiilty for deseniralsad facsily lor handing wel wisie and %o propars action plan
The prograsa shall be reviawad perodically in tha State Level Athisony Bakrd

Irwerticeize the Bulk wasts generalors (Wasie gonerabon it exoesding 1005 par day) /
residantal welfers and marks) assodietions f galed communilies and atilufians mans than 5000
&0.m of the erea Molels and restaorants io ansive the segregalion of washs at soirce for henging
o rRcyieble matanal to eflher the authorees wasle pichers of authorksed recyclas and 1o
ansans ke [easitifhy far developing on eite composting § Sio- medhanalion far teating bio
dagradable wasie

It |& propaned o irtroduce property Lax repate for those bul generalons (mplersniing on-sie
sagregaticn ared ireaimant lacikty for il guankty of wasio generaiad

Sl sl Moneg ey Pollcy ong Saaiegy - Telangong | 25



5.8 USErFEE:muﬂammhmhﬂMMIwmmnn\um
Thsummmmmmmmnmhwmam.hmmrm
hgﬂ'mhﬁnwu‘dmuu.ﬂaummnum1mmqm

e Fon e month o

Ra, X0

Pg. of unite * Fs. 30/

Comimercial estabishmenis, shops, aaling places As, B
(DhabaSwant shopsicofiee houses/Tas: Tood centars eic)

4 Guas! Houss Ag, 7eny-

5 Haogtalz Ra, PEHY-

B Hetels{Unstar) Ris. 7506

P Hooels (Lo o 3 star) Fs. 1500

A Halals jover 5 siar| P, S0004-

9. | Educational Institulions Govesmmant M. 350/

13 Educational Instiutions Privale Rs. 1000

1 IrctivicTuanl Cifica Fa 1000

12 Offices ina camples buldng Mo of units * R 1000

13 Cinema Hal Rs. 1500/

14 Pudtiphas Mo, of sgreens = Ra 1600/

15.  Mamiage hal, kinstion el and Banqust Halls s, 3000/
(PRI Area = 20,000 g )

16 Mamriage hall, funcson hally and Banguet Haks P, BO00/-
[Flinth anea 2= = 30,000 s, m)

17, Bulk generalor (Generaing moa than 100 kg par day . A 2000/
and rud Estnd abova)

18 Healihcare nsfiiutions withou bad ' Ais, 1000

16, Haalihcars nstiutions wilh Beds uplo 50° Fis. 3000/~

20 Haalibcars nstiulions with beos more than 0 and upio 100° R GO

21, Heafhcan insthutions abave 100 beds and upte 200 bedy® Rs. 7500y-

22 Hiathcara instilutions aboes 200 beda® Ma. 100005

icts: Tha uier fme It it appheanie it case of sdoping 2o scild wast sysiern, which nhou b venbed by he cormpatent
pemaon of the LILA

* Fior-bionedical wase es gelined vida Bio Modical Rues 2018, 1n casa of Han-Eagregation ol woss propeny, [he UL sl
-n.uummmmMWammemmmmmwwummhm

L mmw_ﬁhwhdq-m;
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.9 PErSINEs: ha ULHs ayissus i press notoa pronibding e opan buming of wasia on
|ands and at kandiil site. Any person or body respoasisle for such buming shall relsble 1o pay
By prason of Body raaponsile fr such burming, shatl be kebile o pay arsdronmantal
compentation of As. 5000 Five Thousand onbd in case of simple burning, whia
Ha. 25,000/- (Twanty-Fiva Thousand onky) in case of bulk wasts buming, Emvinnmental
somgensation shall be recovered as aaars of land revenue by the compatant aulhoriby in
accordance with low”, LILB shall encourage e cilizens for bringing o the notice of me LLE
In casa of &y one indulging i e opan buming. The daisils o the penalies lvied by e
LILE shal be reportad on morthly basis to the ChMA,

‘Whoevar fafis o infimats slbout orpanizing an evenl of gatferng of more than 100 parsons o
Tols b ensure sagregats [he wasts af source and hand over o segragebed wasis [ washs
colecior or agancy speclied by the ULE, shak be fable b pay the penalty of As. 5 00000
s doubie tha Chan-up oost 8 esimabed by e compaient suthorgy of the LULE,

LILEs o develop & systam for ievying spol fine for pevsons who litbens or fails to cormply wim
the provisions of thess ules. The model criera for lewying tha fine is ndiceted beiow:

Linering in the putiic place Fis. 2007

1
2 Bulk wasta generators [Fuls 3 (01 Fis. 1000/
3 Rasidantial weilar and markst association (Fule £ [6) Rs. 10007
4 Galed communilies and Irefution wilth S000 5q.m [Rule 4{71) HAE. 2000/
5 Hatals and Rastaurants (Fluls 4(8)) R, 2000
. Heallhcare sstabishmanta * Rs. 2000
"t cane of madng of o madical wisv with nom-bio MR’ wisn, e UL shal o 2 0ot (o e Aealians

Tcallty wilh & copy o TEPCH nevuesing (e 0 sk anoopagie Sciion LoEr s Srovesions af Sinmemscar B s

The UL8s shall noiity comaetent authanity and develop Ssnspamni procadurs for leaning fines.

6.0 Health and Safety: Protecting healih and salety of il the workess handing sokd wasts
1850 b given priority, ULBs shall ensure Personal Proteciive Equipmant (FPE] inciuding
umiforeT, Honeecen jBckit, hand Qioves, rain costs approprate foal wear and mask to &l
veorkies Nandling the solid waste and bo ensure the same (s baing usad by the worken.

6.11 Spacial Parmizslons: ULBs shall inrodune an onfirs parmit systern for organiing an
event angathenng of mors than 100 persons af any unicenssd place, Tha organizers sheil
submil sokd wasie manegemant and anss Cean-up progiam after the svenl s over, siaast
Hhren warking days in advance of the evand

B.12 Encouraging Usage of Refused Derived Fusl (RDF): The TSACE shal
inveniovizg Hii unils using Rl and locatad withan 100 Kms lrom solid wasie-besed ROE
Piante and 1o enauee o replaca Bt mast 5% of thar fuel requirermient wish ADE The progress
what Da reviewed panocically in the Slate Leval Advisory Board,

B.13 Separate Restrictions for the Landfill Managemant: All eficris shall e
miaca b0 ellow only the non-isabie, ron-racpciabis, nor-biodegradable, non-combussile and
wmmmmmmtmmmmm
lescHitiest 1o g fo santany landi. All affans shall be made 1o metict masmum quaniity of
0% of tha solid waste reaching [he landhil,

" HGT Judgement Proncunced on: 22nd Decamber 3016

Bl 'Wolne Morogeneet Policy oid Sraileq, - Tenigan: | 27
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5,14 E}:IS:I:"IQ snscientific Dur i Sites: LLBs o mwnitoriz al e duEmiing ursckiaiic
dumpsites snd preqas pian of solion lor Bia-m ring or Slo-remedialion or soenbicaly CAPDIng
as per ihe faasibehy. The progrese shall b mviewed pedodicaly i tha Sate Laval Artvisting
Board, The state chall explore o estsbilsh & Bio-remediation Hnd

o
(1]

Awards: T enhance the vohement af the slakeholders and b recogrisa the good
pafannancs, Me Telangana siata povemnan ProDaged b iflroduce an anoudl meeed sohermne
in iha foliowing campories

1812 vt amrrl) Tha COMA shal denvalop key peroimancs indicaions and a schame for
fecognisng the best LLE saparalsly for corporation and muricipaifiss

Al ULE lmves: To recognise ongiieenko wastn traatman lecality cenvaloped by Colorry, Rasicandial
Westang Assoclation, ingifulions, Commansial Expbishmants, Holels & Rastacrants, Mosoitalg,
Aparimenis, Gated Communilies, MLAR and Educational Instiutions, io BNCOLTEQE s
segragaion and capoaal resulling It meduced guantty resching (he sscured landfill sia

The abova ewards s nlonded 10 B gavon on 220 Ao ol every year Wordd Earth Diay)

E.18 E!iudg ﬁting. All ther LB ane raquired o make separahs Bedgaling prosamions wndan the heag
o “SWMT for capax and opas, The aporeved budgetary amournt shall ba anckiahaly uaed for he
mplermintation of sodd aasie managermant

E.17 Plastlc Wasts Managemeant

* The TESPCH shall enfovcs the Larfy Bag manufaciuted shad nof 0o lags than iy microng in
mickrass.

¢ Thia LILBs shall erdoroe that retallars and sireet vendors ahall not e Ty comy hags made
oehvien Of recyclad plaste, having Shicknsas fess than B0 mécrona

= The Zabe Leval Momdodng Cormmitbes (SLMG] under iha charman ship of Princpal Secretory
Muricipal Adrninisiration and Urban Develooment shal meed anes i six months o s
the Impiermentalion of the provisions of Plasse Wasie Management Flules 2018 The Direclor
of COMA will be the cormeyor fod the cormmstias

10 | o wie Moragement Pakcy and Sirstegy - Teiasgona
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TECHNOLOGY
OPTIONS
FOR PROCESSING
AND TREATMENT
OF SOLID WASTE'

That salgction aref adopton of MW processng Techinalogies shoukd be basad on defingd
salectinn crienia and be subject fo a detsied dua diipenon sludy, which ascertans the
approprintanass of te lechnology o (he provaling conditions ol the redpechve LS.

The organic wasts s usualy compostad aerobically I pIOOUcE Manurs ar peocoages
arasrobicelly (n absanca of aif) for procuction of energy. Ancyclabies are secartad and son!
1o wholesaian lor furfer supply o meyeling faclitias, Fow hezPnoicgy opbons for processing

and irestmant of sokd waste is B3 given below:

i Ciompeisting

*  Bis-methanstion

. AOF

*  Malenal Asoovany Faclity
= Wasle to eneigy

* Imlegraled lacility such as Malerial Resovery Faciity + Campasting/Sio-methanesion/

Winste o Enangy

m inin'.'nnnm-m;-rnnpq-,-iw Stintegy Tebonpne



Gourne: Rapod of the Taek Force on 'Wasie o Enengy (Valume 1), Planning Commission




9.0
® PRIVATE SECTOR |

ENGAGEMENT

Posalbility of hending= The: gowammant to asplore She possiblity of funding fom
ctomal funding egencies

Cptions of Public Privaete Pafrarship (PPP}: ANl efians wil be made o egloe fie
PoesinRlty of profects Being impiermented with orivale capial by using varksos
procwrnment madsta basad an PPR

Tha madels may be one or combination of foflowing:

= [B0

] DFEEQTEOT = Apnuity

- b Annuicy Model (HAAL

PP modsl ghall be rafeed affor sdeouate dae diigencs and detaiiad gasessmen

231 Gl Wome Mg el Bolidg and Smisgy - Telengone



10.0

GOVERNANCE
ARRANGEMENT




- TIMEFRAME FOR
- IMPLEMENTATION




12.0

PUBLIC
DISCLOSURE

WWW. Search

All the ULBs shall display the following imformation on the website:

= Fomm i - Bnrual repon submified by the opanaior-of e faciity o
e LILS

" Farm iV - Annusl repot on Solid Washe Msnagarmant submittad
D' T lpCal DOy 10 the CULAA;

w Foirm V' - Annual report on Plastic Wasde Manogameni submified
oy e LILB o COMA 2

o Anral Seands:
L Usar lpad: and

= Ppnales mposed



13.0
RECOMMENDATIONS

2400 pErading shify 4
iy '-'n'.-'_-:-e.'-d._-:-aqr'-'te-- L*

OM “Limear Approech” 1 <4 Creyuia Ecoromy Apereach 1o

- COnds ghal S4lup g =aparate cal! ler CoOortbration arid rplermenlatioe of PROOrammes
N Erovecly BEENINgG 1o Soilal Pasto Managomesnt:

] Arfilading Saraca | vl Berichmearids U Wi ime e

. 10 incorporate Wi W1 Dl NCding ‘Usar chamas® ane FENAiEE n e
WEN “Poduler pawe pAncipla;

*  Toirdnduca “Racagilion” a1 "Ineangms W0 BfCouRage tha torglance
s Slate ghal aEone o estabiish g Ble-ramedigiion ung:

. Pricing BARCe iop he FES0UrCE rocumny | CoTyost aj

i
By ol
L o 8nchivaos PRp mogals in e S il
H=
i o ENCOUNEge [hy i Lsiny for CSR fungling foe IFis S pt
y Y
ETR

B Salial B |'J-\_"i'l.|l|'|'|-|-"r".|||,4 ONeF Sy - Tl o [ 5T]
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ANNEXURE 1: FORM (I

FORMAT OF ANNUAL REPORT TO BE SUBMITTED BY THE
OPERATOR OF FACILITY TO THE LOCAL BODY

LR R R R R R

Mame of {ha City/Town and Stale

PropuEiion

Aram i 8y, Kilomelmes

harme & Addrgss af Fie beal body

Tedaphone Mo,

Fix ki,

E-mail

" Mame and address of operator of tha faciity

[ Mame of officar in-change of the facslity
Phans ha:

e ey
E-rraai:

i MNumber of housaholds in e cityfowsn
Mumbar of ran-residential premises in fhe cify
kumibar of elechon adminsiralive sards in the ciyfioen

8. Guarity of Golid Waate

Estimaied Chantiy of soiid wasis generated in the iocal body ea
par day in malnc iones

Apd
Cuiaresy of solid waste colectad par day fpd
Fer caplla 'waste colacted per day farmidey
Guanity of solid waste processed
Oty of solid washa dspased al il fipd

& Stans of Solid Wasta Managamend (SWii) seracs

Segregabon and siorege of wasia al Bource
Whather soid waosta is shoned At Bource i domesboicommansl)

O

irathufional bing I yag i
Porcomiage of houssholds prackics siorage ol wasie al Spulos in g
tlamesiic bins

Perciriags of ron-susidantal pramises praciice siceags -

ol wasts & aource i commanss Snstiuions prs

Parcentage of householdy dgposs of e

sl wisia on Thesinoets w
Peycantags of non-residenial premises disposs of a,
Throw SolCwasha on s sy

Whether ankd wesle is siored al sourma in a sagregaled form Yealha
It yea, Parcaniage of premisss sagregabng he washs ol sourci %

{ner o Coor Collacton of sold wase



@9
B T P

Whalhar door b door cofiastion [DE0) of solid wasle & being YesNo
clone in Bhe iy fovn

I yes
Murmier of warde covarad n 020 eollection of wasis
Mo of ousaholos covered

ko, e non-rasidandal premisas including commearcial
eslabishrants, holels, reslaurants educationa! instiutions |
oftoes clo. covamd

of ressdential ard nen-msidensal promises
et in door o door colisction through-

ioitined wehcla b

Contanerized tneycahandeart %

Other devica %

I rct, masthod of primany colection adopied

Heaeping ol sirasls

Length of roads, Siiesets, lanes, bys-lanes In te city thal Kim

noad o ba cieanad

Fraguency of streat seeenings and peicentage of population coverad

Fscuenty Claisy Akargia T Crocasinmty
days & Ve

Tools used

Manuol sweening %

Mecharice! Sweaping ﬂ

Whether Long hardle brasam used by sankotion workess ) rauMo

Whether soch sanetion worker is ghven hondeonireyde Voalia

for collection of woste

Whether langaart | icyche i contoiredized ‘G

Whather the collnction tasl synchronizes with collectian / Yas Mo

worshe storoge containeds wiilized

Secondony Waste Slarage focilios M Capaeity inm®

Mo. ond iype of vosie sioroge depots in the city/own
Open wasts sionops sites

Masonry bine

Cament concrete cylingder bins

Dholoo'cosaresd momsfspoce
Covered metal plostic contg ners

Upto 11 m3 blis

2 to & m2 hing

Above Bm3 confoiness

Ein-dess ey

Bin/ populaticn rotic

Whard wise dedalls of woste shoregs depols (olioch);
‘Ward ha:

Area;

Populabon:

!ﬂim:mmtnimnmhun-hhm 14
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Mo, of bins plocad
“Total wolrma of bing. placad

Tdal sionaga capacity of weste siorage fackifles in
Cub Mighirs

Total waste actaly siored of the wasie slerage dopals daly
Ceve beouency of collaction of wasta from the depots
Humber al bins clasred

Whisiher slorage dapots have tciity for siorage of segragabed
whER in grean, Diua and biack bing

‘Whather [Bting of sobd wests nom shorage degals |5 manisl o
mechanical Giva percanisge

Il mecharncal - specely The malhod wsed

VWhathor solid waste i Sfsd bom doot to door and transported (o
treatrment planl dirscty ina segragated form

Wasie Transporlalion pef Gy

Typs and Nurmber of vahickes usad (pl lick or add)
Animal car

Traciora

Mon-tigping Truck

Tipping Trock

Dumper Flacars

Balume coliachors

Compaios

Cihers

JOB / loader
Fraquency af tanspattalion of waste

Cusriiy ol washa ransported sash Say
Pereeniage ol balal washs sransportad daly
‘Wasie Treaimar Technoioges ysed
‘Whiekher solid wasie s processed

e, Ousanbity of wasta processe daily

Landis) dvaitabla with e local body o wagls prooassng
i Hecharas)

Frequency Mo. o bins
Dty

Aramate day

Toice & weoek

O B Week

Occasonaly

s ) W
il yess, it cletaita)

Mo, ol green bins:
Mo, of bhua bing:
0. of biack bine:

{%) of Mesmueal Lilting of i
S0l Waste

%) of Mechaniical liting W%
Front-end kadars’ Too loaders

Yes [ Mo
o yas, speciy]

Mo, of bips mads
Washa ransported

Fragquansy Mo, of bing

Abamans day
Tica A waoh
Crice & week

e
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Land eurmently uifized o waste processng

Stdid waste procassing ‘aciites in opanstion
Sold waste Drocessing laciilies uhder construczion
[Distance of processing taciiies Yom cityhown
Dty of technologes adopted

Cmpasting

Verm compoasting

Waats to Enangy lechnology such as incinaration,
geailcalion, pyrolyais or aryother lechrology (give degail)

Co-procassing
Cowprocassng

Combustble waste supplied io sclid wasin besad
Botemr plants

Cthamn

Solld wasta dispasal factilies

No. of dumgsites sites avalatle wilth tho local body
Mo of santary landfil stag ervadablo with he jocal body
Ares of oach such shes envEslaishy for waste dsposal
Area al land eurrensly used for wasts diszogal
Dglance of dumpsiadandil ity from cihpfiown
Cestance kom (Me naars! habiloian

Diistance from waler body

Deslance from aiale/ratianal highway
Distance kom Arport

Digtanca freen importan religicess places or
Fistorical monument

Whalhar 2 [ells in Sfood prone areg
Whether it fals in eamhounka faull Ine arag

Qb e matevial processed

Dy final product prodused

Oty solg

Quanity of resiaunl wasts Ercfiiad
Ciy: s maiterial procissed

Cey. final produc progused

Oy, soid

Dnantity of seaidual wasin lanciilad
CRy. raw maineial processad

Cty. finad prodict peocdiced

Qi sl

Dhaantity of ressclua| waste bandfiliod
Oy, raw material processa

Dty firal product procced

Qty: sild

Crumnlity of resicual wesie landitiag

Oty raw mabers’ procassed

Qity. ¥nal progust produced

Oty sk

Quankty of rasidual wasts landfied
Oty rew rratorial processed

Cty, raw malsrial processad

Oty

SREEEEE

Bl Wients W Oragameni Podoy ond Brmiegs) - Teidngane | 4
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Ouaniity of wasie landfiled sach day

Wathar iandfill stha is fanced

Whiather Lighling facility ks availaba on gilo
Whathar Wieigh broge lacliey avalable
Wahicies and equipmants Used al and il {specity)
Minpowes depicyped af lndlil site

Wyhather cowenng e done on daly basis

F rot. Frequancy af cowesing the wasie depositad
al i fancifill

Cowed matarial used
Wihathar adequste covanng maleal = availatie
Frovisiang lor gas venting pronadisd

Prowision for leachats calisction

iWhetnar gn Aation Plan has been prepsred far monoving
Bolid wanle managament practices i the city

What saparabs provisions am macs for
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ANNEXURE -T1T

GOVERNMENT OF TELANGAMNA
ABSTRACT

EFSET Department - Prohibition of open burmdng of Waste and Utilization of
Refused Derived Fuel [(RDF) as a fuel in Power Gensration and Cement
Plants = Orders = [ssued.

ENVIRONMEN, FORESTS, SCIENCE & TECHNOLOGY (For.Ill) DEPARTMEMT

G.0.Ms. Mo 2T Dated: LO 072007,

BEead the following:-

1.Government af Indla, Ministry of Emvironment, Forest and Clirmate
Change Notification Mo, 5.0, 1357(E), dt. 08.04,2016 notifying the
Solld Waste Management Rules, 2016,

2. G.0, Ms; 79, EJF.S. & T. (For.IIT}, Dept., Dated 30.12.2016.

3. Orders of Honhle MGT, New Defhl, ot 22.12.2016 In QA No,
195/2014 filed by Mrs. Almitra H. Patal,

4, Fram the MS, TSPCB, Hyderabad, letter Mo, TSPCE/MSWU-IV/NGT-
199/2016-3103,dt. 14.02. 2017,

-
QREER.

In exercise of the powers conferred by sections 3.6 amgd 25 af the
Environment (Protaction) Act, 1986 (29 of 1988}, and in supersassion of the
Municipal Solld Waste (Management & Handling) Rules, 2000, the Central
Government notified Solid ‘Waste Management Rules, 2016, under
Envircnmaent (Probection) Act, 1986,

7. The Hon'ble Matonal Green Tribunal, Principal Bench, New Delhi vide
order dt, 22.12.2016 In OA No. 199 of 2014 filad by Mrs. Alrritra H. Pate| Vs,
UOE & Ors, directed that;

-

a. The State Gowernment and the local authoritles shall issue
directives fo all concarned, making # mardatory for the power
generation and cement plants within s jurisdiction to buy and
wse BOF a5 fual in thedr respective plants, wherever such plant is
located within a 100 km radius of the facility.

b, The MoEF&CC, and the State Govermrents bo consider and pass
appropriate directiong in relabion to ban on short life PVC and
chigrinated plastics as expeditfously as possible and, i any
cage, not fater than six months from the dale of pronouncemant
of this judgment.

. We specifically direct that there shall be complete prohibition on
open burning of waste on f2nds, including at landfili sites. Far
pach such incident or defawlt, violators fncluding the profect
propanant, concessionaire, ULS, any person or body responsibile
for such burming, shall be Fable o pay envirphmental
compensation of Bs, 5,000/ (Rs. Five Thousand only] in case of
simple burning, white RS, 25,000/« (Rs. Twenty Five Thousamnd
gnly) In case of bulk waste burning, Envirommental
companzation shall be recovercd 8f arrears of fand revenue by
e competent authorty in accordance with law.

P.T.0
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L f The Member Secretary, Telangana State Poliution Control Bosrd has
requested for orders accordingly, vide letter dated 14.2,2017 in the fourth
read above,

4. Governmant; after careful consideration of the matter, and in exercise

of the powers conferred under section 5  read with section 23 af the
Enviranment {Protection) Act, 1986 read with sub Rule (3) of Rule 5 of the
Enviromment (Protection) Rules, 1986 and in compliance of the judgment
prangunced by the Honble Mational Green Tribunal in Original application
Mo, 199 of 2014 hereby arder that ¢

A) The powar gensration plant and cement plants in Telangana Stats
shall buy and use Refuse Derivad Fuel (RDF) as fuel in their respective
plants, wherever ROF plant is located within 100 km radius,

B} There shall be complate prohibition on open burning of waste on lands,
Including at landfill sites for each such incident or default, violators
Including project proponent, concessionalre, Urban Local Badies, any
person  of body respansible for such  burning  EnviFonmentsl
campensation  shall be levied Rs.5,000/- [Rupees Five Thowsand
only} for simple burning and Rs.25.000/- (Rupees Twenly Five
Thousand only} for bulk waste burming. Tha Environmental
compensation will be recovered as aroars of land revenue by the

competant autharity,

I} the concermed Urbam Local Bady f Gram Panchayat (5 the
competent authority for levy of envimanmental compensation
for open waste burning done by public, concessionaire, project
proponent [Private), communities abc.

I} the Telangana State Fallution Conbrol Board is the competent
authority for lewying the environmental compensation for apen
waste burning done by Urban Local Bodies / Gram Panchayats.

A The Environmental Compensation shell be utilized for creating
dwareness amang general public on environmental ssues and open buming
of waste,

, As per Rube 15 (v} [B), the Local Autharities and Village Panchayats
of census towns and urban agglomeration shall establish waste to energy
processes including Refused Derved Fuel {RDF) for combustible fracton of
waste or supply &s feed stock to solid waste based power plants to Thermal
Power Plants & Cement Plants,

7. In case of Thermal Plants & Cement Plants are not existing within
100 ke radius of local badies f RDF plants, the concemed Urban Local Bodias
fRefused Derived Fuel (RDFY plant shall bear the transport cost for
transporting Refused Derived Fuel to the nearby Thermal Flants & Cement
Plants,

Contd..page 3,
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H. These orders shall come into force with Emmediate efect,

q, Copy of this order s available on Internet and can be accessed at
www, goir.falangamna.gov.in

o]

{ BY DRDER AND IN THE MAME OF THE GOVERNOR OF TELANGANA)

Dr. RAJAT KLUMAR
PRINCIPAL SECRETARY TO GOVERNMENT

o
The Commissianer, Printing & Stationery, Chanchalguda.(for notification of
the abowe 5.0, in the Extraardinary lssue of State Gazelte.)

All District Collectors in the State,

The Municipal Administration & Urban Development Department,
Telangana Secretariat, Hyderabad,

The Commissioner and Director, Municipal Administration Deptt., Govi. of
Telangana, Hyderabad,

The Commissianer, Greater Hyderabad Municipal Corporation, Hyderabad.

The Panchayat Raj and Rural Development Department,
Telangana Secretariat, Hyderabad,

The Cammiasiener, Panchayat Raj & Rural Develapmedit Deparmeant,
Hyderabad.

The Industries & Commerce Department, Telangana Secretariat, Hyderabad,

The Revenue (Endowment} Department, Telangana Secretariat, Hyderabad.

The Food & Civil Supplies Department, Telangsna Secreteriat, Hyderabad.

The Animal Husbandry, Dairy Developpment & Fisheries Department,
Telangana Secretariat, Hyderabad.

The Information & Technolegy Communication Department, Telangana

Secretariat, Hhderabad,

The Commissioner, Endowment Department, Telangana Secretariat, Hyd.

The Director General of Palice, Hyderabad,

The Commissioner, Hyderabad Metropaktan Development Authority,

Hyderabad,

The Member Secretary, Telangana State Pollution Control Board, Hyderabad.

Copy bo:

Thae Secratary to Chief Minlster (55)

The P.5, to Minister (EFSET).

The P.5. to Chief Secreatary.

The Law {c ] Department, T.5. Secretariat, Hydemabad.

5/F & 5/C.

Jf FORWARDED :: BY ORDER//

SECTION OFFICER



' ANNEXURE-IV

GOVERNMENT OF TELANGANA
ABSTRACT
MA & UD Deptt ~ National Gresn Tribunel, New Dethi — Orders dated 16.01,2019 in.
OA No 606/2018 — Constituting Special Tatk Force in the districls 1o oversee the
implementation of Sclid Waste Management Rules, 2016 - Orders - lssued.
MUNICIPAL ADMINISTRATION & URBAN DEVELOPMENT [TP&E.D) DEPARTMENT
Eead:- |
M.5, TSPSCB, Hydermbad Letter Mo, 25/NGT-Wew Delhi/TSPCE/Legal/
2018-1007, Datad 14.02.2019.

ORDER::

|
In the Orders dated 16.01.2019 in OA No 606/2018, the Honbla NGT, New
Dealhi has proposed for the censtitution of & Special Task Foros {8TF) in every Distriet
having 3 membess ane each nomineted by District Magistrate, Superntendent of Police, -
Regional Officer of the State Pollution Control Boards in congerned Distrists and ope
person to. be nominated by the Chairman of the Distdct Legal Services i
(DLSA) for awareness about the SWM Rules, 2016 by involving edveational, reli
and stcial organization ncluding local Eco-clubs. The involvernent of DLEA would be -
subject to the approval of the Nalional Legal Services Authodty (NLSA) which is the
‘opex body under the Legal Services Anthorities Act, 1987 by an Appropriste
adminisirative order, o

2. Inreference read sbove, thé Merbes Sdoretary, Telangana State Pollution Control
Board, Hydersbad, has requested the Government {o constitale the Special Task Fores
(5TF) in the Distrieds, = .

ER ﬁﬁwcmﬁﬂm&mﬁmﬂmmmhﬂﬁym:ﬁhﬁﬂnﬂpﬁﬂMFm
{3TF) in the Districts, with the following members:

2} Distriot Collector
b) Superintendent of Police.
¢) Regional Officer, TSPCB and

; |
d) One person to be nominsted by the Chairperson, Disteiet Legal Sorvices
Autharity (DLSA) for awareness shout the WM Rules, 2016 by,
involving edocational, religious and social organirations including local
Ero-clubs. The invelvement of DLSA would be subject to the approval of |
the National Legal Services Authority (NLSA). :

(BY ORDER AND} IN THE NAME QOF THE GOVEENOR OF TELAMGANA)

ARVIND KUMAR
FRINCIPAL SECRETARY TO GOVERNMENT
Te, ' '

All the Collectors & District Magisteats in Teldngana State, _

All the Superintendent of Police in Telangana State, _ ;
4All the District Judge (Chairman of Legal Bervices Anthority in the Telangans State.
,All the Regional Officars of the TSPCE through the Member Secretary, Telangana 2
' State Pollution Certrol Board, Hydersbad,

The Member Becretary, Telangens State Pollution Control Bosrd, Hyderdbad,

The Chief Seoretary, Government of Telangana

The EFS &T Department.

The D.G, EPTRI, Hyderabad

The Director of Mimicipal Administration, Hydorahed

The Commissioner, Greater Hydernbad Municipal Corperation, Hyderabad

The Managing Dizector, Hydersbad Metropolifan Water Supply and

Sewerage Doard, Hyderahad,



L
‘The Enginser-in-Chiaf , Publis Health, Department,
The PR & RID Department, Telangana Sectetariat,
The Medical Health & Family Welfare Depariment, Telangana Searstariat
Copy toi-
The .8 to Principal Secretary, MA&UD Depariment
3ff5c.
/IFORWARDED BY ORDER// bfueal

SECTION OFFICER
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SOLID WASTE MANAGEMERNT T
(42  ANNEXURE-A]
SLNo | Name of the District H.:: -nl‘l thl . Name of the Villages (GP)

1 2 3 4

1 Adilabad Baoath Patnapoor
Adilabad Kachkanti
Adilahad Wanwaat

2 Kumaram Bheem Dahegoan Chinnaraspally

|Asifabad) Kagaznagar Bodepally

Penchilealpat Bogudaguda

4 Nirmal Dilwarpir Narsapur
Bhainsa Dehagaon
Nirmal Yellapalli

% Manchiryala Dhenabanda Hazipur
Luxettipet Thimmapur
Ballampalli Budhuakurdh

= Karimnagar Kothapalli Nagulamallial
Karimnagar Fakeerpet
V-Baidapur Duddenapalli

& Jagityal Kodirnial Himmathrao pet
Medipalli Kalvakota
Velgatoor Rajarampalli

T Rajanna (Sirsila) Thangallapall Jillella
Homapalli Narstngapur

8 Peddapally Dharmaram Dharmaram
Elignid Sultanpir
Sultanabad Suddala

9 Warangal (Urban) |Elkathurthy Jagannadhapur
Kamalapur Kannur
Velair Kannaram

10 Warangal [Rural) Atmalour Crglapur
Geesugonda Mariyapurarm
Wardannapet Kadarigudemn
MNarsampet Nagurlapalli

1] Jangaon Zaflergadh Zaffergach
Bachannapet Bachannapet
Ghanpur [Stn) Ghanpur [Stn)




Name af the

SLNo | Name of the District Mandal Hame of the Villages |GP)
1 2 | 4
12 Acharya Jaya Mogullapalli Rangapur
Shanker (Bhoopal

Mahadevpur Edapalli
Chityal Nawabpet

13 [Mahabubabad Mahabubabad Madhavapuram
Nellibuduru Nellikuduru
Peddavangara Wade Kothapally
Chinna Gudur Chinna Gudur

14 Mulugu Mulugu Mallampalli
Covindraopet Fasara
Mulugua Jangalapalli

15 Khammam Mudigonda New Lakshmipuram
Kallar Ballur
Nelakondapalli Nelalkondapalli

16 |Badradri Palvancha Pandurangapuram
Palvancha Payakaru Yanambiatli
Burghampad Naginenipralu
Burghampad Laxmipuram

17 Nalgonda MNarketpally Yellareddygudem
Chityala Veliminedun
Nalgonda Anneparthi

15 Suryapet Kodad Adloora
Huzurnagar Lakkavaram
Suryapet Kesaram

19 Yadadri (Bongiri) Bibinagar Bibinagar
Bommalaramaram |Naginenipally
Mothkur Dathapaguda
Valigonda Sunldshala
Thurkapally Rusthapur

20 |Mahaboobnagar Rajapur Gundlapotlapally
Addakal Eatavaram

21 INagarkarnool Thimmajipet Koduparthy
Kollapur Machinenipally
Maparkuirmnool Chanedubatla




D,

Name of the Name of the Villages
8l.No Name of the Distriet Mandal |GP)
1 2 3 4
22 |Jogulamba (Ctadwal) |Gadwal Mellachervu
Ttikal Kodandaour
Alampur Baswapur
23 Wa_nap:a rthy Gopalpet Thadiparthy
Kothalkota Pamapur
Peddamandadi Chinnamandadi
24 |Narayanpet Narwa Rampur
Makthal Mustipally
25 RET‘]EETCdd}' Maheswaram Manikyammaguda
(Shamshabad)
Faroognagar Gantlavelly
Moinabad Yenkepally
26 [Medchal (Malkajgiri) |Medchal Somaram
Hg. Keesara
Keegara Cogaram
Peddapalli Srirampur-Pandilla
27 |Vikarabad Tandur Kanjapur
Kulkacharlia Kulkacharlzs
Vikarabad Pathur
28 Sangareddy Sangareddy lsmailkhanpet
Kandi Cherlagudem
Patancheru Inole
29 |Medak Toopran Malkapur
Chegunta Ibrahimpur
Toopran Konaipally(PB)
30 Siddipet Siddipet Rural [brahimpur
Siddipet Bural Raghavapur
Siddipet Rural Curralagondi
Siddipet Urban Irkode
31 INizamabad Armoor Rampoor
Jakranpally Munipally
Morthad Thimmapur
32 |Kamareddy Rajampet Shivaipally
Yellareddy Rudraram
Bichkunda Rajulla
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GOVERNMENT OF TELANGANA
ABSTRACT

. Municipal Administrelion & Urban Development Deparment — Faecal Sludge and
Soplage Management for Urban Local Bodies and other Government Depariments in
'I 'I'elﬁnﬂana-hpprmlad- Ohrders — lstued,

—— L R Y
MUBICIPAL ADMINISTRATION AND URBAN DEVELOPMENT (UBS) DEFPARTMENT
G.0.Ms No, 176 Dated 29.08.20158
Bead,

From tha Director of Municipal Adminisirafion, Hyderabad Lr.Roc.Mo.
21858/2018-H2, dated: 21.6.2018

<o

ORDER;

In the reference read above, the Director of Municipal Administration, Hyderabad
n concultation with the Administrative Staff College of India (ASCH, Hyderabad has
prepared the "Policy on Faecal Sludge and Septage Managemesnt’ applicable to all
Urban Local Bodies and other Governmeant Depariments in the State and requested the
Government fo approve the same.

2. Government after careful examinsbion of tha proposal, hereby approves “Policy

on Faecal Sludge and Septage Managemeant® Palicy for Urban Local Bodies and other
Government Depariments in Talangana as annexed to this ordar.

3. The Director of Municipal Administration, Hydarabad shall take necessary further
action accordingly in the matter,

(BY ORDER AND IN THE NAME OF THE GOVERNOR OF TELANGANA)

ARVIND KUMAR
FRINCIPAL SECRETARY TO GOVERNMENT
To

The Diraclor of Menicipal Adminigtration, Telangana, Hyderabad (we.)

The Vice Chairman & Managing Directar, TUFIDG, Hyderabad (w.e.)

The Commissioner, GHMC, Hyderabad (w.e.)

The Managing Director, HMWSSB, Hyderabad (w.s.)

The Mambaer Secratary, Pollution Control Board, Hyderabad (w.e.) _

The Commissioner, PR&ERD Dapartment, Hyderabad (w.e.) !
Al the Collectors & District Magistrates through DMA, Hyderabad(w.e.)

The Engineer-in-Chief (PH), Hyderabad (w.e.)

The Director of Town and Country Planning, Hyderabad (w.e.).

All the Urban Local Bodies through DMA, Hyderabad (w.e.)

Copy to!

The 050 to Hon'ble M{(MA&UD) (w.e)

The Principal Secretary to Govemment, EFS&T Departmant (w.e.)
The Princlpal Secretary to Govemment, Industries & Commerce Dep
The Principal Secretary to Government, PRERD Departmant (w.e.)

Principal Secretary to Government, MAZUD Dapariment (w.e.)
alfsn

artment(w.e.) |

HFORWARDED BY ORDERN

% 5 ':%1?
SISTANT DIRECTOR

Seanned by CamSranner
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Government of Te dngana
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ahri K. T. Fama FAaa

Hon Dl Lyrgiae |ee T W4 LU

i stnes & Corvmece, Pubiic Erherpiines
Minas & Sackogy, NAI Affars
Aowrrners of Toalargans

MESSAGE

Govemiment of Telangana, ihe younges! state in the caundry, has biunched Swachh Talangara Mession
and has suncesshuly providad access to Individual Household Latrines [IHHL). public iollets and
community tofleds o make all 74 Urban Local Bodies (ULB) Open Detecation Free {00F) Ascograing
he challenges expenanced by wormen in the usage of tolsls. we are the Sirst state 10 issue a difschon
o aclusive toldates fod women [SHE Taillats).

Sanilation I8 mors than juegl Sulding tolets, it & & syélem that addressas human waste from QEnEraElinn
ba 8 raatment, bor reuse or safe dispossd. Urban areas in Telangana, as in any state in India, are laceg
e Baprcian of indiscrimanale dsposal of untreaiad sepiano-|lascal shidge evacualsd from pif iabines
and sepiic tank parindically) by unreguiatad private cperators ceusing unprecedanted oegradation o
Entrenment and harm io pulic health. saoe of todets coupld with safe managemént al Becal
sludga and septage is criiical for befler sanitanon ouleames and Dulloing Pveable Gties,

To echieve (e vision of Swachh Talsngana, we now anveion that 8l ULBs would achisve seveted 'O0F
Plux status through sate managemant of aecal sludge and sepiage. This policy on Faecal Sucos and
Seplage Management (FESM) I8 infracuced to reguiae pravision ol tolsts. sals collection. Irealment
and dispozalireuse of leecal wasts in wban areas of Telaingara. The paolicy prometes inncvations and
Qisfuptive Eoluhions n the santation sector. Cacentralzed Non-Sewsr Sardation (NSS) and thecal
siudge and seplage manogement i3 & move in #4% direction. The policy 310 nudges and incantivises
LILEs b comply with The Pronibition of Employment as Manual Scavengers and freir Rebabilitation Aci
[2013).

With the supoort of Acministrabyve Sial College ol India JASCH ard Bill & Malinds Geles Foundation. &
siale-ol-he-an Fascsl Sledge Trmament Plan (FSTP) & established in e ciry of Warangal Etians in
MSsion maode ars unoenyey ioesabish FSTRg inall ULBs (e irmedisis ks

¥¥e thank oue Knewtedge pariner. ABCI, lor assishing the govarmmant in dewsioping this oodoy and
exlerding handroiding and copacii-bullding suppor 10 ULES 1 FSSM

| requiest MEyor Chairpergans and Moncipal Commisaionars fo operationadse this poley o iiter and
Sl
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Shri Arvind Kumar, A5

Princicel Sacreqany

Klurscipal Ackminisiaton & Urksn Drglopimant
Govarrment of Télancana

MESSAGE

Sale and inchssive sanitation i 8 basi aefice for achiewng improved public health ouloomes Brict for
makIng urban aneas iveabie and procductive. Muncinal Adrinistration and Urban Developmen
Departmend (MALLIDY Governimant of Telangana has pronlized semtation and dactared all urten aregs
Cypen Dalacanon Frar (D0F) by unrersalieng acears and use of olkeiz

Lik in mDsr uan aress in India, perietration af CORETIIONA SeErage nfrasiructune is bmiled o B
urbisn grees of Tefangana It i rnow wedl-ricognized (hal e commntional SEWETAgE SYEISmE & cepiial

Que 1o lack of ekiflad technical personnal in e ULBs. In wew of s, MARLUID, Goverrvnant of
TEANBOANG. 15 consciously pramoting Mor-Seser Samitabon (NSS) 1o lesp-frog the sarmation goais n
LLB=. ‘

This policy on Faacal Shadge and Septage Management (FSSM) Is aimed &l safe corainment,
cofiaction, Ireatment and disposa ol all human washi 1hat 18 collectad IFom N33 systems 1o achiave

Telangans is now ermerging a5 8 Sonitation Inngvabon Hub for Incubahing rew sanilation solutions. This
ub wil piso hedp build municipal capacilies Ior revrneening sanitation lechnologhes and sustaining

Wi hope thig palicy will halp in e=nieraling envensgs 3nd salutions for furthring Fe cause of FS5M
and &ale sanifancn in urben sreas in TEangana

| would ke 1o acknOwladioe Administratve Stafl College of India, cur hey hricewindge panrar, for hee
unstinkid suppon in draftng thes policy and for badlding capactes of Ine ULBs ASGI has Diesert @ grest
sfrencih to our Deosrtment in scurtng and oparalionaiiging naw ideds

| recuuest al Municpal Funclionaries parmcutany Muricipal Commizsioners, Santation snd Heath
Officers 10 operaiionaiizs ihe policy in & ime-bound manner and mondor padformancs



Dr. T. K. Sreadevi, 145
Caraetor af Muncips! aamristotnn
Gewdrivmers of Teiangans

MESSAGE

Saniiahon & a emcal delarminant of FUmen divalopmant. This ta urderscored b the Sustainable
Devedopenant Goals and hithena, by the Milannium Deveiopmant Goals. The managsmans of sanialion
SBrICas Imwoihes going bevond buliding files. 10 taking & holstic approach focusng on mach and
avary aspact ol the sandtafion valus chain stamirg o the quadty of contanment systams, sale
procegsed for érmghving and trangponalion of waste and s aale trestment and reuss

In line with {Zowemment of Telangana's vision of Swachh Telangana. all the Urban Local Bodias have
araured access 1o individual Housenaid Tolsls as well as Pubikc Tallats (o achiove Opan Delecation
Frea stan=. The ULBs are now geared up o achieva OOF Plus throwgh safe management of fascal

sludge and sapltage

The challenges of ensuring safe sanitation are manilold and this policy on Fascal Siudge and Saptage
Managerment would guide tha eflors of the LILBs. The policy Righlighls on 2 feed o promocte
INGENcLS SoiUtons Inwands Bringing saniation improvements along the vakue chain contmbuting io the
achievemant & health and environmernt oulcomas In the cilies and towns of Talarngana, Decentralized
Man-Sewar Sanitation{MES) and Faecal Sludge and Septage fManagemeni & instrumental in achisang
our goa of 1ofal sanitation. The policy identifies ha key eraas of locus and provides @ siep by sten
approach to be infisted lowards achieving OOF Plus. 1t also identifies the aress for capacity building in
ihe ULBa far snsuring approonate deliviry of the sandicas i he oilizens

birge &l muncipa! funclionanes pamicuiery Muncpal Commissonars, Sanitation and Haalth (ificers
to operationalize the palicy in & tirme-baund manner and mondor pedormance

| wondel Bea to thank the congtructive support of each and every parner invohed, especially
Adminsiralive Staff College of India, for her confribution in bringing cul Ihis pokoy docurmant which
winrd e ona more stricde m rasinng the vision of & suslainsbls. emviranmenial-fiendy and vakia
Telangana
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ABBREVIATIONS

AMRUT - Atal Mission tor Resuvenation and Urban Transfoernation
BIS - Buregw of Incian Stamdands

CEO - Community Based Orgarisation

COMA - Commisslonsr and Deector of Municipal Adminstratian
GO - ity Devalopment Plian

CPCH - Central Pofufion Camtrol Board
CPHEED - Central Public Health and Ersironmantal Qrganisation
CSE - Canter for Science and Environment
CSP - oy Sanitation Palicy
CER - Gorporate Social Pesponsibility
CETF - City Sanitation Task Forta
FG = Finance CommeEsion
FS5M - Faecal Shudpe and Seplage Managameant
FSTP - Faecal Sludge Trestment Plant
GHMG Greater Hyderabad Municipal Corparation
HH Hiousehinln
[EC Infeemation, Educatian and Commumication
IHHT Individual Housahold Tadet
MALLID Municipal Admiréstration and Urban Development
WS = Managamend Informasion Sysiem
Mol = Memarandum of Understanding
e Minisiry of Urban Devalopmeni
HEC Hafienal Bullding Coise
WGO Ho-Government Organisation
KOG - No Objection Certificate
BUSE - Nationat Urban Saraalion Policy
(53 On site sanitation
. __z‘ SEM Swachh Bharat Missicn
B 5P Bavwane Trommant Plap

TSPCE -  Telsngars Siafe Pollufice Conbrad Baand

TUFDE - Telangara Urban Firance and Infrastnaciure Development Corparation
UGD - Undergrourd Drainage
2 ULE - \Urban Locai Body
Y,

WASH - Waler, Saniftafion and Hygione
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GLOSSARY

LUy The opesation of rermesing sludgs [and
saniage) rom sepdc lanks, DF [BNnEsS OF any oirer
cnmasy ireaimant uiits 1§ called de-shdgeg

Elsewril Tha ewasmywaiar oo fiows ool of & aamenl
gy SlEnt OF Suparmiatant igud dischargad fom g seic
fAnk

Fasoal aiptue ‘Faecal Bludga” is raw O paiathy
digesiad, Ina sturry or samizolid form, the cofaction,
storage of eatment of combinations of excrata and
Black water, with or without gray water, | & tne aold or
satiad contanis of pit lalrines and s&ptic 1arks. The
piwainal chamical and hinlagecal quakties of fascal
shrdge ars influenced ty tha dwation of storage
inmperaiure, sail condition; and intruzion of
groundwater of surlace walsr in saptic lanks af pis,
periarminngs ol septic tanks, and lark ampiing
iechmciogy and palien

Faacal fludge is the soiid or seitked congants o pil
sirines-and seplic tanks. Fascal sludga (FS) comes
fraen onigta sanilation sysiarms, Examples of ongiba
technakages incude pil latines, non-sewered pubiic
ahiutan tocis, seplic [ANMe, sque prives, and oy
el ]

Faecal sludge Treatmen! Piams (FSTPy); An
indepandent seplage and fascal sudge freatrmen
taciity for remedialing the sobd and lquid components
1o prescribed sfandarnds for sale disposal and reuse

arey Waler or Suliigs: Comestic difty waber ma
contEning human gucrala. Sullage s niso celed gray
walar, H may B he waste watar from house cleaning,
Kitchens and bathrooms

FIl Lairine. Latrra wilh @ pa for collection and
decomposition af human exceeia and from which lguid
inliiteatag into the sumounding sol

Four-Fesh Laring. Lairios hal depeands for ia
apaisdion of smnl guaniities of watar, poeed lom s
caanar by hiard, bo Nugh awey faaces arm e poinl ol
dafecation

SLUT I g edranesas o imgure matier ke od. har,
graage and o hght msedal fat fosls s ihe surlace
al ha liquid i ihe Gaptic @k, wide tha digesid sk
is mtowad Al tha botlar ol the Saplic ank.

12 ] Polcy on Feecl Sleoge & Sepiags Mansoanesl

> ‘Seplage’ s e licud and solid
matarig! {haf & pumped om & sapdic fark
¢esspool, of such ondilz reatmant Taciliny s i
has ancurnuiaied over 3 pesiod of me. Lseally
sEphg (Ank ralaing $0% - 0% of the solbis, od_and
grease Mat ender i The scurm acgumiulales on iR
ta and he sludge setiles o ha bottorm
comprisng F% - 50% of the il asptc 1ank
wonrme when purmped . Cifensie ooour and
Bpoearance arg the maost prominent
characleriafcs of Seplaga i a hosl of many
giseass-causing orpanisrms along wil e
contaminakon of signdicant leval of gragse, git,
har, arl debris. Septage & e combnabon ol
soum, shudige, and liguid hat sccumulaies ia
SEEEI LaE

The eccumulating $haige ! the bottom of e
secrlic lank vesever, has oobe also remowed &
sreated once it has reached e designed cepan or
at the end of the deaignea de-sludging frequency
whiohever ocowrs aartiar Such @ removal =
pogeibis only by Tnicks, While suciong ouf Ihe
shucige, The liguid in tha Seplic lark wil Bso b
sucked aul. Such a miclure 8 relerad o as
septags

Sephc Tank, An undargrownd tank thal freats
sewage by & cormbination of eolids saltkng and
gnaerobic digestion. The alludnts migy De
dischanged info sogk pits or small-bore sewers,
and ihe aoiids hawe 0 be pumpsad oul

pericchzally.

SEWAJE Sewapge ¢ delined a8 the washewater
comaining human washs matter (eeces,uring
ale), eitrar dassclhed or undizsohed dsuharged
from todats and pihes iecapiacles intenced io
reahE o retain such homan wastes, Tha affluen
coming oul of sepdic fafiks O any such Tacity is
alsn SewageE.

SEwemge SysianT The underground conduil lor
tha collection of sewane 5 called Sewaar A
ratwork of sewsr appurtenances inlended tor the
coflection and conveyance of sewags genaraled
from each ol tha propertias 1o a Bawaga pumping
slation lor purmging o Seeags reatman) plaa loe
fustraar izatment amd cspnsal is called sewerags
FyEiEm
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1.1 WHAT IS FAECAL SLUDGE AND
SEPTAGE MANAGEMENT?

Faecal Sudde and Septngs Mansgement
(FESH) = tha prosess-of gafe colicion
convevince, Imalmant and disposalimeuss al
eacal sludge and saptess from on-sti
ganalion (055) syamams such a3 pit lamnes
saplic tanks, ats.. 1.8, ihe management of the
mixtura ol human wasia (soelid and howd) trat
i ot comvayed by & ceniralized sewardos
systam, & hypical F3SW sysberm imeohes
rrschEnized

da-siuciging of & sept tank/ot laline wsng a
suction armplier machinae, which fhen stones
the collacted wasts in & sealed containar and
transpons L o & treakmant Seility. 10 some
cases, |tis kapt in a ranslser station foe
lerrpcrary Sorage betom baing tansportad to
8 freatmeant lecility by & dflerant wehicle A Iha
traatrrant tacling - ether a dedicaled Fascal
Sludge Treatmerd Flant (FSTF) of co-
traatment in Sewage Treatment Plant [2TF} -
iha laecal sludge'sepiage undergoas pro-
treabment, tolowad by primary and secondany
treatmend (Even 1edsary irsatment and
polshing). Some afficiend realment fachibas
algn [nearpaiale fasnurce ecovery [melhans,

e o) freglad washingaler,
manuadscil corditoner, elc,) i ik
fraairment process. The Snal resdual
produc] irom thi lreatment plant is
gither recycledieused or disposad
salefy in the surouncing erinonTmen|
fhat would comply et @l i
pafubion and qualty s1andsnds

mare can e mulips daviations oom
this procegs at difersnt sages of e
ganitation value cham Sep2nding on
sita silualion, [echno-sconomic
feasilily Brd capaciling of tha
oparators & regulaton. Efficient
F35M oparation entads SUESaMmEmng
all processes ard companents akong
i ‘saniltation vales chamn dor on-site
santation systerns” duwing plenning,
design, mplementahon, oparalon
ard moneboning

e ————

GCOMTAINMENT =

EMPTYIHG = TRAMIPOAT > THESTMENT > [OISPOEAL OR RELISE

FSSM SERVICE CHAIN

Surcassiul FESM cparafiona nead aciive coardinatlion and paricpetion among aievant sinkehoklers
= State Gosermmand, Uksan Local Bodlas (ULBe), sernoa providers, opardiors., réssclentsioommuniny
groups. funding agenciés. ata

1d | Poicy onFaecal Skioge & Segtaps Managemani
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1.2 WHY FSSM?

Drsita Sanitation Systems (0335] ane the primery
modea of ganifation sysiem in India. Chwer 48
perneen] ol wiban hougaholds cepand on onsile
sandation faciites (Census 2011) and ifes
propodticn 5 Incredsing, aspecially with tha rapsd
pace of construction of indvickal and comimunity
tixlals undar SBM {Swachy Bnara! Migsion)

Indlid's wiban population af 377 midlion ar 39
percant of tha sotal population {as per Census
201} is eapecied o increasa fo 500 millon by
2031, Censgs 2011 also showsd thal o400
Slatudory beanis, 7.9 mison househalds {HHs! do
not heve access o lels & defecate i the
open. Linder the 58M, i Iz emvzaged mal neaky
BO percant of thess T8 milion HHa (i.e. nearly
6.3 millon HHs) will mas! ther sanitation nesds
inrough nessdy- bl individual househald hoder
(HHHT} and the reraining 20 percent {or nearly
1.6 rrilllan HHS) will fahy on existing or nesshy-Dwli
commurniity 1oksts.

Paar sanitabon has signdicant haath costs and
unireated ieacal sludge and seplage from cilies
i Iha Eagpgest spurce of waker poluthon @ india,
Human wasts has deary been idantifad as the
leacding polluter of waber souces in India,
causing 8 host ol diseases including darhcas,
agricultural contamnation and amdrcnmantal
degradation. & colactive need = fali o
managirg faecal shakw and septage fom thase
055 facilites throwgh efficient, atfordable and
menageabis FE5M senices

Aocordingly, the Mintatry of Housing and Lirban
Aftsirs (MoHLIA), Govemment of India (Sal)
lormulated tha Mational Lirban Sanitaton Polkcy
{NLISF) i 2008 in order to provida urban indians
witf1 ciean, healiby, Iveable, and saniiary
comrmufety-dean cilies and bowns. A gei of
recommandations regasding seplage (ks
known &5 tsacal skadge) wera included. The
HLFSP recommends seplage ko be collecled,
irarmsporied, and dispoaed off propery 81 wall-
maintalined and purnose-Sull restmant 1aciities

Il algo shpulates aach State (o formulate €5 own
Sanitalion Stratesyy & ench city 1o desslop & City
Sanilation Plan (C5P) ag & city el instiumen)
tor sandation seshkor planning. The Telengana
Stale Senitation Hralegy i amaior filip 1o guidse
the Muricipal Adminigirabon & Urban
Developman [MAAUD) Daparment, GoT o
precare and operatonalize C5Psaca
supplemantary tool to City Developmant Fans
[C0Ps) and Masier Plans on Land Use. Thers
are o Mg souncas Ol slandands and
giidalings for saptage management in knclia: Tha
Matonal Buikhng Code, last revised in 2005 by
the: Blursasy of incian Slandards (BI3); and Tre
Manual on Sewerage and Sewaos Treatmend,
prepared by the Cartral Public Heakh and
Ervinomimenial Engreenng Crganization
(CPHEED) in 2002,

While the CPHEED Manual assignad
responabilty tar checking shudge ascumulaton
ol @ daiy basig and datsrmining amahing Hmes
fo househoids, the CPHEED Manual also
resarmmended fhat state and municipal
govemeTiants dresy up eeiion plans and
implerranitaton budgels for extracting, treabng,
and disposing of the sludge generabed in cr-a
sanfalion tacililias i accodance wilh tha
“Zeplagae Managemani Guidalines®
(A0UD,2013), Furdhar, the MallD in 2016
putishad B set of guidelinas on FESM which can
provice further suppon b0 ULBs and has also
advooaled MNaetional Pollcy on Feecal Sludos and

Sepiage Managernenl n 2017,

Paficy on Fascef Sudgn & Septaga Managereni | 15
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TABLE 1. ULB-WISE CAPACITY OF STPs (2016)

Sl.No. = City/Tawn STP Lecation Btatus Capacity{MLD)
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‘Feecal Skicqe” includes Squids, soids, 28 wall 85 infs. oils and creases (SCUM) het accumulaie in
containment units ovar me, while "Seotage’ wEually refars o (he refuss of seplic tanks in panicuine
Ag A variety of contenmant ypoiogies el in Telangana, nasa rpgulations wil pomarly fter 10
faacal sludge end saptags, though he fwo (8ms ans used herd interchangaanty This reduge, called
giher Imecal sludge o seplege, I8 iUl and conbEne many pethogens which ars hazardous 1o
human il The uegulated dumping of tkecal Skedge inko e environmant i &N ongoing Ptk
health and arvionmanial crsis in Telangans, as €05 = he resl o the counlny

A wall-managed onafte saniiaion system provides saie sanitalion ophons at o rrach lowear cogk e
A sewarage sysiem. For 8 wel-managed onsite sanbalion gy 2iam, [he protiam of lsecal Sudge snd
septage must be addressed in @ Rollsbo marm FESM inchedes the anlire prooess Of desgn
pllpeiion, aafe rsatmen & dizposal of faecal Sudoe'SERlace based on genersion of wnste, A
cormprehensive program that reguiates penodic cléanng Of on-St COMaRITIEN, a5 wall @3 sepiage
iransrad . traalment, reuse and disposat i imponant in the contest of cur rpidly wbanizing stals

1.4 KEY SANITATION ISSUES AND
CHALLENGES - TELANGANA

The rand and nahure ol wrsanization in the late of Telangana lksads 10 the following inforences

s - The wuban growih 2 rapid a5 compared to oiher $lalgs and His wik contiiue b placs pressam on
the ganiiation infrastr uciura in the whan cenbers

¥ Maad for policy formulalion ko tha rapidiy utbanizing areas in the state.

«  Urbanization has o be viewed différently in casa of the State of Telengana given its dversa
lopagraphy inchiding Eastarn (3hats and plateau aneas (het have varying ervironmenial camng
capacity far e sanitation infrastnagiure and ganscas

Alihough Telangana is cumently in ine procass of osyaloping and axlgnding undenground Sewarege
sygiams, about 30% of the hausaholds in thi whan areas of Talangana state have on-Sile sanilaen
sysiams, Akmost 30 .33% ol them are conneched 1o seapdic 1anks, 3 £5% o pet |&irnes whils
rowmenoids heving conneclon o te genraized sewar syslam org abboui 571 64%. Despile (he lancs
propanion of on-gite inalaliahors, lirded attenticn hag Dean eccarded 1O proger oonatruichon .
mainianance manaderment and sals d=pasal of sepiagae om sspdic 1Bnke and pil iainnes
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The mslallations are gubjest o kbeal planned, desfgred, installed. operatad and

FrACTCns and Consadarane vanaliong ara mraifained, aspecialy among ihe syslom ownerg
ohaarved In LILES saphic tanks are often A ULBs which reaulls in pollution of the around

dramalically ndersized, fautly designed and surlace walar bodies, thus Impacing public
and poary construched. Saptic 1Bnks ano mealih, Across Ihe world, gowermments e malizng
frequently meialisd undemeath fomes, Uil corvantional seasrage syaiems. while :
OTrErR S OF gichevarks cue 1o smal A I]j-,.,:||'||,.J.Jrg-|:|-, n canan wtusfions, are not &
Gizei., Mus making access for nsgEcimg or sanlabon panaced ag thay raguine hugs capeal
de-ahioging difficult. In many ingtancas expendilures, consume sigrificant amauniz al
FYBRIEIME reevTed 10 A% “saphic tanks” are nol sraited, nesd exienaive operalion and rsriesance
gepdic lanks at all but arg instead juul iwcughout thesr snstance and kigh skill seq al
saspans (g oF cesapools. Thess umnad mamicnd By 0 maintain. 45 8 resull of these
BTN recapiacias Aot only do 8 very poar faciors. FEEM s a8 necessary componanl af the
oD al Ireating sawape, but also frequarnily efforts o @nsuna towne and cities of Telangana ane
Serve 25 direct comduils o squites clean and sanilary, Theso sfforts wil requrs
resulling in fascal contamination thad can develnping detailed rules and ragulations,
impatt prscious dhinking watsr supnlies redunbishing exsling sepbo tenks and latines snd
developing de-sludging, Iransportation snd

Limied capacities and resowces with LILES Ireatrrant nfrasiructing
and shsence of recudations on maintenranca
dnd Claanng o seplic lanks and pis & 8 While inunicipaliies plan for Fascal alucige

| mapw chakenie Inmany instances, Imaiment Infrestruciure, they shall pursue shor-
fapéage 13 dumpad in draine and cpen ferm incremental improvements simultanescesly
Bfaak posing considesabla hoskh and irough operationalizing steps outlingd in thig
omwronmenial risks, Sanitary workers gaen dotwiesil, Thess norermeniad mprovemsants Ty
Wl in hazardous condifions manusy be prionteed lor the first vear elar Pese guidelinas
clesming on-sle pits and Enks withoul Docome operative, aler which point focusing on
adequale profsctye gear and equipmian hangar-lerm sobtiona will teke prionty, Thea policy
The new legislation prohisies harardous will regulate coflechion, freatment, end disposal of
rranua! Chaaniig ol seplio Enks and Faecal sucge and gapiene in ulhan araas n
SEWETS, 40 &5 [0 ensure that health and Telangana
salaty of santary workeg is not
compramigad

Thera is a genaral lack of ewarmness on
seplic fanks &nel how Pess should he

Polty on Faecsl Sudge & Septags Managamen



VISION OF
TELANGANA STATE
SANITATION

“All pities and towns in Telangana o bocome
totally chiean, sanitized, healthy and liveable
ensuring and sustaining good pubhc health
and environmantal outcomes for all olizens,
with 8 spamal focus on wgpenic and affordabie
sanilatian or the urban poor and WelTsan




2.1 OBJECTIVES AND SCOPE OF THE POLICY

The key cojectve of this policy is to support ULBs in Telangans o
implament FSEk gan in their ULBs and w© achieve sala and sustsinanie
EBAIRRNGN, 1t 28is the direciion and priorites for cliywisa implementation

of FEEM servicas in all ULBs. Mors specifically, the oalicy will

L2 XN N N ]

Make all LILEs in 1 ] [kefine the roles and
Felarguana fuy WY | monns respansshilitins of koy
sanifsed by e yaai % i thvds stakehodders gwch as
HG and arsure hat LULBp, pravale sechcr, civil
benslis of =iin it sociaty arganizalions aned
saniziEon aocus o all i cilizaria Ear nHact

oilkEsrs- aciosa ha o T ] £ : implementstion of FSSM
saretalion sarndca 5 in ABrneEs in the stfa
aligmn

Tipli=nca

charge
AR SEl

B

18l approach

wihisving thase
Stancancs

Thie scopa of ths FSEM policy will cover onefte sanialion fAcites and arpas servad by swch
facilibes, whise 1 will nol cower rstwark or conventional sawarage systam (incheding resimenl
plants] of wastewatar sewage manasgement. Howeder, (hig synergy Detvaen saptage mansgemen
and sewerain Systars o Muricipal Sold Waste (MEW) managemand, e.g., co-trasirmsni al
saptage af sewage ireatmeant peants ar co-frealment 5nd manageman o septnge with municipal
acllel washe, is recodmisad, and Fess apoioachss vl be encowraged This polcy addresses 1hie
eniine savece chan of iranspor, resimant and feusa or digpbsal af leecal Sudge and seplage,

Polcy 0n Faecal Budge & Seprage tAanagemsn|



2.2 APPLICABILITY OF THE POLICY

The poficy snall be appilcable
(uniess specilled othersze) o
all schermas, programs
projects, pans, luture poficies.
It shall be considerad 38 a base
for framing up differsn
guidalings of Telangana
govamment (rekavant
mirstries, departmants,
agencies, authorilies, Spacial
Purpose Vehicles, etc.) and
urban local bodias n
Telangara with respect to
initlatives such as urban
devetopmant, urban sanitation
senicES, lourism devalonment.
heritage consarvation, housing
projects, slum developmant,
poonomic developmant,
livalihood generation
Induginalfeconomic tones, e,
for urban areas (as dafined by
cengls - Statutory towns,
Outgrowths and Census
loawns),

peri-urban areas and places of
pilgrimshistorcalireligious
importance as natified by state
govarnmant within Telangana.

The provisions shall also be
appiicable to approved
schemas, acthilles, projects
and initiatives by the private
sactor, [mcluding corporates,
donor agencies, Non-

Government Organizations
{NGOs), non-grofit

|
i

| 20 | Palicy on Fasce Sludge B Septags Managermen?

organisations, #ic. as wall as
miuittilateral ard biisteral
oeganEations, witkin the sEls
of Telangana.

The guidelines of fascal sludga
and seplags shall alsc be
addressed in 8 holishe mannear,
with @ strategy fhal peovides ior
minimLim feads and is
approprate and affordable for

all arees and population
considading the urban situstion.

The poficy would addreas the
gnabling provislons in the faem
of suitable regulation and
Inatituticnal frasmework,
capacity bullding, education
and swarensss among all
siakeholdess. |l AS0 SBEWS I
addrass the efficiency of
syaieme in place for on-gite
sanitation whereof ihe fascal
sludge/septage output needs
to ba managed in an
-anvironmentally sefe manmer
Including proper anginesnng
design, consiruction and
maintenance of seplic tanks, pit
letrines and such other systams
generating faecal
shudgalseptage.



2.3 EXPECTED OUTCOMES OF THE POLICY

This Policy will be implemanted across the state. Some key projected culcomes are:

+ Enfing wrban populasin wil have access fo and use sals and FyegEnic saniahoe Tl ahd
amangements 5o [haf no one defecalis 0 fha open. Access to all housahacs wilh sate sanilation
faciitas will include indiidual oilets, community io8ats and aven public tedels with propsr disposal
gysiems. Lrban poor communities as well as oiner rasidents of informal setflaments will B2 given pricrey

= Contalnmient of all human wasse n 100% of the kowns and cities wah ail Ihe wilsts PeEning some mesns of
sate disposal sysiem (saplic tanks connected with S0k pil o satthe sewanlinad drains or dwin fits i cass
of ol gyl

* a0 and cost-afectve salulion for colection and conveyance of Becal sludge and septage 1o trsatmen
gites rousgh mechanizsed franspofation system

* Scheduted or reguiar emplying of segric tanks or other containmeant systems at an imensal of 2.3 yaars as
racommandad oy CPHEED Manal, MolD advisory on Septags Management {2013) and National FSSM
Policy

» Sale disposal of all collected faecal giuidge and seplage al designated sies {sewngs eatment pldhis,
isacal sludge trealrmisnt facilfies for sale and sclenblic desasal, sbe.] wilh appropnate wse of Gogl-
efgctive freatmanl lechnokges.

* Praventing contamination of water bodies and groundwater from himan waste (Tascal maftas) n al the
lowns and cilies across the stale.

* hbaximurm s of treated sludges as fertiizer in farmiands, paks. gardens and ofher suCh Bvenues, reuss
of troated sewage, &3 eounce of ensrgy whare leasble, and any other produchive uses.

* fAwarengss peneration BDouE sanilalion and its linkiges with public and emvironmental health amongst
cormmurities and nstilulions.

* Pramating mechanisrms bo bring about and sustain bahavioural changes aimed at adoption of hessmy
EEnitaticn: praclices.

Thess cubcornes wil ba achiaved by aach ULB trough implementabon of an FESM plan. LLBE will be
required o prépars F35M plan s per the amework presanted in Annesure 1 The FS5M Plan will cover
the anfife santation senica cham starling from design of seplic tnk, cofaction, comvayance, gale
irgatmen) and rause or sale disposal of feecal shudge and sapfage. FEEM pian will mclude activiies related
0 a=sel creghon i tanms of sepdic (Erke, procurement of vehickes or imofve privale secior o enswe
regulariaoheculed clagning cycie of 2-3 years and gsfablishment of faecal sludge and Septage frestment
facilities. Addticnaily, ULBa will alao formulate tva-laws relaled 10 onsite sanifalicn. croate database an
anste sanitation arrangaments in the cify. Bxpione possibikties for prevabe seciar imatvemenl @ FSSM and
levy {Edichalges 1o inance FS5M aclivities.

Paley ah Fascal Gudge & Saptage Maraperran | 2
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3.1
ROLES AND
RESPONSIBILITIES

-mealrnnalmrg the palicy woulkd rédpuans &
multi-stakehaldor participation. The kay roles
and respanaibiies ol e different
stakeholders are given in the tabde balow:

TABLE 2: ROLES AND RESPONSIBILITIES
OF STAKEHOLDERS

Loency Roles and Responsibilities

Commissianar | Mode Agancy tar managing F55M operalions for Telangana

and Director of e e EE ST kb i s, e o e |
Musnilcipal Implementation ol Stane love FSSI nitatives

e O P b e S Y P

Dwvarsll supanvision and codedination of F55M operations in Teangans

Fl:lrfl'lulP.ll.’Elj i raacrmag ke realisation of the State FSSM Palicy

Responsible for preperation of e Slake F35M Guideines, Standard Operabng
Procedures, Liser Marusls, Modal FS5 Fules for LULBs, drafling Siale Acls
ard Policies related 1o wisan sanilation and FS5, eio

Esfablisnmend ol & dedicabed call al SOMA for guickng all ULBs fo
impismenting oy level FS5SM stretegy, plans and pragcts during planting
operation and monitonng stages

L oordinaling mebaorking among vanous stakeholdars

.............................................. EE R EE R W EWE SN EEEEEEE S EE

Responsion lor budding partmerships

Prepara a Training Calendar to condect framing sessons and waorkshops

BCro6s (he siate, cusiomized 1o banpe] vandus alakehokders auch as LILE

| officials, sarvice providars, NGOs, CBOs, Corporates and Pubkc. Coordination

| wilh the LiLES and engega Prolessionals 1o orovide Iraining and capasily |
bucing on FSEM |

Foicy on Faechl Thioge & Sepiags Managemed | 23




Aoles and Responsibilities

Telangana Slate | Ensuré eompiianca of FESM onerahons thmugh inspections, emimnmanial
PaBution Contral Mmoo elo
&lwd (3 IR E TR T s rTEEETr e ..k LR ----------_.-...”..rr-|—---|
Prowice gudancs Bnd raiing fo ULBS on the appiicable reguatoes with
rasoesl 10 FE5M |

___________ e e a———prae ey P DL T DL EEL LEEERE EEEE LT ER LA |

| Addrss grievance raialed (o emroamental R dus o FS5M operst e

e S L R =mnmme )

[ Agsisl in leerrulaton of el Gthisonss, gueklings. marusls, eio oansiae
grvennmemal complianee lor F55M opasalons

______________ e ey aa—————— B E LR R e

Other Siate Sulticnanthy Incomasraling e piowigions of this policy in fheir proecis
B & schemes, programs, polcas, plans, guldeines. activiias, efo '
Dapartrmnts Provicks necessary saoioal nputs towerds Siate FSSM strategy, ndes, acte
quicialinas, et

B i . i i e e e 8 e ol e S B EEE T m e m————————— AEEEEEEE T Ee e - EEREEE e e

i Liripan Lol Farrmualing cityweds FS5M atrategy
W Tanaly ;rauara*r:ln pl city FSEM plan

| i i e e g B i e R S e e e

e i e e

Cragie an snabling @i oreman fon pniate sectir padiofabon in Shwioe
F55M

B T i i im0 EA R EE AR EE R EEEAEEEATEEEE -

Ensuwring awansl D&M of FSSM aperabons o 1ha olfy-irvaksement of prvets
geior

Cragtion of 2 City Sandation Cal [as pert of saniahon or Pealin deparmment)
within ail LBz to overses {hs FESM reialed operationa and managarment ol

| Foerration ed Cily Sanitalion Tmh Farce (CHTF groups wilh responsilibes of
| plenning, suparvision and manitoding of the SepieQe Managemant and
| Treatment Operalion

Lizensing of all privais do-shudging opeabon based on pre-Oefenmned

Eluihlh'l'!.l Erigia

Cesign an appropreals 1enl siructure to fund F53M operations and ibs limaty
enllécton — sendce changes, sanitabion kax, toping ke iom cpenalars, o

Ensurbeg inancialy end envinonmentally sustainable opeaticns - reokcirng [
| relignce on stele and caniral grssarmmen) grmg
| kdsdemssasna L e e e e i P s i i A St |
Incorparation of model seplic fank desgn, [ocation, xoning, efluent depogal |
standands. ioilel desgn . INo I:I-I..I"I:IH'I-I;l oye-lans
...................................... sAEmEEamEE .-....-..-urr---r---------l
Cayveiop franing programmas for mesons to bulid reguists ssills in
[ consiruchon of quaity sephic tanxs as por 150 norms
e s s EE R T R e e e e e e e e |
| Undenske gesransss ganembion and Sehavicwial changs campagns and
[ regular puble engagamant o ersure Boive anicmaian trﬁ' the resicents
| o ., i i e, 1 0, om0 Y B el i 0 i i i AELL |
Davige @ sygtam of aporoprists incanties and penalhies for rHII‘.Fﬂ’l‘!E &ng
| EarvicE providers fo induce desiresia bahevios
| fsssssssnsuamaEnanEtE IR R YR R RS AR T A m RS R AR e e n e
| Ensuring capacity oudlding and training — manoower, francial, equioment,

BxpOEUE wESiE S0
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Agancy

Hes and Responsibilities

Urbarn Local
| Baodhas

------------------------

De-gludging
Cparators

-------------------------

Multilateral,
Bilateral and ather
Intarmationsl
Inatitutlons

Civil Sockety
Organisations

Creerall monitoring and evaluation of F35M cpeations - banchmarns o
nns.xm-u compliance, parlomiands monionng of de- -:l‘.!l:ll;‘ll'lg n.-p&rjlulf Er-:

BN E A mmm w——— I R e m s B R EE S s —— B i i i e i

?u:m-:lnu MO for hoansing of de-sludging trucks and location of treatmend
p-! s

"'.'FEJH"'I""E ﬂ-"II:l -5-I'II:| -El‘i'l*r‘:i = sl 0 Consiruct ard |T|an15r |'-'_-. TP\-

S TR

Leadrg ward-lavel ..am:n&:;;i IlJr du.l.-_u?rea-a anrj waumnrm change

..................................

Assigning & 'Swachh Dhool” in every neightourhood Ior community-goaks
mianitang

--------------------------------------------------------------------

Timely colaction of waste from households as par schedule and dispasing
washa ol cassgnabted iacalions only or FSTPs

T T R NS e [ pep——

..........................
..........................................................................

e ST A N TR NN RS S e S e S e R ST RN R S S

ACTuiring recuisite sklls through Training and capagity bulding 1o design and
canstuct cualiy sepdic tanke as per 50 norms

Discourage cost-cuting by emplovers/house owners &om chiesp and sub-par
COMSITLICHON of Iilils, sepdic lanks, soak pits, afe

----------------------------------------------------------------------------

----------------------------------------------------------------------------

| Imegraing provisen of FSEM Policy inlo exisiing prograrms, projects and
acihibas

Dezigning huiune projects end programs in accardance wilh the provigions of
the pokay

Llnl:laﬂavur'-g prﬁar'r rnsnun:.h ||:| *u:tner 3319 ﬂrrl :-:,ulalna'.:lle FS.EM

LT TR Ry [N SN e

Daveloping modeis for sale and sustainabie delivary of FSSM services b:-;.l

--------------------------------------------------------------------

Supponing irgssmantation -::d FSEM actibes al ground level

R W

Halging awamnenass and HHI'IBIIIEEIhl:Iﬂ o 1r'-e -rr'-p:,.rlanu;q. ol FE:;M arnn::rrg n"e
| general popularicn

--------------------------------------------------------------

Prowiding mondonng suppad bo ihe ULE on any unsale praciicas ihat impac
aflgcive FSEM

SBetling up raguiar inlarsctions wilh the ULE 1o dacuss operabonal issues and
be part of tha' solsion

Poboy on Fasce Slucigs & Seplage Managemain



3.2 TECHNOLOGY OPTIONS FOR
SEPTAGE MANAGEMENT

tage conlainmerd and freatrrant technalogy opfions ane included poconding o
SEM Guidebnes in the folicwng 1able. in any given conlext, the technaiogy chalce fof

conveyancs systam generally depands on e foliowing facions

1, Type and gquanity of products i be bangponsd

Digtanca Irom cormainmeant lacites

Aceesinilny

Tapograghy

Sol and grounchwaler characienslios

Financial reanues

Aomilablity of a senice provide:

Manzgamant considanshing

Tremmant oolions fof laecal shadgalsaplags are based on four irsabmiend
chjectis

These four mechansms enable sludge 10 be handled, disposed of, andion =-
U salihy.

a) Scfid liquad separasion: Sclid liquid seperation |5 the first stap lor successiul
{reatment of fascal sludge, a8 rafuse must ba brought 1 ome sort ol unifonm
conSsEiEny

e T S

bl Dewalanng. Behom reatment, faacal sludge is over BD-80% water by volume
da-walenng is necessary 1o rduce wolumevwaight and destroy (he hakstal
mat slows dangenous pamogeans i grow

¢ Stabiization: Siabhzaton refars o several biological and Chomics processes
trough which ongoing biglogical-chemical reactions run their courss and
Auirienis are conswmed by bacleia,

di Asauze applicalions: Onoe the previous three SHeps Mo Deen actompdshed,
sludge can ba reused lor productve pursozes of sent ondor furthar trealmen
(such a5 co-compnsting wih sold waste) dependieg on ks
chignical/ioiogical profile.

Technologizs for Fascal Sludge mansgement tased on the Boove objecives can
be adopted &% mentcned in Table 3, Urban Local Bodes/CDMA can choose
froem & range of reatment Sphons dvallabde i the market, depending Lpon (hair
nescds ard availabla fnancee

5 | Polioy on Fascal Sucgoe & Seotage Maragueriani




TABLE 3: TECHNICAL OPTIONS ACROSS THE
FAECAL SLUDGE VALUE CHAIN*

' o i e
L= O S IR

Small
Vacuum Fruck
(1505 - 3000 lkans)
e
VALY

13000 hiersl

Baptie Tars
[orademed)

bwarsrme
Twin P

L T |

TricE
Tanks

Aginbie B -
digaster

Anasrobic Bo-

| chpesm [
{

Imhal Tanks

satiling'
Thickerag |

Risisa
rurnar Iraaimesnt

S50

Ll

i MMechanical

Co-composting

X

Ir o

Linrdarilec
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3.3 LEGISLATIVE AND REGULA | ORY
| CONTEXT

Presently there is no single reguiation for safe handling, ransport and disposal of sepiags in
irclla. However, there are many kws dealing with water, wasiewatss and sanitaion sarices
The lagal context for this FS5M poficy is guidad by the foficwing ceniral laws and requilations

Ermdtrormenl
{Prataskan) Act

1986
Paolicy Statamant gr
Abaternent of Pollution,

1992

I -
gtiiom Policy

2008

Thi fWaled (Fraverdion & Conirot
ol Pellution) Cass Act, 1977, 45
Smanded in 1993 and 2003

MHatiaral Building Coda,

2005

Wl | Poicy on Foacal Shoge & Sartagd Marraoereil




The Rules and Regulations for FSSM in the State of
Telangana include:

*  The utn local bookes ir Talangans e
largedy stesred by the Telangana
Municipalibae Azt 1965 for the Municgaliles
and Telangana Municipal Corporations Azl
1935 for 1he Municpal Comporations

*  The Telangana Town Planaing Act, 1920
provices for the preparation af iown plannng
sthemes in respsct of 3l lands within The
minicseal araa o ensys reguiated
developmen] ol bowns &0 sacure [hair present
and lulura ameniiies and condiions

v Tha Telangans Urban Areas (Deveiopment)
Act, 1975 has bean enacted in the s@&ka thal
guides ihe planning of whan developrmant
through master plans & general iown

planning schemes, zonal development plans,

froa cavalopment plans and rosd
dengliopmen| plans The Monicipal
Comorations, Muricipailies and Neges
Panchayss exarcise the powars of
cevalopment, control and enforcemeant
delegaied io fham under the Telengans
Lirtan Arsas {Develoyrmiend] Act, 1978

The Water [Pravenhon and Conbral of Pollulion)
fct ol 1974 reatricls discharges of polldands 1o
wiathar bodieas and crealed Central and State
Follutian Conirol Boards wiah aushonty o set
standarde snd enfoncs wates pollution nies. The
Water {Prensardion and Control of Pollution) Cass
Al of 1877 established @ lavy on indushias
=g wilan, using tha furds thus generaind to
augment the résaurces of the Central Pollution
Ciorrel Board [CPCH) end St Palkiton
Control Boards (SPCHs)

Thi Ervironmeng [Pratecion) Acl of 1888 = &n
umtrela acl on all lszes rlaed m
swirnnmantal profaction and provides or the
it of al facilites thal aguire permils under
wiles poliugion, air poliution and hazandous
wasle rules The GPCE is ihe rmain authority that

&M poiutant dgshiange standands woda the
SPCEs have the mandale 1o monitar
parormance and fake anforcement achon
The CFCE has developed Genaral Diacharge
Standiards thal apply to all dischanges
mchuding thosa from STPE. Duscharge
standands hive Bean developed far 33
paramatars wnddar four calsgones, Cscanges
ler indand sudece waters, In marrs coasisl
argas, o public sewars, and an land lor
Frigation.

Tha LULBs shad lonmulete thelr o Dy lws
far implementation of the above staled ules
i sadition, Bw stake and appropals
diralopmen authodites wauld reed fo revew
i Dualding regulsdions fo ansune praper
eansiruction ol adequate an-site sandtation
teclifas, which i turm nesd o be
dissarninaltad fo the congiruction mdustry. The
Dye-aws and rules shall addness cesign,
consinaciion, aperalion & maintenance of
EEnLation SyElams along the entre sardation
value chain; malhads of spproval of building
pians, or retno-fiing ewsting nslalliions,
barilis for sannation masnagement, penally
chausas for violation of rules, taws,
regulalions, lssuance ol pemillicansas o
prvais operal s providing sardicas.

The COMA alno shall, for the purpose of
seting up leacal skicge ed sepfags
peatmeni plands. fomm the ULBS into clustars
and Fnaliss the technology and incur capfial
ol lar thair estabfshment Floweser the
D&M cost shall ba met by respeciive LLES In
sy al sefting up of cluster-based reatment
plants, COMA in cansultaton wilh ULBs, shai
resue saparale guidaknes i exscution of the

proyecs

Fobey on Fascal Bludgs & Septage Managermerd | 37
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3.4 FINANCING FSSM

While FESM treaiment opliong are signtficantly morne cosl-slleclive kan conventiongl sewerage
options, they siill racuire capital casts hat some municipsitiss cannot bear. Most ol Fe nitial
gounce of lurding aoFoss the saniiabion valus chain shall be prowided By the Cenlral and state
govemment programs. The unding ophions i Siale and LULEs include

Polizy on Femoal Sudge & Septacs Manapamsgn)

Informaion Educanen & CommuncabonilECh
and Capacity-bulding fonde: SBM proades
|EC Rinds which can be uhl2ec 16f varioul
ESUEENESS DENErarn Actvilies kor
implamanting FS3M an, Cagacily Dulding
for LALE aialf septacs trangportare, theafmanl
plant pperators and resdents of oy will be
uanchartaloan

Funclg iram 14 Fingnte Carmemasion well oe
iecommendad for implementng FE5SK plans

Cornengence wilh moesling schemeaiachvity
LILBs may utikza funds for projects propossed
a5 parl ol FS5M Plang [nrowagh 18 0ng0insg
gzhames like AMBLUT, SBM etc or ary Gther
SR Canirally sponsore Scherme &5 D iha
diractions of COMAGowamrment Higwessr
the emphasis wil be on mproving he
EHlEIEI'II:}' ol -E!=|5[l."-l',' santeaon nirseinchye’
and serecn dalrieny

OTHER FUNDING
MODELS INCLUDE

Frivate asctod paticipabon aonoss
snialicn ssnacE ohain can ba
engaged oy ULB/CORAA for provs:om
ol FE5M sapdmes

Sanilation Eyusar charjes can be
lizestcd By Wb LILBS 1o rmess| 1he D&M
coat jor elfactive FSSM oparabions 3
piar (e provigions under Telangana
Mumcipalilies Ac3, 1965, lor e
municipaliies, ard Taangana
Municipal Corporaions Aok, 1584, for
the municipal corporations. and
GHMLC A, 1955

Fundmg hom CSA and other extamal
afnceE lor raplemenhng S5E8
plans can be explonec by
LILBaCObA



3.5 PARTNERSHIP BUILDING

000

G5

A girong nebeork of DaRNTS " visious Sechors
and of warious baclkgrounds would be
szlablished, nclheling fencsied
speciahitaiperts, corporates,
ressach/acedemic instluions, chil sockty
groupsCRCHMNGDS, privaie sansce prowdes,
gonar agancee, blataralmultiislensl agenciag.
2l lor Balstanng capaciies and hnowledge in
Eha Secio

Thasra is an ntreasad nesd (o encourege
Oresier prreale Secior parMcipaion n senics
dalvary and financing of FESM aciivities by
crealing an enabilitg reguatcny srmanomrmsnt
ard crealing copanuniles,

Backward and Forwend linkages shal be
established with crivate players, ciher
goerrwnend dapariments, irede and lemmer
easocialiong, slo. fof oplirmum reuds of essd
sludge and wastewater Posshdity shall be
ExplarEd on whsthgr irealed and slabilze
sludge can be usad as organc ferlilzar lor
larrnirg) and gardaning, bd-gas reoowarsd can
be locally seinbuled for ooling oF phaduction
of mlechicity, while trealed wasiewstar could be
reuRed by indusiias)/ powar plartgiarigation. e

Macaesery plafforms shal be estabbshod
SLGh 5 parincs conlsrances,
workshope, sumnmmita, masiings, events,
tarming groupsfassociations, and oihera
for regular inlerachan smong vanoiis
slahshokdens and gartnars lor kntwlecos
shiring, Dearlgaming, proorees reyiew
mformaion disgemmaton o

Carnmissioner and Direcior of Municis
Adminstration wil be the Modal Agency
fior charnalling end uhlizing funds oans
and granis) from external sources o
ganilation and FEEM projeces

Ay aoraermant [aich as Maolks) will B
drasm which may ba signes with
pramiremit painers outlining & common
agenda lor developmant and provision of
FSEM sarvices in Telangana. Vanous
agences can ke designaled walh specii
charga for peoviding their inputs, such a3
Krowiedge Parner’, 'Sanitation
Technology Partner. 'Tiecka Pariner’
"Carnpaign Parinar’, ‘Capacty Building
Parthar', so

Policy on Faacal Sudge & Sepinge Managemen|
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3.6 IEC &
STAKEHOLDER
PARTICIPATION

oS waransss CRmpaIgn Shdi 1k
ucata warious sigkehoidars aboul FEEM LILES can
1§ - 1iy ong =
G chemes, benafis o sch |

] 1K TICEN e Es I SAITE, §

4 T |.|-."_||'_:___I el L
| irmenihe il Waar
aadars IE. VArdus
vl inetd 15

o &, alg. woukd b SEInay B
ag vohal iNEse CAMPES
T
for
s 180 SCrEmas anc ELeCT B8
CEM ARMAUT, iocal WASH procram:s DA miall
 MstRuong &no s3encEs L Lndafake mvarsna
ammunication opemtions o Slate and LULE level
Rlultpia channels mey be usad 1o e same - S0 68
meda [Eocial, prinl. brosacas!, 8., alven ], hymra

bBrochuras! bookiets, workshope, road Shows, ralkas
annopncEments. maalings, alo. All IEC and Bwananess
3| weoeid e 0 muliiple languages, espooally NcE

L il Marniners of Resident Waltare Assocations, Community Organizais, Sal-Halp Groups and geneal
plblic should B sensiiized panndoady Mmge need for a sale teacal sludge managemanl
sysimm induding a threa-year Gycle The NEETh hazarde associgied wih Fnpropar oo i ion and

[ tregiment of washe, and e il-effecis o sewage AsChags mho inesh Wabin' 30 Waiar Orers
houdd B Eenlaned o e fasidars. Asareraes ganeahon aciiles Snowo 08 CETed oul At ne

ning af imraducing a somadiuled sarion in gl wandks and then mpaated parddically oees 1he

f 3.6.2 GENDER INCLUSIVITY

| it i crocls thal Munscipalktes look al FSGM [Frough alens c
CONCEMINE] M srmpiranmeEy OF Wwinmean 2mnd Qines YT
planning of FSSK activibies or the farmaban of local regulstions, and any CSTF of sub-commiies that

disoussas FEEM sheadd Bave 8 membearship cordsshing of al lagsl orie-fhrg wiorman, & MmireTuem

sidening Gandar, partculark

terald e equdenly imobved inhe

| Instiutiong such as Administrative S:alt Colege of India, Hyderabad con be deptoyed for iraining of

ditkirnm cadre ol olficess Brd siskeholders gsececiated with FESW as delared ahom



> :| 3.7 TRAINING AND
_ r,,-\ CAPACITY BUILDING

! 3.7.1CAPACITY BUILDING . 3.7.2 CAPACITY
FOR MUNICIPAL STAFF . BUILDING

i

Murmopal Comimeseginn : FOH EEFTA.GE

. y : TRANSPORTERS/

BE TEgUar falfng sessions on sale collect
Irestmant and dEnoss. Information isoandin  standiand : FH"‘JATE “IEHDUHS
seplic tank design, the nesd for pariodic mspection and i
ce-saceng ol seplape; design of 8 trreanit faclity ' LBz should snsure that all safely norms &
Enoar GiaNs lor engaging IKenssd ranspotisrs, eic i chany explained 1o e SepEsge -
=nould De disssminated wadely o achisve 3 gafa FSSM . Frivane Diparaions and Tranepoeters sfeuld b
gysham, Traning snould slep be proviced o salehy ; il raaned in sate coled o dnd
standards talian of sewage including velich
. ' zhuciging, salety gaars
womirassione and Direclor of Municgal Admmisiration and aale disoosal al tha nearsst teatman
wil ba Ihe Modal Agency o charmslling and utilzing : fariley
tundis [lsans and grants) from extamal sources for !
sanitation gnel FESM propcts 1 Inghilutions such a8 Admmieiretive Siaft
| | Collega of lnwta, Hyderabad can bs

| An sgreamant (such as Mellgh will Be drawn which may | lar trining of diffesent cadre of aficers and
ba sagned with promicant pantnens oullifeng & cormmon . stakehclders aesoc@Abed] with FSSM a3

/ agenda for davelopment and provision of FS5 cedaled e

y sanvices in Telargana Vanous agencies can be b

mputs, auch &8 Wnowlodoe Parnar’, ‘Saniahon
Technoiogy Pariner. 'Medla Panner “Campa o

:' :.=r:':i!;r:=_|:|||_1 wrth speacilic charge igr Dfcaicl ng thatr
7] Partmar’, etc H :

B Partner’, 'Capacty Build

= 3.8 MONITORING &
' !- EVALUATION

= Acta of LILEs: LILBS will be respongible for monilenng and = Community Monitordng: Local communilias

envalusting its pefarmanca related to FSEM activilies and Incal groups can be imolvad n
across sanitation sendce chgn meniong and gnauring compkance of

FEEM oparations. with enotursgense by

I * Infarmation System: ULBs wil have io devalop & databass ihe secied repregemalias Thesa
- fdated I cn-eis sanislion sysiem wi. data on HHs cerrmunilies will be encoursged 1o be acive
allached (o onsin CSp0sal Sysiems. SepiC [ank empiying i rEparting ncidestes of mismanagament
oetald, refated cOMmpants 45 Wik &5 sanice prover by de-siudging operalors, unsale sanitagor
detaits lor FESM relsted aciiviias All LILES sl B reguired prachices in pssghbounng househcids, poor

o creaie irlormation on loilat and its disposa’ sy1em n Manienanca at comrrunity taists. el
el CyDB O property iEx asSessmen! Sufvesy BNG Rl

1in exishng e-gowernance system. This sysam can be

SLUppOed Oy 8 roouss gQriengnce iediesaa machansm I

compbunls redaied 10 sepbc ank amphying

Sokcy o Feedd Slodoe & Bepiage Mar ipamEn|



KEY COMPONENTS
OF FSSM POLICY

FS3M for the urban local bodies includes both
residential and non-residentlal/tommercial wasie
{ghougn not industrial wasie), Ths policy on FSSM
SHeKE 10 Bmpawer municipaliies with knowledge,
procadures and Iacilbes for planning and
impiegmenting FS5M, In partcutar, CSTF should
take up an active pranmng and adwsone pole in
cooperaiion with municipal councets in arder to
gadicate appropriate resources and attenfion to the
challanges of ESS5M.

The objective of these guidelines s to promaote a
comprahensive and integraled approach to septage

desludging, fransportation, eatment. disposal and
revse and ansure compliance with various rational

level guidslines and regulations. The guidetines
cover the following key afements of seplage

managearmant

g L

! '._-'_L g L ST I s s
:

]
Rl el Uil e




STEP BY STEP APPROACH TO OPERATIONALIZING
FAECAL SLUDGE AND SEPTAGE MANAGEMENT:

Chywidin assessment of FE5M E1he kay step for F35SM process planning The cilies
alad underiake assegsment of the currert sibuabon of FEEM arcund (he hae greas
clatailad ool bedow lof deseiloping an FEEM plan 18] wowkd be tachncally approodiate
Arvd !i"l.'u'll":li.lj- leasiiz 2 local favel Assessmen o 2ach arga anlails reae Ol
AviileDds ieommalion gt CI[‘,‘ el i_'Er!I_:','IFg inlormatian GRS, and oo ciciing nekd
studies whare necessary. Assassing service performance across the santation value
chain fhraagh a town el ascesament & tha first Step in planning pdooess. 11 & &n
imoonand aderciea, which provides an mitial sengs of the stabs of FSEM facility i the
tn, Bielping in undestanding the condesd and dentfying gaps in key serices

THE SANITATION VALUE C bHHq L'I:IH 5IDERS

THE FOLLOWING 5

Performance Assessment is required acress the Sanitation Service Chain

0090006

user Colieciion Ceryeyance Treakmnel Diaposd &
gt Slorage Faeaiza

Deiaiied asseasment of sardices will nsed 10 D done BCross e&Ch Nk in the chasn throwgh
appropriate fislk] asseksrmanis. A9 pORCIES and reguiabons almady sdsl lof ersunng bodeal
&ccess, s policy on FS5M loouses on th last kour stages ol the value chaim colleciics
andior siorage, frarsponialion, bealment, and dsposal or recse

Poicy on Faecal Shodpe & S=ptape Mot

=k —al B
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4.1 USER INTERFACE, COLLECTION &
STORAGE

Colection and Storsge describes e waye of collacting, sionng, and somelirmes intiaky
tradfing the excrata generaked by indets, The toilel may be connacted (o Sewarage syslam;
on-gite sanimlion syEremE like Septic ANk with 5oak pits, leach pits, or may be funcianing
& Ecosan | Compoeting miets, Simiarky, Yo groy water disposal, the househokds may be
connected b seweraos syalem or draing of amy king

Assessment of all existing toilets and containment facilities
in order to create a comprehensive database.
Steps are listed below:

a) Town-leval assassmant for coverage of Wilet and or-afle sanilation faciiy using he
existing dalabase [ike proparty tax module] or based on recent survey camed oul under
SEM

B IF ihe LB does not have a database, then ULE shall credts database of 1oilels and
containmant units. All e ULBS shall collect inforrmaiion releted 1o toilel avallabiliy, typo of
milet, containmant fypology (sepdic tark, pit latring, soak pit, eic.), and its connectian wiln
waste waler oullel [Araexune 13, This informaton shousd be linked (o property (Ex
databases on governanca plationm, Whilks ihis svalustion may reouing an edencecd
lirmafine, municipaiies shoukd develop & plan and firmeline 1o be ghemac and monitomeo
by The Hate Govemment

& LULE shed keep updated detabase ralated o ioilel availabilty and on-site sardstion
Eystam through propeny fax ssessment surveys carmed ouf From ime io lme.

o) Municipaities shall svalabe exsong conlainment units and other sioregadrssimen
Eystema and modily fin case of vesiafion) based on design menlioned in Annaxurs 2

a) Meticns shoud be issusd (o all property cwnars whose containmant tacilities da nol real
tha atandard septic fark design. Nationsl/State aid may De soughl in ceder to financially
supnon he comaarsion of fmpropar comanment ungs into sanitany toilals

1y |demntity insaniteny follete nd cormen tham io sanitany BlTnes fod sole soBsclion and
dizposal of wasie &5 P nonmg el oul in Annegrs 3,

gl Al existing containmant 1adities should have access covars lor sach charmber, 5o fhay
thay can e sasly opened doring emphyng process, Whers such covers are nol
avallaida, i shoudd be made compulsony bor sil proparty-ownars 1o provide oo Couerg

h) Pursuani o Bhe provaous Sheps, niunicipalies musk taoe elions o bold the cepacity of
rrEsnns and oubcard io beact them hiw t0 consiruc: proper Loilets and redurtesh

imginonar ﬁmmlr contpinmant unis Dolals regandimg e ocodes Bl mosl De
| fofiowad ara inchudad nihe nast jem.

i Ii Whan nes condaement Tacililles need X be buill, Ihey should B bl os Sepiic [mnks
pesignad and constucled as insiructeo im ihe Matonal Bulding Ciode, 2005 and
CPHEED Manugd, 2013 which 1akes refenence of Sesion noims Bom 152470 on Cooe ol
Practica for Instaliation of Saptic Tenks-Pan 1 Cesign and Conslruction. and Pad 2
Sascondany Trealment snd Disposal of Septe Tank Efusm. 1585 (Feaflimmed 1898) The
dasgign norme as per CPHEED Manisl 3013 s complad m Annasure 2

TN =

28 | Poacy on Fascal Sunce B Sepiage Managamam
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4.2 CONVEYANCE / TRANSPORT

Transpor dascrbas ihe maveman) ol skadge across tha senice-chan rgm
inckvichial sepiic lanks and ladnes o murecipal o regranal ingalment lacidies
Cunenlly, thass serdces an ety unfegulsted acoss Talangana, particularly
in smalar cies and towns, Municipalities must ke S0t asks: Mrgt, fhey
sl fegulate operatons by asiabishing & sysiam ol boensang, wiich will
facdtate tha anforcarmant ol hesith and safely standands and tha prasanticn al
apen durmping, sstond, they must design a plan 1o conduet & gyabem of
schieduled ampbang in whith evesy confainmani lacility 15 ampiied al east
avery rras VRS |_'..l.||||'| miee fraguen Er!'-[:‘.!llll'lg o pubis accimmodahons
commurityipublio tolals, and the lilke) Thig schaduled amphyng wil ba
contingant on Raving completed, a detaded sunsey ol indeadual contamimer
{aciliies (as rafermad o n Sechon 4.1), Bng 50 may not De operabonalized
mmediaialy, nevarhaless, ULBs shal develop plans 1o do sa

Policy on Faecal Sudge & Seoiaps Mansgemen X



4.21 ASSESSMENT FOR QUANTITY OF VEHICLES

o} Dedarming how many housaholds gee ar-she confEmment systems and how
much siudgs vy San comain n order o determing 1he amount of suoos thal
will be emglied every year (presuming o thrae-year empiying cycle for inclvidus
hemesefuids and mose accelsrated cyoies on an E3sessed basis for public and
comimarcial lachbas|

b} Dedenming how many seplic arke/pis am emplied annually and what walums of
shudge ig disposed olff ol present by Inoking at aciusl on-ground practices,

ci Determing the ayarags pice per emptying (and accounting how 1§ may diftes
based on diferent volume and contanment faclity locations) that aperalors are

charging

) Use the abave data to determing how many trucks would be naeded if septic
larks were émiplied on a hres-year basiz and design 4 database for
miEnnG | ragister of contenman laciiios that ars empled [Annasre 4

&) Craala a Registation Systam for private truck aperalons which permit them io
legaly emphy sapdic 1anks within the ULB. Howaver, these permids wil reguirn
that they adhere o sitety and hygiere standards, both in emiphying ana
migposal LILB shall estabieh cartan mgulated tanffe for emptying saptic lanks
and make recespls mandatory 1o frack emahving and disposal. The parmits and
recepls nequired for ihis sysiem are included n annesures 4, & and §. Pursuant
Ioe this, ULBs should establish a system for penalizing trucks that operals
without vaiad permfsfcensas.

1) ULBg shewid mobiltze enough vebicles, either through public or prvete means,
D EUDEOIT 8 (hres-year emphyng sysiem. This-shoukd ba done in ling wilk tha
prowth in demand for empiying semnicas, 5o thaf inucks am nal el underutillzed

Oy LLEs shall ensure operator's salety by siricily iollowing the Prahbssion of
Employment as Marwal Scavengers and ther Rehahidtation Act of 2013 All men
and waman workers operling or sssociaied with collecton, Irarapart and
desposal of fascal sudpe’septage shall be trained and provided with Ideniify
Cards by fcensng authaeity (LULB). Survey of all men and women wha are
pariicipating in such works shoull De undartaken and hesth regords shal be
rrdinilgired

hi I requiract, the LLBs can utiksa 148h Finance Commession grams lor purchasing
he mquired vehacles

a0 | Py on Fascal Sucge & Saptage Managemeant
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4.2.2 REGULATION OF PRIVATE DE-SLUDGING OPERATORS

1. Prvate de-slecigng operalors should dean (hair suramncngs befors legving,
mnd aftar de-sludging: resdanis stuould not find Beir homes or swroundings
iditiar

= Diggday the licancs at & promingnt placs on he wehiicle
= Thar wabicie shall hae valid parmils ard shall be road worthy
* Thay shall nod dump faecal shudgn at sy obfur place excent (he restment e

= Thay shall coordinate wiih the desigralad persom ol he LILB appolinied by he
Muncipal Commigsionar dunng emplying and ¢ traatrneng facisy

& Mor-licanaad vehices Bnal nof Da permifled (0 oe-sudcs he saphic 186ks in tha
ULE Penaities shall b leviad on the defaulling operators

2 QDperabor neads lo cotain a Sicensa from the ULE on the payrment of fees fisad
iy e LILE [lorrnald for foenss = menlioned in Annesune 8] Thig iz valid for g

pariod of one yees

3. Propar safety gaa (inchuding uniloem, 1oois, and well-maintained vehiclas) mus!
bt wmed by the oparator while de-sludgingemplyéng the septie lankepits Tha
rules under ihe Prohibition ol Employrmient s Marwal Scavengers and thetr
Rerabslitation At 2013 grevida for 8 comprehenaive list of salely gear thal
ehould e used while prossding these services |

4. Mo fire or flame should be used nesr thie sephic tanks as there may be
nllamimatia gasas inside sapho tanks during de-sludging

5. The sépbc lanks should not be huly emplied; smsl amount of gudge of around
11z 2 mahes should be lod in the septic lank 10 laciitale dscomgensing of
incoming fascal waste.

6. The Municipal Cormmissioner shal identily and keep a record of &l the privaie
dle-sluoging opeatons working in the UILE

|"-'Jlll:,r o Faccal Sudgn & Septage Marsgamans:
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4.3 TREATMENT, DISPOSAL,
AND REUSE

Traatment; ULEs musl ngl dispose the fagcal sledgeiseptage coliected from saptic
tarisioits wEhou! any beaiment and ULBs must comply with CPCE and TSPCB namms
peicre dieposal of saptage. ULBs should sasoss the load of sepiage el 35888 1he
requinerment of capaciny lee sreatment plant, ULBe shouid first try anc ass8s5 tha
paasibility of setting up laecal sliudge reatman laciilies al ha soia waske
wealmendcesposal =ie or & sewags eatrmant planis wihn the ooy or uilizing co-
traatment, pencing the adwice and recommancatons al [N e0proonale enginesnng
authicrities. |0 panicdar, e stats recsmmeands co-localing punpose-ouilt
infragtiuciure, 1 8 buiding teecal sludge meatment plants naxl o alther sewage
fraatment plants or schid wasie Mangpemnt Siams 0 orded [§ Gain adwantags T
Synarfpes m opdrabon antl mln ERerce (effiuant from FSTP can oo io STP. _'||_.I|:-_.'_
ol FSTP can be co-composied wih soéd wasee. o)

Reuse/disposal relers to the methods inwhch products are ulimatey reluned (o
BN AT onimEn, &5 aither wSahs rescurces of reduced-nsk melenals. The freatadd

caplage can be used a8 8 soil enricher ar &3 filing matedial at conetmuclion sies. LB
shdiin carmy oul pimdary aasesamEn 1or avaiability ol maiks] and demeana hor reuses

Poloy 0n Fascal Suage £ Seorape Manecernant



ULBs shall take the
following steps in order to
properly treat faecal sludge.

) Opesaton shall be forbidden by regusabion
b disperse off gudipe colleckad from e
Sapnic tanke or pits inlo Gelds, rivers, Nalas,
foraats, elo. Theso regulatione shal be
anlorcad anc any violsthon shial be subject
to advertise financial andio: egal penaltas
Thess penalties should come inks lorca an
g00n as hene i § saniiery |ocaton for
curmping [aecal sheiga

&) ULE shedd first 5sess the possitlity of
ghitdge treatment al exialing 3TF in the city
of STP of nearty city through appraprale
agresments with STH aperaios and
recelving LLEs

ol Some 3TPs are under consbnaction in
ditferent cites. Propes 1ests and
aszeasment shauld b carmod ol by STF
operators balore raceswving (aecal
shuoge/septage

clt It 5TP = not avedfable in the cily o nearty
ihe can recesse the sudgs, than ULE
ehouid plan for now facoal sludgo
ireatment lacility. Tha rewhy-idantified
faecal shaige treatmanl plant shoua be
diegigned bo cater fo axpecied valumes of
saptaga genaraied in urban local body and
it {gnes waska 3 expecied from nearty
rural aroas or LULEs,

al Inpul guality of Ihe colecied sepiage
shauld be tested af the frestmend lacily for
checking presance of any metal or fraces
of inckestrinl waste.

f} The taecal sludge treatment plant should
= operational during working hours oy
and a responsibles person should be
apposnted io enaurs that no indus!rial
wasio g unioaded in these facdilos

g Saptage shoud be reused/dsposad of
ool afler It meels the paremedars in
Annanmre T

Measures to be taken
while planning for Faecal
Sludge Treatment Plant

iderificetion of izecal shados and Seglags
tragiment st is enueial for affective imalemerianon
of SRpiEns managemend phan

Following pararmalers 1o De faken Into considerstian
bafors Snalization of treatrmant gibes:

a} Distance of the eatment site; Distance from
fmiphying o defvariog and accesaibility of the
treatrrant gile are major Eaues. Tha ranspon of
refatively small fascal sludgs vohames on
congested roads over long distances i lage
urtsan aress is insncialy unfeasibe. A aie that =
foc far wwiy imglies tewer frips per day, less
rewenue and more i costs 1O prvate opsratlve

by Resahiity of electricity: | = also mpdeteEnt 1o
aasass the availabiity and reliability of elaciricly
il tresatment echnology has machanicaly -
operaed parts; as in caese of fluctuations, it wil
incresae treatmeant Hme and will alliec) optimal
utilization of iresirmant capacity.

cl Meighbowhood: A treatment site mey ganerate
cbyectionanie odons. For this reasan, b shouidd be

Iocated at an appropiate distance from the
regidential ereas and residents should be
consulied during the process of identifying and
clesagnating |End o buld & meatman plant

d} Land avadabiity: Projects are often delayed
bBeceuss of non-availabiity or bigh prce of [and,
ULBs should idenlity tha fand for treatment
faciity. ULBE shouid also axplons b possibikiy
of developing fescal sludge and septage
trestrnernt iaciities near solid wasie durmging
Bitas of aveady gxialing sewags raalment planis
in order 10 sireamiing disposal procesass;
elfluand frorm FETPS may be reated at an 5TF,
ard the freated sludge may b co-Compostac
with solid wasie.

g} Geological parameters: Agsesament of oxisting
paalogical conditions onsie, NGhuding Groun
water tabie, type ol soll, lopding nek is ahways
rrcarmmanded o ensure thal the siruchure can
bba aafely construciad and shuoge will not enter
the smdronment thnough either porows sod of
frequeni fioods

Policy on Fastal Sludge & Septage Managemen | 43



4.4 RECORD-KEEPING,

a) The complatad document or Cocumeants wih
signatures of the household property, guchon
trizck operator, and treatment plant operator
ghoulc be submitied to the local govermment
for thair records. These documants would
validate that tha sludge collectad from
nougehoids is disposad off at proper reaimeni
facilifies

b} A database system such as the one discussad
in access and collection nesds 1o D
develnoped and maintainad

| Wherever possible, GIS should be used 1o plan
ne route of suction emptier frucks and track
emptying frucks for regular record-keeping.

2

d) Consumer grievance redressal systam for
izecal sludga managemeant should also be set
up as a part af ULB record-keeping sysiams
and Helpfine numbers to be sharad wth
residents as a part of monitoring and record-
ksaping systems for fascal sludge
managemant

Palicy an Fascai Sludge & Bopitade Mansgsn e

REPORTING, MONITORING
AND FEEDBACK SYSTEMS

Record-kesping and maniiest forms shoukd e an
integral part of a comprahensive sepiage mmanagearmnent
program. Record-keeping requirsments should B2
codified e the law governing the program. A sampie
manifest form is detallad ottt in Annexure 8

Training, survey of the
workars and licensing
arrangament can be taken
up with onganisatons such
as ASCI, NAC etc. These
grganisations should [are
up and-to-gad training and
cerificaton to ensure that
all the operations are bio-
gafe froem hsatth and
arvironmental aspects

Latest 1achnologles and
innovations to avald direct
contact with excreta/siudge
should be suggested and
ntroduced,

e gl TR e S



4.5 PRIVATE SECTOR PARTICIPATION
FOR SEPTAGE MANAGEMENT

ACTIVITIES

For ellacive operaticnalization of scheduled seplic {arik

ampiying senice and tregtment facilites, ULBs may aisc

explore the option for private secior participation
Following points 1o be taken inlo consideration by LILB

Y Explore privaie Sediod padicioaliszn or vanous aciiviies e QriLIrE TS 1l
ice of the sucstio
poerabons of sepiage reatmant TAaciily ard ~aasiDie reusa ol raalac
saptage within fhe city a3 Well a5 in nedaroy CRIes

f empter rucks, Consinechcn and

Goaraion anc maimiana

bl Develop performance-based conlracts, so hal pavmant is linked 10 1he

parformanca of private sector for providing (he services

LS,

Annexure 1: Format to Collect the Information related to
Toilet Availability, Type of Toilet; Containment Typology

Popalnlion

Defacating
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Annexure 2: Septic Tank Specifications, Guidelines, and Designs

Depending on the geograghy, soll condition, waler seepage capacily ol the soil, the
design can be prepared and approved by ine Urtian Local Bodies. Proper sepic
tank desion considers the following factors

« Sized properly with appropriate studge detention time, valume and ydradhc
ratenton Hime

« Proper infet and gullet strociuras
« Al lsast one baffle separating the tank info mutliple Compariments
# Watarighl

« Acoess pod for each companment that allows {or inspection and purmping

Breacith (M)

ol 5.00 2.00 1.24
| i

100 7.50 2.65 | 1.24

150 | 10.00 3.00 1.24 l

(Mote. The CPHEED Manual and NBC code 15 2470 Pan | 1885 may be relerred for
sxact calculations)

oy o Faacal Shitige & Sapinge Meragemeni



Existing Guidelines for Design and Construction of Septic Tanks

Existing GuUideings

|
Location Sapiha tanks are rpcammyandad onty & CEHEED Mamsal | While all axistng
il normiEs 5|-|-|_-||| ;_D|'|||_|,:I'Illi|1£ arH_‘l |:|uI|:|r'_.|i|:n:. =tate Ehal e |
inekRUlionS WhHDEE COmEr po by propuiation SEe Incation of seplic tans
doesn’| excesd 300 shauld e given due
fq-—a-a wm N A e R T e T L e e e [ R T i & mmarEs I_'l_l'f.‘_'|l:_ll.'!|"_'|_'_|;:l!'!_'|"l!ﬂlf:.l
. A gl soll dispersion system shall not be MBC, Part 3 b bocation of the
' cioser than 18 melers from ary SOUICE Ol Develdopment seplic (RS &re
! drinking water, such as wel, 1o mithgats e Contrel Bules and | practically sased on the
| posalbilfy of bactenal px Jluifion of wter aupphy Gereral Buldng jarvd avasilabiliy within
A Aaguiremenid | e noueshald woinity
N (U DRIl e R S
B [ Saplic tank should be lDcalec o 8 pracs openy |5 2470; Part-1 Loc#l MBsons Lnawars
i Ity sky, @8 far myay as possible rom the al the axisting sHusion
edarior of e wall af building and ghouid nol
E | | e focalad in SWampy ATeas of areas prane 1o -
iooding |
|. ...... | ——— _,l ...... R SRR R
| Sepiic tanks should hove & mirkmum widih of MBC, Past 3 | |
| | 750 rrm, depthof 1 meted balow waker level Devaiopman
ard B rreimum wakar capacily of 1 Cubic | Control Aules and | |
mefar. The ength of the tank shall be 2 10 4’ General Buiidng

e

tirmes the widih, Beouiremanis |

........... T =i o e

= ; | The criénon gaveming
Design anc he miriimurm nominal charmetar of e piEe | tha design #nd

ComslniCisn ahel e 100 mm constiuation b'cd'-jllll -

| e land Evadakality ard
Eurther &t junchons of (HpEs in manhoes, the Runcts avallaohe with |
diraction of flow fneen a branch cornaction b Frouse
shall niol make an anghke sxcesding 46 owneripropeny |
deggees with tha drcton of fiow i mes pipa. | | nuRders
------ TTRELEE --I e L Ll bR aEEEEm s ---:r e L L L Ea piere it N T R L L bl |
Evary sapilc tank ghall e proddad wih 8 | I
| vantilation pipe of &t lnast Bl mm dismeted |
-------- u.-.-.--.l._.....----..-...-.---....----..----.---.. ' .._-..-..,...-_....'..-.-.._ ..-__....__.-._|
|
| Treliquid depth should B 3 mand tha | | .
langih to cepen ratio shouid be 2210 1 e |
| wquid degith of e sepiic i@k ahould ba | '
calouaied dependng on INe Caanng Fienal | | |
of te sepiic tank (For detall langth, Dreadin
ared liquid captn for varous rumber of users | |
paaana rafer tha Manual. A provigion of 300 |
mm should be made for ke boand | |
|

Priicy on Feecal Sudpe & Saptagd Maragamei



Existing Guidelines for Design and Gonstruction of Septic Tanks

Paramalars . 1 Guidalinas

Chas s asicl When sared for 8 poguiRiicen aoows 100, s
Congine sEplic lenk may Se dhddec Inio inceisncan
paEral FEAITEDES O Operahon ano

MEIfEnance

|
I

Eafes mm proiced & inls Bro ouilet and | |
snoutd dip 25 19 30 om info and project 13 cm !
abswet he ko, The ireert ol The outial pipe
zhipied b prindiled 80 5 o T om below e
inwart el of inied pipa

e ST TR -

L T A L T

| entand at wast 2 m above the heighl of the

Tr hiighl of the vertRaticn peoa should ‘
| Fighest Busding wihin 20 metens racs |
|

| e LR L LY ettt bttt e e & &

|

| ‘Irnguiowied Sephc Tank® - the wals of 1no CSE Pokoy Pepar
comantional Septic B3nk can be reacec wih on Sepiage
paflle walls 1o have a rmul-chambemnd bafied marisgamEn in
gaphc tank The paper siales This mevemend | india
| ol westawstar inaids B {0k helps in ceatirg
the luebulent fiow which cEuSEn BRfEINGEC
g of the faw s wilh siready axsling
aciviied sludge Bnd socelanabig e -
decomposition al 1he solids becasss ol
inienshme conec babasan the aciveied
shotioe g Irésh nfuent”

Poticy on Fascel Sipcge & Saptage Managemer



Design for Improved Septic Tank
Three Chambers with Anaerobic Baffled Reactor

11111

Anaerobic Decentralized Wastewater Treatment Systems
(DEWATs)

Brlicy on Fiaal Bucge & Seotage Managemen| | 48




Annexure 3: Guidelines for Conversion of Insanitary
Latrines into Sanitary Toilets

Paramalars Exizting Guidahnas

| P I

| (i - 1000 mm prefered Bul 750 mim Bis0 - e
Vi e AT RS CPHEED
> permided whar SpEcE 1§ & DomsIrant [

||""| msrmiieTs)|
Depdn — 1300 mm

Ermphying Single pit - & years, Twin pit -3 years aath CPHEED
| |
Ehape Ciroular prefoead; Dul réctangules, oval and CPHEED
s(uBE also allowed whark Speca 13 g coreslraad |
I——————————— R L S g g S i S A S R e
Locaiinn Pits should ba placed symmatricelly ol fhe back CPHEED

gie of thi pan. Gan be [ocpled witrn prar Tias
undar iootpathnoad rarnoe |

The distance betvwesn 1ouEndneon end pli shoud I
b bertvlan 0F o 13 m

A minimum distance of 3 1o 1hm 1RO Wil e
smaoes such Be ks wells end d 10 10m irEm

Haler maing |

Waler pioe shoubd nod ut aores the pl

I Easammpem=adE TR LR R b e - =R FE R Rk B ey el R R II'|---—.I'--I
: E?"‘"-]“ ane Tha pite shouid be ined to avaid collapsing CPHEEQ |
[ ~ORBELOIRN Bricks joked in 1.8 morar comemaonyy used for

| ining Sqones of [starnke Drcks ol cament concraie |

fings could aiso D USEC

Liring brick work 115 mm track (Haall Brick) wAkh
honey combing up 10 he immen leyed ol incoming
plpe of dran

S of holes B0 mm wide up o the height of Brick
course. Fit bottom should be kel n natural |

E
I [ | condifion. BOC slab s used o 0f coves

Todat pan = connected o ihe pit Ihrough 8 fomim

T |

ik channe of L sheaoe

50 | Poloyon Fagcal Skidga & Seplage Maragemernt




Annexure 4: Application Form for the License of Collection,

Transportation and Disposal of Septage in Telangana

Mam ¥ An licar felr /hlis:
i i
Manonsity | i bl Eandrm
o
1 Arike e G
Haad _"'|' sy
I Taleg i P, [0 Miohiks b
Emad i
% Ragistraion &do. ol Ve e

B, Pollutca CertdicHe of e Valnoke vala i 1o
Imguranca Mo, and Dabe vahd up i
B. Feness of tha Vehicle valid up i
s

3, Whalhe Vebick s Fibsd wth GPS. (esda)

0. Detade of the Yehicia [Model, Type, Cepacity, Leak-prool, Udour, Spil-prood, nasng propsar va UL Suahon ancd

Ocharging Arrangomant (relevant Doowment Proal miy be enciasad
Proceasing Faa for Liesnsa Ry 1000/~ Non-rofurciakbin)
[RRNR Ciala Baik

12, e canily that informalorn gIrven by rmefus mcolumn 1m0 11 ae true 1o 1he Desl ol my knoededge and beial
| sl=zo caniby thal | have read and understood the atiadhed berrms 3 13 13 anc agres ahade Oy
e, | aores thal d arey IFle Pt ety By il s foand wiong, e spotcahion B bognse will D 5o 10r

cancellghion at any lima

Signature(s) of Applicant(s
L iocumsnls anached [t
Coouments 10 be anciosed
1. Copy of registresion cerificate | 2 Poliution ynder contiol cerificate | 3. Copy of the driving hoence of the o
4. Insurance copy | 5 Fitness certificabe



Municipal Administration Department

“#ice af 1he Municpal Coarzil Wlurisipily
Proos Bt Mo

Sub: Mumesipal Coundgil Mursspalite: Bsud of Licerseg I
Cataction and Trangpoiation ol Feacal Shope Operaiors- Ordars - Issusd - Fleg

Aat 1. Aprdication Date af
2. Chalan Mo . Dalm for =
DEDEA
Wi M ! . rasiging as M P uasiad i issuing Rimder

e licanas tor collechon i rangaanabon of fegos sludge in the Municpality voe relerances cilad

1 vigw of Ihe abaose, and powars contermed under Section 164, resd with Section 128 and 330 of TE-'E."hgar |

Municipalfies &g, 1965, permigsian g heraby acoordad 1o br Mrs

for pofection snd ransportation of fascal sludge fram
smohic lanks, o Ralrineg, soak o, elc, . within the I".‘ll_ll'.l-:|:-|=|:|l:|. ior & penod of anie yaar
fronm o subpact 1o \oliowing conditions:
1. The Aoanse is rot tienslenabile (o any Sihr parson and shall be produsad belon the Municipe! suthariiss an demand
2. The ce-ghioging of saptic 18nk or ik shall be done i & 3ale manner and should be Irensponed only o the designatec
Faecl Sludge Trealmant Plant. Indiscrimingle dumging of Inscal siidge is labie tor penalty &g proescution
1 Ha'She shall lake selety measure ior gl the werkies and ansuna thal da-sluaging ol septic tanks and pil lakvires are dons

through mechensed rmathods ory end no manual scavengers ene engaged

4 HafSha ghall keep Ihe vahicle in rackwortty condision and at vehicles shall be covered under aclive insurance polcy
= HefGhe snal mairan the regisiars of coe-sluding Bs prescrived by the undersigned

fi. Ha/She sl mamtain (he cleaninass of tha pramises afler ce-slhuding

Tha present licenss is sl 1o be cancelled & any me by the underaigned on he grounds ol violasien of condilions ana
NECEksary puniie action hal be miligles a5 par niles

Muancipal Commissionss

Kunizipaieg

= |
b
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Annexure 6: Collection and Transport Records

Sample Form to be filled by Operator/Transporter of Faecal Sludge

in English

el 'JC .L_.."!l: |rl\. Im I.'-I- 1]

Tvpe of

cleool| dEEe/ DOl
Esiablishmers

SED

A s i
| |: .'.:..,nmh
e R s l - e et
5 _|.'.i.'-\.u.--_ os
; e R SRl NS, ey ooy Sy SRV (i . ] |
.. | [y
E| kobis Mo [ . B B Z .
| s y -
| 7 | gey | wdidl Doek
S bl iy 7, % M e sl el FE e PR e e B I EP ]
B Zf | |..'.'|“' e L)
o ey e ey e e B N B | |
o | City B b
o B e B e e e e e e o e B - i " . = e em e - -
SI'!I!'\-"’ ana bnom "-|'I oot ol ;80 5 wdll SRRl

’ - . B0 G fEk
||r| '.|:' hamb @ 58 r:-| |'|.-:-' _._‘;r_ B0 &5 ek
. mammmen e el oy mmd LS Lol LlC E E ey

food Eso A

oo I_.‘l-:&‘: _—.-ﬂe‘.‘ .‘.n‘:': e ool
L b -

Cruantity of Sn B :
ludna e ETmr— -
ol A ‘l‘l:"I" J“""ll- ;;,_.h,n_ i3 |_]|||'|f
olbached Ay g i T . m 1
e 1 e | GOODE Bodl o & ]
kit e boams bl fof AL 25 w88 JoSFHol
et . . 2ok 5 o PR VRO
13 Degludaing ....'.-k.:e.-t" 8 P |
Tl iy} e S — .
enad s E #fmip 12 i [ 1 o =] |
| s 24 Peen [ 2 Rondoeen L.
e ol R ¥ (o T |

The wi TS h-'l:ng duhy guthorized, does RarEDy crnily 1D (he acouwracy of e source and Ype Ol wasiew &
olechad and Iransocried]

¥ Sinnahure Proposed Dule b Naxt De-slucgingdear

| AsceOiGncs By Mumcpaling auinorzed Fal FialF

IR showm irensporer oelvaed the descriibad fascal Sudge B0 RS GSposdl laclity and & was saocepbed

Mo Amegnt Coibaclad Invgen [ransporter
2Ensiura of Authorized Signatony and Tille

MOTE SUBJECT 730 THE TERMS AND CONDIMIONS Of MUMICIPALITY
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TR T

o

Pararneiar Conceniratian

Arsenic 1a
Cadmium ! a

Chromium :

i A I B B i e e e e .

e .
Lspcd ‘
Piokes Iy E
Mkl ;
Jinc i
/M rafio
................... L
pH !

For oa-walered seplanssiudge wsed as fertilizer in agriculiure apolicaon. I showld sabsly the lolicwing
critéria of Clasg A Bio-aodids of US EPAC A fscal codform density of kess than 1000 MPYWJg (otal dry
solide. Balmonalla sp. dansity of lees than 3 MPN per 4 g of total ey sobds WHD [2008) susoests
Helminth egg soncenlration of < 145 folal scids and E coli of 100047 total solids in treabed sepiage o
uEa In agrcutiuna !

MSW Rules {2016} recommended the qualiy for compost as réterrad 1o in Table 7. in the absence of any
stanoards, || & recomimenced [hal ihese be asopied unill such tima standards ara notilied by the Cerral
Pollution Conired Board. Propary teated sludge can be reused io ractaim panched tend by application ag
soil eanditiongr, andfor as & fertiizer. Deteriorated fand areas, wheeh cannot suppor the plant vEgetaton
dus 10 lack of nutriens, ecl organic matber, ke pH and low waler holding capacity, can be reciairmed s
mprowad by (ke applcation of rested septage. Seplage dudge. a5 a rasull af krma stabdlzation has pH
Duftering cepacity that k= benalicial for the raclamaton of accks soils, Trasted sepiane cortais nutnenis
m congiderable amounls, which suppars the growih of a number of planis

[¥ip imgation is the pratermed imigation method lor setied septage afiuen) whan irmgation i feesibls

Crops which could be safely grown ara com. faddar, coton, treas including Iruil ees, sucalyplus and
poplar

Aguacuiture can be practiced far seitied septage eflluent when freshwater (s Bvailable 1o achieve ciution
0 ansure dissahead weipgen i abova 4 mig (|, Feh gpeces. sach ag, Thapa and Carp ana pratared arce
Ihey can toferaie low-cissohed axygen. Bolh aip irfgation and gquaculiure g Bnd and are Inasible ai
Sy Gutsheris

Source: Advigory note: Saptags Managarment in Uvtan india, Minlatry of Urban Cevalopment,
Gowarnment of Indla (201 ) and Suidalines for Saptans Managamen| in Maherashima [2018)
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T ey T e T T T

Discharge Standards as per
MoUD Advisory Note on Septage Management

For de-waterad septage/shedpe usad as ferilizer m agrcultural
application, it should satisfy the lollowing critaria of Class A Blo-solids of
US EPA

| WHO (2008) sugpests

e Hglmynth sog concemration of < 1/g fotal sobds and

| v E oo af 10000 ftotal solids in Irsatec saptage lor use N agncuiung

Urban India, 2013 National Level: CPCB, 2016

- E_ AR
RIS pH | BE5-bBAa

S - T T L R e e nm R ————

Trept e
Plaris [S5TPa Bs-Charrical (hapnen Demend [BOD [ i

e e e i e e e e o e e e I

Chemical Cwygan Darmiand (LU0 | H
[ tote) Suspended Salids (785) 0
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ANNEXURE - V]

GOVERNMENT OF TELANGANA
ABSTRACT

EFS &T Departmant -Plastic Waste (Management & Handiing) Rulas, 2016 isued
under Enviranment (Probection) Act, 1986 - Ban on manufacture, stock, sals and
use of plastic ca i5 less than 50 microng in thickness - Orders = [ssued.

ENMVIRDNMENT, AEMNCE & TECHNOLOGY {For I1T) DEPARTMENT
G.0.Ma.ho. 79 ; Lf
Read the following.
1. GO M A }o Dept,, Dated 20.056.2013,
2. Governmi 2? i inlstey of Efvireament, Forest and Climate
Change MobTheat

6. 5.0, Mo, 0.5, 320(E), dt 15.03.2016.
sk

ORDER:

In meercise of the powers oofferred by sections 3,6 ang 25 aof the
Environment (Probection) Act, 1986 [Act No, 29 of 1986) and In suparsession of
the Plastic Waste (Management and Handliing) Rules, 2011, the Central
Government notiflad the Plastic Waste (Management and Handling} Rulss, 2016
under Environment [Protectlon) Act, 1986, In View of the above, the following
arder is horeby Bsued superceding the earlier order dssued by the Envirgnment,
Forests, Scienca and Technology Departrment, Goavamment of Andhra Pradesh
vide G.0. 1% read abowe

2. The Salient features of the notification are:-

Conditiong - (1] The manufacture, impeorter stocking, distribution, sale and uss
of corry bags, plastic sheets or llke, or cover made of plastic sheat and
multilayered packaging, shall be subject to the following conditions, nameaiy ! -

) carry bags and plastic packaging shall aither be in natural shade which |s
without any added plgments or made using ondy those plgments and
colourants which are In confermity with Indian Standard ; 15 9833:1981
titled &3 “List of pigments and colourants for uee in plasbcs 10 contact with
foodstuffs, pharmaceuticals and drinking water”, as amended from time to
Elerie

b) Carry bags made of recycled plastic or prodicts made of recycled plastic
shall not be wsed for stering, carrying, dispensing ar packaging ready to
aat or drink food stuff'; *

€) carry bag mede of virgin or recycled plastle, shall net be less than fifty
miberans in thickness;

d) plastic sheet or like, which Is not an Integmal part of multilayered
packaging and cover made of plastic shoet used for peckaging, wrapping
the commodity shall nat be less than fifty micrans in thickness excepl
where the thickness ¢f such plastic shests impair the functionality of the
product;

&} the manufactursr shall not sefl or provide or arrange plastic to be ussd as
raw material to a produtaer, not having valid registratlen fram the
concerned State Pollution Control Board.

f) sachets using plestic materlal shall not be wsed for storing, packing or
sefling gutkha, tobacco and pan masala:

g} recycling of plastic waste shall conform to the Indisn Standard: IS
145341998 titled as Guidalimes for Recycling of Plastics, as smended
fram tlme to time;



k) The provision of thickness shall not be epplicabie to carry bags made up
of compostable plastic. Carry bags mada from composteble plastics shall
confarm to the Indian Standard: IS 17088:2008 tited as Specifications
for Compostable Plagtics, as amended from Gme o Ome. The
manufacturers or seler of compostable plastic carry bags shall obtain a
cortificata from the Central Poflution Control Board before marketing or
seliing; and

b

1} piastic material, in any form including Vinyl Acetate - Malelc Ackd - Vinyl
Chiaride Copolymar, shall not be wsed in any package for packaging
gutkha, pan masala and tobacco in all forma.

3, Plastic waste management- (1) The plastc waste management by the
urban local bodies In thelr respective jurisdiction shall be as under:-

a) Mastic weste, which can be recycled, shall be channelized to registered
plastic waste recyder and recyding of plastic ghall conform ta the Indian
Standard: 15 14534:1998 titled as Guidalines for Recycling of Plastics, as
gmendad fram tima o Bme.

k) Local bodies shall encourage the use of piastdc waste {prefarably the
plastic waste which cannot be further recycled) for road construchion as
per Indlan Road Congress guldelines or energy recovery Of wasta to all
pte. The standards and pollution contral norms specified by the prescribed
authority for these rechnologles shall be complied with.

£} Thermo set plastic waste shall be processed and disposed off as per tha

guidelines |ssued from time to time by the Central Pollution Contral
Board.

d) The inart fram recyeling or processing facilities of plastic waste shall be
digposged af in compllance with the Salid Waste Management Hules, 2000
or as amended from time ta tme.

4. Responsibillty of local body - (1) Every kocal body shall be responsible Tor
development and setting up of Infrastructure for segregation, collection, storage,
transportation, proceasing and disposal af the plastic waste elther an s own or
by Bngaging agencies or producers.

£2) The locat body shall be responsible for setting up, operationalisation and co-
ardination of the waste management system and for parforming the asscclated
Funictions, namely:-

{3) Enuring segregaton, collection, storage, transportation, processing and
disposal of plastic wasta;

[b) ensuring that no damage i caused to the environment during this
process;

[c) mnsuring charmelization of recyciable plastic wasta fraction to recyclers;

{d) ensuring processing and disposal on non-recyclable fraction of plastc
wasta |n accordance with the gubdelinas [ssusd by the Central Poliution
Cortrol Board;

(&) creating awareness among all mk.'ﬂ'mldars about thelr responsibilties;

{F) engaging civil societies or ﬁﬁ:ups warking with waste pickers; and



{9} ensuring that open burning of plastic waste does not take place,

5 L

(3] The local body for setting up of systermn for plastic waste managemant shall
seek assistance of producers and such system shall be set up within one year
fram the date of final publication of these rules in the Official Gazette of India,

[4} The local bady to frame bye-laws Incorporating the provigons of thess
rulas,

5. Responsibility of Gram Panchayat- (1) Every gram panchayat either on its
own or by engeging Bn agency shall set up, operationalise and oo-ordinate for
wasie managemant 17 the rural area under thelr contral and for pedforming the
associated functions, nemely,-

(3} ensuring segregation, collection, storsge, transportation, plastic waste
egnd channelization of racydable plastlc waste fractben to recycers
having valld registration; ensuring that ne damage (= caused to the
enviranment during this process;

(b} creating awareness amaong &ll stakebolders about their responsibiligles;
and

1c) ensuring thet open burning of plastic waste does not take place
6. Responsibility of waste generator = {1) The westa generator shall,=

(2} take steps bo minimlze generation of plastic waste and segregate
plastic waste at source In accordance with the Solid Waste Managament
Rules, 2000 or as amended from Hme to Eimea.

(b not litber the piastic waste ang ensure segregated sborage of waste at
source and handover segregated waste to wrban local body or gram
panchayat or agencies appointed by them or reaistersd washe plckars',
regiztared recyclers or waste collection agencias,

(2} All Institutionsl generators of plastic waste, shall segregate and store the
waste generated by them | acowdance with the Municipal Sodld Wasta
(Management and Handling) Rules, 2000 notified vide 5.0. 308(E) dated the
25th Sepiember, 2000 under tha Act or amendment from Hme to time and
handowver segragated wastes to authonzed waste processing or disposal faciities
or deposition cepters efther on IS own or through the authordzed wasta
collection agancy,

(3] All waste generators shall pay such user fee or charge as may be specified in
tha bye-laws of the local bodies for plastic waste manegement such as wasta
collection or operation of the facility thereof, etc.;

{4} Every person responsible for organizing an event tn open space, which
involves service of food sbdf In plastic ar multiayered packaging shall segregate
and menzge the wasie generated during such events in acoordance with the
Municlpal Selid Waste [Manzgermnest end Handling) Rules, 2000 notified wide
5.0, 90B(E) dated the I5th Septambar, 2000 under the Act or amendmeant from
time to Hme.
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7. Responsibility of producers, Importers and Brand Ownars - {1} The
eroducers, within a period of sy months from the date F publication of these
rules, shall wark out modalities for wasta collectinn system based an Extendead
Producers Responsibility ang Invalving State Uirban Revelopment Departmants
either individually ar cellectvely, through their @wn distribution channel or
through the jocal body concermed,

(2) Primary responsibllity for collection of used multi-layered plastie sackhet or
Pouches or packaging s of Producers, Importers and Brand Cwnars who
introduce the products in the markat, They need o Bsteblish & system ror

collaction to be submitted s the State Pallution Contral Boards while applying
for Consent to Establish or Operate or Renewal, The Brand Owners whose
consent has been renewed before the netification of these rules shap submit
such plan within one year from the date of notification of these rules and
implement with two years therealftsr,

(3) manufacture and use of nen- recyclable multilayered plaste iF any should be
phased Qut In Twa PEEFR" Himes

(4) The producer, within 8 period of thres manths from the date of finat
publication of these rules in the Oficial Gazette shall apply o the state Fallutian
Control Board for grant of registration,

(&) Every producer shall maintain & record of details of the Person engaged in
supply of plastic used as raw material to manufacture carry bags or plastic shast
of ke or cover made of plastic sheat or multliayersd packaglng,

8. Protocols for compostable plastic materials -Determination of the degree
of degradability and degree of disintegration ef plastic material shall he ae per
the protocels of the Indian Standards igted In Schedula=I to thesm
rules, (Annexure -1}

% Marking aor labeling (1) Each plaste ary bag and mullilayered
packaging shall have the fellowing information printed  InEnglish/Telugu/Hind
namely, -

(2) name, registration number of the manufacturer and thickness In case
af carry bag;

(B) mame and registration Aumber of the manufacturer |n caza of
rmiLftilayarad packaging; and

[} name and certificate number [Rule 4(h}] In cose of carry bEgs made
from compostebla plastic

(2} Each recyded carry bag shall bear & iabel or & mark “recycled” @z shown
below and shall conform ta the Indian Standard: IS 14534: 10998 titded as
"Guldelines for Racycling of Plastics”, as smended from tima to Elrma;



Gog

(3) Each carry bag made from compostable plasties shall bear & fabsl
“compestable” and shall confarm to the Indian Standard : 1S or SO 17088:2008
titles as Specifications for “Compostable Plastics”,

10. Praseribed authority- (1) The State Pollution Contral Board shall ba the
authority for enforcement of the provisions of these rules relsting to registration,
manufacturé of plastic products and multlayered packaging, processing snd
dizposal of plastlc wastes,

R

{2) The concerned Secretary-in-charge of Urban Development of the State shall
be the suthority for enforcement of the provisions of these rules relating to
waste managemeant by waste generator, use of plastic carry bags, plastic sheots
or fike, covers made of plastic sheets and muitiayered packaging.

{3} ™e concerned Gram Panchayst shall be the authorty for enforcament of
the provisions of these rules refating to waste management by the wasta
generatar; Use of plastic carry begs, plastic sheets or lilke, covers made aff plastic
sheets and mulblayered packaging In the rural area of the State.

{4) The authorities refarred to in sub-rules {1 ko (3) shall talte the assistance
of the District Magistrate or the Deputy Commissioner within the territorial limits
of the jurisdiction of the concerned district in the enforcement of the pravisions
of thase pules,

11. Registration of producer; recyclers and manufacturer- (1) Mo person
shall manufaciure carry bags or recycle plastic bags or multilayered packaging
unless the pergon has obtalned a registration from the Stats Pollubion Control
Board prior to the commencement of production;

(2) Every producer shal, for the purpose of registration or for repewal of
registration, make &n application to the State Pollution Control Board in Form I
[Annaxure-11)

{3} Every persen recycling or processing waste or proposing to recycle or
process plastic waste shall make an application to the State Pollubion Control
Board for grant of registretion or renewal of registration for the récycling unit,
in Form II. (Annaxure-TIT)

(4) Every manufacturer engaged in manufacturer of plaskic to be used &8 raw
meteral by the producer shall make an application to the State Pallution Contrel
Board for the grant of registration or for the renewal of registration, In Form
IIL, (Annexure=IvY

(3} The State Pollution Control Board shall not Issue or renew registration to
mastic waste recyding or processing units unless the unit possesses a valld
consent under the Water (Prevention and Control of Polution) Ack, 1972 (& of
1874} and the Air (Prevention end Control of Pollution) Act, 1981 {14 of 1981}
long with a certificate of registration issued by the District Industrigs Contre or
any other Governmeant agency suthorized In this regard.

(6] The Stete Pollution Contral Baard shall not renaw reglstration of producer
unless the producer possesses and action plan endorssd by the Secretary In
charge of Urban Development of the concerned State for setting of plastic waste
Management system.



(7} On receipt of the application completed in all respects for the registration for
reCycling or processing of plastic waste under sub-rulfe [3) the State Pollution
Contral Board may, after such Inquiry 8s it considers necessary and on being
satlsfied thet the applicant possesses pppropriste facilities, technical capabilities
and equipment to handle plastic waste safely, may grant registration to the
applicant on fulMlment of the conditons as may be lakd down In terms of
registration,

f

(8) Every State Poilution Control Board shall take & declslon on the grant of

reglstration within ninety days of recelpt of an application which 1s compiete in
ali resperts.

{9] The registration granted under this rule shall initially be valld for a period of
one year, uniess revoked, suspended or eancelled apd shall subseguently ba
granted for three years.

[10) Stata Pollutien Contral Board shall not revoks, suspend or cancel
reglstration without praviding the opportunity of a hearing to the prodecer or
person angaged In recycfing or processing of plastic wastes.

[I'.I.] Every .Fp]ll.".lll.lnf‘l far renswal of rngmratlun shall be made aL least oneg

hundred twenty daya before the expiry of the validity of the regestration
pertificate,

12. Responsibility of retailers and street vendors- (1) Retailers or street
vendars shall not sell or provide commodifes o consumer In carry bags or
plastic sheat or multileyered packaging, which are not manufachured and labeled
of marked, as prescribed unhder these rules.

(2] Every retallers or street vendors selliing or providing cormmodities in, plastic
carry bags or multilayered packaging or plastic sheets or Eke or covers made of
plastic sheats which are not manufactured or labaled or marked In accordance
with thess rules shall ba liable to pay such fines as specified under the bye-laws
aof the local bodies,

13. Explicit pricing of carry bags-{1) The shopkeepers and sirest vendors
willing to provide plastic carry bags for dispensing any commodity shall register
with local bady, The locel bady shall, within a pariod of six months from the date
of final publication of these rules in the Offidal Gazette of India notification of
these rulas, by notification or an order under their appropriate state statute or
byelaws shall make provisions for such registration on payment of plastic waste
management fea of minimum rupees forty eight thousand @ rupees four
thousand per month. The concermed local body may prescripe higher plastic
wasts management fee, depending upon the sale capacity. The registered shop
keepers shall displtay at prominent piace that plastic carry bags are given on
oeymont,

() Only the registered shopkeepers or strest vendars shall be eligible to provide
plastic carry bags for dispensing the commodities.

(3) The local body shall utiiize the amount paid by the customers for the carry
begs exciusivaly for the sustzinability of the wasta management system within
thelr jurisdictons.



14. State Level Monitoring Committes- (1) The State government shall, for
the purpose of affective monikoring of Implemeantation of these rules, constitute
8 Stete Level Advisory Committes consisting of the fallowing persans, namely;-

The Secretary, Department of Urban Development | Chalrman

b | Director from State Deapariment of Environment Member |
Membar Secretary from State Pollution Control Member [
Board

d | Municipal Commissioner ‘Member

e | One expert from Local Body Member

f | One expart from Non-Govarnmental involved In Member
Wasie Management =

g | Commisslorer, Valua Added Tax or his nomines Member

h | Salas Tax Commissioner or Officer Member

i | Representative of Plastic Assoclatlon, Drug Member
Manufacturers Assoclation, Chemical Manufactiy rers
Association

j | One expert fram the fleid of Industry HMember

k | One expart from the field of academic institukion Member

I | Birector, Municipal Administration Convenas

The State Level Advisory Body shall mest 8t least once in Slx Month and may
invite expearts, IT it considers necessary,

15. Annual reports —(1) Every person engaged In réecycling or processing of
plastic waste shall prepare and submit en annual report In Eorm=1V to the local
body concerned under imtimation to the concerned State Pollution Centrol Board
By the 30th April, of every year. (Annasure-V)

(2] Every local body shall prepare and submit an annual report In Foerm —V to
the concerned Secratary In-cherge of the Urban Development Department under
intimation to the concerned State Polluton Control Board by the 30%h June,
every yoar, {Annexure-vT)

[3) Each State Pollution Control Board or Pollution Conbrsl Committes shall
prepare and submit an annual report in Form VI to the CPCB on the
Implementation of these rules by the 31st July, of avery year. [(Annexure-VIT)

(4) The CPCB shall prepere s consclidated annual report on the use and
manzagament of plastic waste and forward It to the Castral Gavernment alang
with its recommendations befors the 31sk August of every year,

16. Digtrict Laval Committees;

The Ddstrick Level Committee under Chairmanship of District Collector with the
following members to implament Plastlc Waste (Management & Handling] Rules,
2016 Is conaflbuted with the following membears:-

aj All the Commissioners of Municdipal Corporations/Municipalities In the
Cistricts.

b) The General Manager, District Industries Centre.

c) A NGO working in the field of Flastic Wasts Management.

d} A represantative Ffrom  Plastic Manufacturing Association/Plastlc
Distribution Agency.

e) The Ragional Officar, Telangana State Pollution Coatrol Bogrd —
Member Comvener.
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17. Levy of Pensities: The fedlowing penaities will Be levied in atcordance
with Acts anad Rukes in force:-

a]The manufacturing units, found to be violating the rules, refating to
manufacture, recycling, thickness and marking, skall be fned
Rs.50,000/-for the first offence and the feshst/consent of the' UMt shall

be cancelled for tha subsequert offence In addition to confiscating the
machinery ised for the manufacture;

b} The retailers, vendors &nd other establishments found to be violating
the rules, relating to the use of plastic carry bags of banned category,
shall be fined Rs.2,500/- to 5,000/ For the first offence and the trade
licerize of the violator shall be cancelled for the subsequent offence,
under ralevant Municipal Laws and shaps and Establishments AgtL:

t] The individuals found to be IRttering public places with plastic bags shall
be fined Rs.250/- b S00/- per offence,

18, These orders shall come nto farce with fmmedlate affect.

19, Copy of this order is avallable on Interner and can be acceszed At
goir belangena. gov.in

(BY ORDER AND IN THE NAME OF THE GOVERNOR OF TELANGANA)

B.R. MEENA
PRINCIPAL SECRETARY TO GOVERNMENT

To
Jﬁ':;mw Secretary, Telangana Pollution Control Board, Hydershad
All the District Collectors in the Telangana State.

Copy fo:

The Municipal Adrministration and Urban Develapment Department.
The Industries & Commerce Depertment.

The Revenus {Endowment) Department.
Tha Food & Civil Supplies Department,
Tha Andmal Husbandry, Dalry Development & Fisheries Department
The Information & Technology Communication Department,
The Commigsionsar, Endowmeant Deparimeant

The Commessianer of Police Hyderabad,

The Commiissioner of GHMC, Hyderabad.

The Metropalitan Commilssioner, HMDA, Hyderabad.

The Member Secretary, A.P. Pollution Controd Board, Hyderabad,
The P.5. to Addl, Secretary to Chief Minister/ Minister (FESAT) /C.5.
The P.5. to Pringipal, Secratary,

5515c

SFORWARDED :- BY ORDERS) .UI' _1'_'
ﬁEEI".[DM OFFICER

(Cond )



209 ﬁNNEXURE'm

GOVERNMENT OF TELANGANA
ABSTRALCT

EFSAT Department - Imposing of Ban on short life PYC and Chlorinated
plastics in the State of Telangana - Draft notification - Issued.

ENVIRONMENT, FORESTS, SCIENCE & TECHNOLOGY (FOR.ITT) DEPARTMENT

G.0.Ms.Ne, 28 Dated: 10-07-2017
Read the following. -

1. Governmiant of India, Ministry of Environment, Forest and Climate
Change Notification Mo, G.5.R. 320 (E), db. 18.03.2016 rotifying
the Plastic Waste Management Rules, 2015,

2. Gowermnment of Ingla, Minlstry of Envirenment, Forest and Climate
Change Notificetion Mo, 5.0, 1357(E), dt. 08.04,.2016 notifying the
Solid Waste Management Rules, 2016,

i G.0, Ms, 79, EF.5. 8T, (For.lil), Dept., Dated 30.12.2016,

4. Orders of Hon'ble MNGT, New Dalhi, dt. 22.12.2016 in O& MNo.
199/2014 filed by Mra. Almitra H, Patel,

5 From the M5, TSPCB, Hyderabad, letter Mo, TSPCB/MSW/U-
IW/NGT-199/2016-3103, 4t 14.02. 2017,

EL LR

QRDER;

In exercise of the powers conferred by sections 3.6 and 25 of the
Environment (Protection} Act, 1986 (29 of 1986), and In superssssion of the
Plastic Waste (Management & Handliing )} Rules, 2011, the Central
Government  notified Plastic Waste Mapagement Rule, 2016 under
Ervwiromment  (Protection) Act, 1986, Similarty, In supersession of the
Municipal Solld Waste (Mansgement & Handling} Rules, 2000, the Central
Government notified Solid Waste Management Rules, 2016 under
Ervironment [Probection) Act, 1986,

Z In the G.0, 3™ read above orders were Issued for iImplementation of
Plastic Waste Management Rules, 2016 and ban on Manufacture, Stock, Sale
and Usze of plastic carry bags less than 50 microns in thickness,

The Han'hle Mational Green Trbunal, Principal Bench, New Delhl vide
its orders 47 read above, directed that :-

" The MoEFRCEC, and the State Governments to consider and pasd
sppropriste directions in relabion to ban on short life PVC and
chiorinated plastics as expeditious!y as possible and, In any case,
not leter than six months from the date of pronouncement af [his
Judgment. ™

The Member Secretary, Telangana State Pollution Contrel Board vide
letter 5% read above requested the Governmeant to issue necessary onders, in
view of the orders of Hon'ble Nationgl Gresn Tribunal.

Government have declded to Impose ban on short life PVC and
Chiorinated Plasties in the State of Telangena. Accordingly, the Ffollowing
draft notification Is publishad In the Extracrdinary issue of the officlal Gazette
of the State of Telangana for information of all persons likely to be affected
thereby and notice ks hereby given that the sald draft will be taken into

PT.O



considerstion after the axpiry of & period shchy days from the date on which
copdes of the Telangana State Official Gazetts containing this notfication are
made available to the public togather with any objections or suggestions that
may be received in respect tharets within the stipulated peried.

Objections or swggestions in this behalf should be addressed to the
Member Secretary, Telangana State Pollubion Control Board, Paryavaran
Bhavan, A-3, Industrial Estate, Sanathnagar, Hyderabad-500018,

DRAFT NOTIFICATION

In exercise of the powers conferred under section 5 read with
gection 23 of the Environment {Pratection) Act, 1986 read with sub rule (3)
of rulg § of Environment {Protection) Rules, 1986 and in compliance of the
judgment, dated 22.12.2016 pronounced by the Hon'ble National Green
Tribunal In Original Appiicstion Ne.199 of 2014, the Government of
Telargana hereby order that there shall be complete ban on usaga of shaork
life PVC and chlorinated plastics.

6. This notification shall come into force on the date of s final
publication in the extraordinary issue of the official Gazette of the State of
Telangana,

F Copy of this order is avallable on Internet and can be accessad
at woww. gglr.telangana.goy,in.

{ BY ORDER AND IN THE NAME OF THE GOVERNOR OF TELANGANA)

Dr. RAJAT KUMAR
FRINCIPAL SECRETARY TO GOVERNMENT

Ta

The Commissicnar, Printing 8 Stationery, Chanchaiguda for notification of
the above G.0, In the Extracrdinary issue of State Gazotte.

All District Callectors, in the Stabe,

All Dapartmeants of Secretariat.

The Commissioner, Greater Hyderabad Municipal Corporation, Hyderabad.

The Metropolitan Commissioner, Hyderabad Metropolitan Devalopment

Autharity, Hyderabad.

Tha Commissloner, Endowment Departmesnt.,

The Commissioner, Panchayat Raj Departmant.

Tha Commissioner of Pollce, Hyderabad,

The Member Secretary, Telangana State Pollution Control Board, Hyd.

Copy Lo
The Secretary to Chief Minkster {S5)
The P.5. to Minister (EFS&T).
Thea P.5, to Chlef Sacretary.
The Central Pollution Control Board, Parivesh Bhavan, CBD-cum-Office
Complex, East Arjun Nagar, Delhi-110032.
Tha Ministry of Emvironment, Forests & Climate Change,
Indira Paryavaran Bhavan, Jor Bagh Read, Aliganj, New Delhl-110003.
The Lew (C) Department, T.5. Secretariat, Hyderabad.
5/F & 5/C

/f FORWARDED :: BY ORDER//

SECTION OFFICER



@D ANNEXURE- TX

GOVERNMENT OF TELANGANA,
ARSIRALT

HMEFW Dept — Telangana State Pollution Contral Board (TSPCS) - Bio Medical Waste
Management Aubes 20146 — Constitution of Advisory Committes for Implementation af
the provisions of the Blo Medical ‘Waste Menagement Rules, 2016 - Orders — Tssaed,

HEALTH, MEDICAL & FAMILY WELFARE (C2) DEPARTMENT

Daiteg: 15-0-2017
Feng:

E

From the Member Secretary, TSPCB, Sarsthnagar, Myderahad,
Lr, Ma. Gen. S TSPCE/Uni-[EAC R0] -2136, de. 15-2-2007,

e

She creumetances resorted by the Merber Seoretary, Tmmu
Pollution Control Board, Sanathmager, Hydersbad In the referemce resd above,
Government hercby constdties a Committes  with the following members for
implementation of the previsions ﬂmnnuwmnmmma

3 M!-nmnﬂﬁﬂiﬁwﬁnm Membe
EFS&T Dapartment, Telsngana

4 Commissioner; T.5:. Valdy Vidhena Perishad | Member
(TSWVWP), Telangans Stote

[T President J General Secretary, IMA, Telangana | Mamber
Slate

11 Ome representative From NGO (Ta  be | Member
neminated by EFSAT Departmant)
13 Prosigert | General Secebry, Teangana | Member

CBMWTF Asscciation, Telangana Staba

14 Mamber Seouiry, Telangana Gtwte Palubon | Member-
Conlred Beerd Comyvener




@3

=3
FER

The Member Secretary, Telangana State Pollution Conbol Board (TSPCE)
Hyderabad | shall ke necessary adion accoedirgly.

{BY ORDER AND [N THE NAME OF THE GOVERNOR. OF TELANGANA)

RAJESHWAR TIWART
SPECLAL CHIEF SECAETARY TO GOVERNMENT

The Members concemed through Telangana State Polution Contrel  Soand,

Hyderatad
ooy fog
IS0 to Minksher (HMSEFW)
P.5. to SpL C.5. to Govt, HEBFW Dept

A FORWARDED & HY ORDER )

SECTION OFFICER



@ ANNEXURE-X

GOVERMMENT OF TELANGANA,

HMBPN Dapt. - W%WWMMM}-MMH

LE (LX) DEPARTMENT

E-Hum-cunis 798 B on. n 2017

DEGECR

In tha cirosmstances reported by the Mamber Sacretary, ‘I’ihrgau.&ﬂl -
Frilution Control Board, Santhnagar, Hydersbad in e meference 2 read abova, tha
Gowt, after cacsfy| saminsticn of e malter hereby constingbe Dicinct Level
Moniharing Committon (DLC) with the folowing members for implemendaton of e
prowtilons of the Eo Madical Wasle management Rudes, 20045,

I | Tha Collactor ard Distrct Magistrabn Cheinnan

1 mmwm&wmmu Plamber

3 [The Execrive Engineer, Publc Health Engressing M al,
Departrant

4 'MMM%@H Memizar

§ | The Representative of Indin ASSOCTON Membet

f | The Represerkatme of Telangana Bospitals & MU Mamna -
Hames Assodation (THANA] ﬁj"/’

7 | The superintendent and Hospitsl Adminsirator of the Mamber £ =
Eustrrt Hogatal : i

B | Cra or Two axperts in the field of Blo-Madical Wasta Mefrizar
Managernent {Ta be pominated by the District

Lollectar)
5 | The Representathve (s} of Commen Blo-Medval Waste PMermber
ifi =

i} Cistrict | and Heolth Officer 2 Memibar-
Conunsig

L “The Disirict Lewe! Monforing Commiitlee shall subm® &5 report once in Six

manths [0 tha Sabe Advisory CommEtes and under inimaton o the Telancana

Stats Pallutioh Contral Board for fBking further pecessany achion,

A The Membar Secretary, Telangara Smate Polution Control Board [TSPCH),
Hyeleranad, shall takn necessry acion asoardrgiy.

{BY ORDER AND EN THE MAME OF THE GOVERNCR OF TELANGANA)

A, BANTHI KUMAEL
PRIMCIPAL SECRETARY T GUAVERMNMENT
Ta
Al Diistrict Collaciors in tha Stage of Telanagana,
Al Disbrict Madical & Health Officars, in the State of Telangena
&F tha Members corcermed heough DMEHDs concerned,
The Mamber Secretary, Tengana State Pollution Control Board, Hyderabad
The firectar of Medical Frucalion, T.5., Hyderabar!
The Comrissionar, Tefangana Unkdya Vidhara Parishad, Hyderabad
Thaa Director of Public Heakh & Famiy ‘Welfare, Hyderabad
OE0 ba MinkEEr (HSLPW)
P35, o Prindpal Secretary to Govermment, SR Dept

I} PORMRRORD & B ORI D=t



@ A NNEXURE - XL

GOVERNMENT OF TELANGANA
ABSTRACT

EFSAT Department - Constitution  River Rejuvenation Committes - Orders -
Izsued .

EMVIRONMENT, FORESTS, SCIENCE A TECHNOLOGY (FOR.IIT} DEPARTMENT

G.0LALNo, 191 Dated: 29-11-2018
Read the following:-

1) Orders of Hon'ble NGT, (Principal Bench], Mew Dalhi,
Dated.20.9.168 in O.AMNo.673 of 2018,

2) From the M.5., TSPCB, Hyd., Lr.No.680/TSPCE /LAB /RRC /2018~
2304, dated: 23,10, 2018,

LRl

ORDER:

The Mamber Secretary, Telangana State Pollution Control Board,
Hyderabad |n his letter 2" read above, with reference to the orders of
Hon'ble NGT 1* read above has reported that the following directions are
issued by Honble NGT, Principal Bench, New Delhi:

i. All States and Union Territorles are directed bo prepare aclion
plans within two months for bringing all the poliuted river
stretches to be fit at least for bathing purposes {l.e BOD<3 mg/L
and FC <500 MPN/100mD within Six months from the date of
finalization of the action plans.

ii. The action plans may be prepared by four- member Committes
comprising, Director, Environment, Director, Urban Development,
Director, Industries, Member Secretary, Stete Pollution Cantral
Board of concerned  State. This Committee will also  be the
Monitoring Committes for exscution of the actlon plan. The
Committes may be called “River Rejuvenation Committee” (RRC).
Thie RRC will function under the overall supervision and coordinate
on of Principal Secretary, Emwironment of the concermed
State/Unlan Terribory,

i, The action plan will indude components like identification of
pollsting sources including functioning status of STPs/ETPS/CETP
and sold waste management and processing faciiities,
quantification and characterisation of solld waste, trade and sewage
generated in the catchment area of polluted river stretch. The
action plan will address issues relating to; ground water extraction,
adopting good irrigation practices, protection and management
of Flood Plain Zones (FPZ}, rain water harvesting, ground water
charging, maintaining minimum environmental flow of river and
plantation on both sides of the river. Setting up of biodiversily
parks on flood plains by removing encroachment shall also be
considered as an Important component for river rejuvenation. The
sction plan should foecus on proper interception and diversion of
sewage carrying drains to the Sewage Treatment Flant (STP}
and emphasis should be on utilization of treated sewage 50 as Lo
minimize extraction of ground or surface water. The action plan
should have speedy, definite or specific timelines for execution of
gteps. Provision may be made to pool the resources, utilizing funds
from State budgets, local bodies, State Poliution Control Board/
Committes and out of Central Schames,

P.T.0
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iv.  The Action Plans may be subjected to & random scrutiny by a task
team of the CPCHA.

W, The Chief Secretaries of the State and Adminsbratorsd Advisors o
Administrabers of the Unfon Terrtories will be personally
accountable for faure to formulabe actlon plan, as directed.

wi. All States and Unbon Territories are required to send a copy of
Action Plan to CPCH especlakly w.r.t Prioriby [ & Priorty [ stretches
for approwval.

vil.  The States and the Unlon Territories concern are directed to set up
Special Environment Survelllance Task Force, comprising nominees
af District Magistrate, Superintendent of Police, Regional Officer of
State Pollutlon Control Board and one person to be nominated by
District ludge in his capacity as Chairman of Legal Services
Authority on the psttern of direction of this Tribunal dated
07.08.2018, In Original Application No. 138/2016 (TMHRC), “Stench
Grips Mansa's Sacred Gheggar River [Suo-Motu Casea],

wiil, The Task Force will 840 endure that no illegal mining takes place in
risver bedds of such polluted stretches.

ix. The RRC will have a website inviting public participation from
educational instltutlons, religious Instibutions amd  commercial
establishments. Achlewvement and failure may also be published on
such website, The Committes may eonsider sultably rewarding
those contributing slgnificantly to the success of the project,

M, Tha RRCs will have the authority to recover the cost of rejuvenation
in Polluter Pays Principle from those who may be responsible for
the pollution, to the extent found necessary. In this regard,
principle Isld down by this Tribunal in order dated 13.07.2017 in
O.AN0.200 of 2014, M.C Mehta Vs, U0 will apply. Valuntary
donations, CS5E contributlon, wvoluntary services and private
participation may e conslderad in consultation with the RRC,

2. The MMember Secratary, Telangana State Pollution Control Board
(TSPCR), Hyderabad in his letter 2™ read above has therefore requested
the Government to constibute River Rejuvenation Committee with Director,
Environment, Director, Urban Development, Diector, Industries, Member
Secretary, State Pollution Control Board for the State of Telanoana for
preparation and execution of actlon plans.,

= Government after careful consideration of the recommendation of the
Marmber Sacratary, Telangana State Pollution Control Board (TSPCE), hereby
constitute the "River Rejuvenation Committes” for preparation and execution
of action plans, with the following members for complying with the directions
af the Hon'ble NGT at para (1) above:

1. | Chief Secratary to Gowvernment, Chalrman

2. | S5pl.C.5 /Prl. Secy/ Secy, Enviromment, Vice -
Forests, Science and Technalogy Chairman
Department.

3. | Member Secretary, Telangana State Pollution | Mamber
Control Board. Convenar




4. | Director General, Environment Protection Member
Training and Research [nstitute,

3. | Spl.C.5.f Prl. Secy/Secy, Municipal M rmkser
Administration and Urban Develapmant
Department.

B, | Spl.C.5./ Prl. SecyfSecy, Industries Member
Departmant,

7o | M.D, Hyderabad Mebropolitan Water Supply
Sewage Board (HMWSSA). Member

B. | M.D., Telangana State Industrial Member
Infrastructure Corporation (TSIIC).

9. | Principal Secretary to Govern menk, Finance Member
Dapartmant.

e ——]

(BY ORDER AND IN THE NAME OF THE GOVERNOR OF TELANGANA)

BIAY MISRA
SPECIAL CHIEF SECRETARY TO GOVERMMENT [FAC)

Te
The Chief Secratary, Government of Telangana.,
The SpliC.5 fPrl. Secyf Sacy, Environment, Forests, Science and Technology
Department.,
The Member Secretary, Telangana Stabe Pollution Control Board, Hyderabad.
The Director General, Envirenment Protection Tralning and Research
Institute, Hyderabad.
The Spl.C.5./ Prl, Secy/Secy, Municipal Administration and Urban
Development Department, Telangana State Secretariat, Hyderabad.
The Spl.C.5./ Prl. Secy/Secy, Industries and Commerce Department,
Telangana State Secretarat, Hyderabad,
The Maneging Director, Hyderabad Metropolitan Water Supply Sewage
Board (HMWSSB), Hyderabad.
The Managing Director, Telangana State Industrisl Infrastructure Corporation
(TSIIC). Hyderabad.
The Principal Secretary to Finance Dapartment, Telangana State
Sacratariat, Hyderabad.
SHSC,

ff FORWARDED :: BY ORDER [

SECTICN OFFICER



@ ANNEXURE- XIJ

GOVERNMENT OF TELANGANA
ABSTRACT

EFS&T Deptt, - Constitution of Alr Quality Monitoring Committes
(AGMC) for preparation and Implementation of Action Plan for attaining
Ambilent Ak Quality(AA0) for lowering of Air Pollution places of Hyderabad,
Fatancheru and Nalgonda, &s per the orders of the NGT, dated:8.10.2018
in 0.A No.681 of 2018 - Orders - Issued .

ENVIRONMENT, FORESTS, SCIENCE & TECHNOLOGY (FOR.III) DEPARTMENT
G.O.Rt.No, 182 Dated: 20-11-2018
Bead the following:

1) Orders of Hon'ble NGT, Dated.B.10.18 in O.A.No.681 of
2018,

2} Letter from the Reglonal Director, CPCA, Regional Directorate,
Bengaluru, Tech/163/non-attainment/RDS,/2018-19/128%,
Dt12.10.2018,

3) From the M,5,, TSPCE, Hyd., Lr.No.93 [TSPCB /LABFEPCA
f2018-2494, dated: 9.11.2018.

SRDER:

The Member Secretary, Telangana State Pallution Control  Board,
Hyderabad In his fetter 3@ read abowe, with refersnce to the orders of
Hon'ble NGT 1 read above and also as per the correspondence of CPCE 2%
raad abowve has reported that the following directions are ssued by the

i} all the states and union terribories with nonattainment cities must
prepare approprate action plans within two months aimed at bringing
the standards of air quality within the prescribed norms within &
manths from date of finalisation of the action plans;

ii} the actioh plan may be prepared by & member committee comprising
of Directors of Environment, Transport, Industries, Urban
Cevelopment Agriculbure and Member Secretary, State Pollution
Control Board or committes of the concerned statefUnéon Territory.
The committee may be calied Alr Quality Monitoring Committes
(AOMC), The AQMC will function under the overall supervision and
coordination  of Principal Secretary, Enwirenment of the concerned
StatefUnion Termtory. This may be futher superdised by the Chief
Secrebares concerned or their counterparts in Union Territories by
ensuring inter-sectoral coordination;

iif) the action plans may take Into account the GRAP, the CAP and the
Action Plan prepared by CPCB as well as all other ralevant factors,
The action plans may be forwarded to the CPCE by 31.12. 2018, The
same may be placed before the committee as directed in Direction
number vi, The Actlon Plan will include components like identification
of source and ks apportlonment considering sectors like wvehieular
poflution, Industrisl pollution shall also consider measures for
strengthening of ambient air quality monftoring and sbeps for public
awarenass Including [ssulng of advizary to public for prevention and
control of air pallution and invalvement of schools colleges and obher
academic Institutions and awareness programs;

iw) the Action Plan will indicate steps to be taken to check different
spurces of pollution having speedy, definite and specific timefines for
execution;

[P.T.0)
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) the Action plan should be consistent with the carrying capacity assessment
of tha non-attainment cities In terms of vehicular poflution, Industrial
emissions and population density, extent of construction and constriction
activities etc., The carrying capacity assessment shall also lay emphasis
on agricultural and indoor pollution in rural areas. Depending upeon
assessed carrying capacity and source apportionment, the authoritles may
consider the nesd for regulatng number of vehicles and thefr parking and
plying, population density, extent of construction and construction
activities etc., Guidelines may accordingly be framed to regulate vehicles
and industries in non-attainment cities in terms of carrying capacity
assessment and source apportionment; .

vi) the committes shall examine the acton plans and on  the
recommendation of the committee the Chalrman, CPCE shall approve the
same by 31-01-2019;

vii} the Chief Secretaries of the State and Administrators/advisors to
Administrabors of the union berritories will be personally accountable for
failure to formulate action plans, as directed;

wiii) tha CPCBs, SPCBs and State Pollution Control Committees shall develop &
public grievance redressal portal for redressal of public complainks on air
pollution aleng with B supervisory mechanism for its disposal in & time
bound manner. Any visible air pollution can ba reported at such portal by
amailfSM5;

=) the CPCB and all the State Pollution Controd Boards and Poliution Control
Committess shall collectively workout and design a robust Matjomwide
ambient alr guality monitoring programme In a reviged fosmat by
sbrengthening the existing monitoring network with respect to coverage
of more citles/towns, The scope of monitoring should be expanded to
include sl 12 notified parameters as per Notification Mo, B-29018/20/90
JPCI-L dated 18th Movernber 2009 of CPCB. The Continuous Ambient Alr
Quality Monitoring stations showld be preferred In comparison to manval
maonitoring stations. The CPCB and States shall file a composite Action
Plan with timefines for ks execution which shall not be more than 3
manths, It 5 expected that all such AAQMS shall be connected to central
server of CPCB for reporting anabysis of results in a form of Alr Quality
Bulletin for general public at regular Intervals at least on weskly basis
and ambient air guality on continuous basis an e-portal, MOEFRCT will
provice the requisite funds for the purpose., MoEFRCC in consultation
with Minkstry of Housing and Urban Affairs, MoRTH, Ministry of Petroleum
and Metural Gas, Ministry of Agriculture Cooperation and Farfers
Wellare or any other Ministry to lay down such guldalines as may be
considered necassary for improvement of air guality in the country,

- The Member Secretary, Telangana Stete Pollution Control Bosrd
{TSPCB) has also informed that Central Pollution Control Board (CPCB)
prepared a list of non-attainment citiestowns based on the Ambient Air
Quality (AAQ) data For the years 2011-2015, According to which Telangana
state ks having three non-attalnment citiesftowns viz., Hyderabad, Nalgonda
and Patancheruvu, An action plan for iowering the air poflution in Hyderabad
is under implementation, In Telangana state 3 non attalnment cities [ bown
are lisked by CPCH as per the AAQ data from the year 2011 to 2015,

3. The Member Secretsry, Telangana State Poffution Control Baord
{TSPCR) has therefore requested for constitution of the Alr Quality Monitaring
Committea (AQMC) at the esriest for reviewing and fine tuning of the
axisting actlen plan for Hyderabad and Patanchervwu with the latest
developments has to be taken up along with the preparation of action plan
for Nalgonda City, to enable the state to comply with the directions of the
Han'ble NGT in their orders 1% read above,



4, Accordingly, Govarnment, hereby constitute the Alr Quality Monitoring
Committee (AQMC) with the following members for reviewing and fine
tuning of the existing action plan for Al Quality for Hyderabad, Patancheru
with latest developmaents and preparation of action plan for Nalgonda city:

.

1. Director General, Envirenmaent, Protection

Training Research Instibste, Hyderabad., - Mamber
4. Commissioner / Director af Transport,

Hyderabad. ~Membear
3. CommissionerDirector of Industries, Hyd. —Member
4. Commessiones/Director of Munlclpal

Administration and Urban Development,

Hyderabad, -Member
5. Commissionar/Cirector, of Agriculture,

Hydarabad. =Meamiper
6. Member Secretary, Talangana State

Palistion Control Board, Hyderabad, -Member Convener

(BY DRDER AMND IN THE NAME OF THE GOVERNOR OF TELANGANA]

AJAY MISEA
SPECIAL CHIEF SECRETARY TO GOVERNMENT (FAC)

Tao

The Member Secretary, Telangana State Pollution Control Board, Hyderabad.

The Director General, Environment Protection Training and Research
Institute, Hyderabad.

The Commigsionar / Director of Transport, Hyderabad,

The CommissionerfDirector of Industrias, Hyderabad.

The Commissioner/Director of Urban Develepment, Hyderabad.

The Commissioner/Director, of Agrloulture, Hyderabad.

Copy Lo:
P.5: to C.5:;
P.5., ko Spl. C.5.; EFSAT Deptt.,
The TREB Deptt., Telangana State, Secretariat, Hyderabad.
The Industries & Commarce Department Telangana State, Secretariat,
Hyderabad.
The Municipal Administration &lbrban Development Department ,
Telangana State, Secretariat, Hyderabad.
The Agriculture & Cooperation Deptt., Telangana State, Secretariat,
Hyderabad.
The Central Pellution Control Board, Regional Directorate of (South)
*Nigarga Bhawan”, 1* Foor, Thimmalsh Road, 7 'D° Cross,
Shivanagar, Bengaluru- 550079,

&F/SC

{/FORWARDED ;: BY ORDER//

SECTION OFFICER



(229 ANN EXURE-XII

GOVERNMENT OF TELANGANA
ABSTRACT

EFSAT Department - Constitution of District  Level Air Quality Monitoring
Committes for implementation of the Action Plan in HMDA Area and Nalgonda

Digtrict - Reg,
—_— .
ENVIRONMENT, FORESTS, SCIENCE & TECHNOLOGY (FOR.III) DEPARTMENT
Bead the following:-
1. Orders of the Hon'ble MNGT, dated: B.10,2018 in O Mo, 681
of 2018,

2. From the M.5,, TSPCE, Hyd., Lr.Ns, 53/ TSPCESLAB JEPCA f201B-
2434, dated: 9.11.2018,

3, GO.RL.NG.182, EFSAT (For.IlT) Deptt., dated; 20.11.2018.

. Minutes of the 3™ AQMC Meating held on 237 Jenuary, 2019,

5. From the M.S., TSFCB, Hyd,, Ietter No.93/ TSPCB JLAR
fEPCAf2018-3139, dated: 04,02.2019,

LA

OBRDER;

As per the orders of the Hon'ble NGT 1% read above, The Member
Socretary, Teflangana State Polutlen Control Board (TSPCB) has also
informed that Central Pollution Contral Board (CPCB} prepared a list of non-
allainment cities/towns based on the Ambient Alr Quality (AAQ) data for the
years 2011-2015, According to which Telangana state is having three non-
attéinment cities/towns  viz., Hyderabad, Malgonda and Patancheruwu, &n
action plan for lowering the air paliution In Hyderabad iz under
impiementation. In Telangana state 3 non attainment cities / town ara listed
by CPCE a5 par the AMD dota from the year 3011 ta 2015. The Mamber
Secretary, Telangana State Pollutlon Contral Baord {TSPCB) has thersfare,
reguested  the Govemmant for constitution of the Ajr Quality Maonitoring
Committee (AQMC) ot the =arllest for reviewing and fine tuning of the
exigting actlon plan for Hyderabad and  Patancheruvu with the latest
developments has to be taken up along with the preparation of action plan
for Kazigonda City, to enable the state to comply with the directions of tha
Honbla NGT in their orders 1% read abows.,

2. Accordingly, Government  hawe constituted the Alr Quality
Monitoring Committes with glx mambers vide G.0. 3™ read sbove,

i The Member Secretery, Talangana State Pollution Contral Board In his
lester 5" read above as per the minutes of the 2™ AQMC meeting held on
23.1.2019 has requested the Gowvernment to constitute the District Level
Manitoring committee  in the GHMC area headed by the District
Magistrates and with senior oficers from . the Department concermed to in
put the progress and to ensure smooth implementation of the  play For Air
Quality Manzgemeant.

P.T.O



4, Accordingly, Government herewith constingte  the District Lewel
Monltoring  Committee for Alr Quality Management the followlng members
far the Districts Hyderabad, Medchel Rangarddy, Sangareddy, Medak,
;adag: end Siddipet Districts and MNalgonda District with the following
ambers:

1. |Tl1-! District Collector, Magistrate of the Chakrman
| District Concemed,

(2. [Nominee of the Regional RTA of the Member
District Concerned,

3 |MNominee of the officer of the traffic " Member
police. Department of fhe  district
concamed.

4. [Nominee of the civil suppiies department Member
of the district concerned .

5. | Nomine# fram the [ndustries Dapartment Member
of the district concernad.

&, | Mominees of the GHMC to the District Mermber
concemed falling within jurisdiction of the
GHMC .

7. | Nominees of the HMDA to the District Member
concarned falling within jurisdiction of the
HMDA,

| 8. |MNominees of the CDMA to the District Member
concerned falling within jurisdictian of Lhe
COMA |

9. |Representative from the Legal Metrology Member
of thie Concerned District

10 | Representative Ffrom state jewel oll co- Member
caprdinatar.

11 | Representative from Bhagyanagar Gas Memhber =
Limited.

12 | The Regionnl Officer, TSPCB of the District Member Canvenor
Concernad,




HE
5. The above Districk Level Monitoring Committee shall ensure the
Implementation of tha Action Plan and &ir Quality at Disbrict Lewed.

(BY ORDER AND IN THE NAME OF THE GOVERNOR OF TELANGANA]

AIAY MISEA
SPECTAL CHIEF SECRETARY TO GOVERNMENT (FAC)

Ta
The Member Secretary, Telsngana State Pollution Control Board,
Hyderabad,

Thie District Collector, Magistrate of the District
Conpermed.

The Regional RTA of the District Concermned.
The Commissionar, Transpert, Hyderabad,

The Director Genaral of Police and Superintendent of Polices
of tha Dictrict Concerned (Traffic Pollce),
The Commissioner, & E.Q. Secretary, Consumer Affalrs, Food
& Civil Supplies Department, Govt, of Telangana.
The Commissioner, Greater Hyderabad Municipal Corparation
(GHMC), Hyderabad.

Thie Metrapolitan Commissioner, Hyderabad Metropalitan raugh
Davelapment Authority (HMDA], Hyderabad, 5., TSPCB,
The Commissloner & Directar, Municipal Administration Hyderabad

(COMA), 40, AC Guderds, Masab Tank, Opp, RTI
Buliding, Hyderabad,
The Addl, DGF & Controlier, Legal Metralogy, 209,
P.W, D, Buildings, Gandhinagar, Hyderabad.
The State Level Co-ordinator for Ol Industry Telangana
State, C/o HPCL, 4™ Floar, Sebastian Street-5, sarojinddevi
Road, PB Ma,5, Secunderabad-500003, qu/l
Paris

The Managing Director, M/s. Bhogyanegar Gas Lid.,
BRevan, APIDC Bullding, Basheerbegh, Hyderabad.

// FORWARDED :: BY ORDER //

s ;
OM OFFICER



GOVERNMENT OF TELANGANA
ASSTRACT

EFSET Department - Constiution  of & Committee for preparation of ALion
Plan for restoraton of grvironments! Qualties with regard fo the idantified
polfuked Industrial_clusters — Ordars - [ssued.

ENVIRONMENT, FORESTS, SCIENCE & TECHMOLOGY (For 1) DEPARTMENT

s EotediiR 0. 2008
Read the fllawing.

1, Cuders of Hon'bhe NGT, New Delkd, De.13-11-3018 n
oL, e 10383018,
7. From the M5, TSPCE, mall received ; 46.8,1,2013,

[S F ]

2- Accordingly, the Member Secretary, Telangara Scale Palution

Control Banrd bas requested to corsbitune the commites for o af

Achion Flan for  restorstion  of envicenshantal quaiities  In respect of
artifiad poilution elusters with the following members:

=4

i-J Specid  Chis! Secretary [ Princlpal - Chairman.
Gacretery J Secretery to Govt., EFSET
Departirsant, Government of Telangana.

'i'.'_-l Commissicer [ Director of Industres, - Member
Fayt of Telangana.

-!;} fepresertative of Medial, Health & - Member
Famiy Walfare Departisnt

W) VCMD, TSIC, Govt of Telangans, . Memier
u} MO, HMWESSE, Govt af Talnngana. = Mamber

\H} Camamissianer, PRERD Department - Member
D MR G

ANNEXURE-RIV



3 Government after cavefid consideration of the sbave request of the

',J Spedal Chief Secrutany Princionl =  Chafrman.
EFSAT Department, Gowssnmant of

Telargana,
" Commisslones [ Director of [ndwstries, - Mombar
j fiovt af Talungnna,
i) Aeoresentative of Hesth, Magicsl, & - Member
Faenlly Welare Departmant
'H} VCRMD, TEILC, Govi of Telangana, - Mamoer
¥} MD, HMWSASE, Govt of Telsngars, - Membss
Hij Commissianes, PRAED Dape. = Membar
"h‘-} Member Secretary, TSRCR, Hyderadad, -  Mamber -
Corvenor

:ufmmmmmmmrm:nmmwu

ALAY MISRA
SPECIAL CHIEF SECRETARY TO GOVERNMENT [FAC)

Ta
The Specls| Chis® Secretary [/ Fel, Secetary { Secretary to Govt., EFSAT
Departmant, Governmens of Telangana.,
The Commissioner ¢ Cirector of Industries, Goverrmant of Telangana,
The Health Medical, & Family Weifara Copartmens, Telangann Statp
Secretarad, Hydersbad,
The Vice Chalrman & Hanaging Director, Telangana State Industrial
Infrastructire Carporation, Govemment of Telmngans, Hyderaban.
Tha Managing Directar, Hyderabad Metropoitan Wster Supply ard Sewerage
Bear , Governmant of Telapgans. Hydemsbad,
The Commissioner, Penchayat Raj snd Rural Deselspment Dpartment,
Telangans State Secratarat, Hydorabad,
The Membaer Sacratacy, Telangana State Follction Control Bogrd, Hyderzhad,
The IT-IH“?H.” Commerce Department, Telsngana State Secretariat,
Tha Haskifh, Medical & th Welfare fupstment, THangans State
nra

Fpdl i
The Panchayat Aij snd Rural Development Department, Telangana Statn
Secrabarlal, Hyderabad,
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f{f FORWARDED :: BY DRDER f/
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ANNEXURE- XV

GOVERNMENT OF TELANGANA
ABSTRACT

MINES & MINERALS - REGULATION OF SAND MINING - NEW SAND MINING
POLICY, 2014 - FORMULATION OF TELANGANA STATE SAND MINING RULES -
2015 (TSSMR-2015) - ORDERS - ISSUED

INDUSTRIES & COMMERCE (MINES-1) DEPARTMENT

G.0.M5.No.3, E&TdED,_‘ﬂE'Dl:_E.ﬂ.Lﬁ_.
ea

G.0.Ms.No.3B, Industries & Commerce (Mines.l) Department,
Dated:12-12-2014,

* ok kA

The following Motification shall be published in an Extracrdinary Issue of
Telangana State, Gazette dated:08-01-2015.

NOTIFICATION

In exercise of the powers conferred by Section 15(1) of Mines & Minerals
(Development & Regulation) Act, 1957 (Central Act 67 of 1957), the Governor
of Telangana, in supersession of all earlier orders issued in the composite
State and in accordance with the New Sand Mining Policy-2014 for the State of
Telangana as announced in G.0.Ms.No.38, Industries & Commerce (Mines.l)
Department, Dated:12-12-2014, hereby makes the following Rules to regulate
the Mining and Transportation of sand in the State of Telangana and for the
purposes connected therewith, namely:-.

1. Short title and commencement:-

(i} These Rules may be called the Telangana State Sand Mining Rules,
2015,

{(ii) It extends to the entire State of Telangana.
2. Regulation of extraction/disposal of Stream/River Sand

(i) Sand extraction and sale other than de-casting patta lands and in
respect of | and Il order streams, in the State shall be through
Telangana State Mineral Development Corporation Limited
(TSMDC) only.

(ii) Regulation of Stream/River sand extraction/disposal from the
areas other than falling in Schedule Areas be done by the
authorities specified under Rule 3(6).

{iii) Allocation of specified sand bearing areas |ocated
partially/fully in Scheduled Areas shall be as per the
Panchayats Extension to Scheduled Areas (PESA) Rules, 2011 or
any suitable subsequent rules/amendments to be issued by
Government from time to time with Technical and Administrative
support from Integrated Tribal Development Authorities (ITDA)
/Telangana State Mineral Development Corporation Limited
(TSMDC Ltd.) under the direct supervision and control of the
Agency Magistrate/District Collector concerned. Operational
guidelines shall be issued by the District Collector from time to
time.
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3. Sand extraction in I and IT order streams:

Sand extraction shall not be permitted in notified over-exploited areas
except for local use in villages or towns bordering the Streams for bonafide
purposes other than commercial operations/public trading/stocking etc. The
Sand extraction:-

1) Shall be as per Rulke 23-(1) (a) of Water Land and Tree Rules,

2004 or any suitable subseguent rules/amendments to be ssued
by Government from time to time.

{2) Shall be for local use:

(3)

(4)
{5}

(8)

{a) Free of cost:

(1) For weaker section housing schemes on a certificate Issued by
the District Collector ar any authorized officer;

{ii) For own use basing on the actual requirement to be certified
by Panchayath Secretary concerned and

{b) For local uwse of sand in Government works on payment of
seigniorage fies,

The Panchayath Secretary of concerned Gram Panchayath shall
jssuye way bllls as prescribed by the Mandal Authorty under
WALTA, 2002 or any sultable subsequent rules/amendments Lo
be issued by Government from time to time for the purposes
mentioned under sub-rule (2] within the jurisdiction.

Transportation of sand shall be by means of bullock caris/Tractors
only within the jurisdiction.

The District shall be treated as a unit for free movement of sand
within the jurisdiction,

The District Collector shall put in place proper

administrative mechanism fer enforcement of extraction and

transportation of sand in 1 and II order Streams camprising of:

a) Revenue Divisional Officer concerned

b} Tahsildar concerned

c) Representative of Deputy Director, Ground water
Department,

d)  Executive Engineer {concerned), RWS/Irrigation Dept.

e]  Sub-Divisional Pelice Officer.

i Maotor Vehicle Inspector (concerned) from Transport Dept.

4. Constitution of Sand Menitering Committee (SMC)

In partial modification te G.0.Ms.No.38, dated 12.12.2014, the District
Collector & Magistrate shall be the Chairman of the District Level Sand
Committee. There will be a State Level Committee with Chief Secretary
of the State as Chairman.



(1} Constitution of District Level Sand Committee (DLSC)

The identification of sand bearing areas in II1, IV and above order
streams/rivers for extraction shall be by the District Level Sand
Committee. The District Collector shall be the Chairman of the District
Level Sand Committea, other members will consist of the following

afficers:

[a) Districk Collectar : Chalrman

(b} Joint Collector ¢ Vice-Chairman

(c)*Project Officer, TTDA concerned. ¢ Member

{d) District Panchayat Officer : Member

{e) Dy. Director; Ground Water Dept. ¢ Member

{f) Executive Engineer, Irrigation/ : Member
River Conservator.

{g) Executive Engineer, Rural Water Supply . Marmber

{h) Environmental Engineer, Telangana State Memiber
Pallution Contral Board.

{I} Nominee of Telangana State Mineral : Member

Development Corporation Ltd, (TSMDC)
(i} Asst, Director of Mines & Geology : Member-
concemed. Conmvenor
* 5 case of sand reaches falling partly or fully in Scheduled Areas.

{1} The District Collector may invite any ather officer like the Superintendent of
Police and District Transport Officer as deemed fit.

{Ii) The Assistant Director of Mines & Geology concemed shall identify the
patential sand bearing areas on regular basis and place proposals before
District Level Sand Committee,

tiii} The Chairman, District Level Sand Committee shall order for joint
inspection of Identified sand bearing areas and obtain reports fram the
following:

(a) The Ground Water Department shall issue the feasibility report
ynder Water, Land and Tree Rules, 2004 or any suitable
subsequent rules/famendments to be issued by Government from
time to time with geo-coordinates of the specified sand hearing
areas, with specific recormmmendations on the mode of sand
extraction.

(b} The Executive EngineerfRiver Conservator shall issue clearance
for the ramps with Geo-coordinates,

(c)The Revenue Department shall demarcate the specified sand
bearing area and furnish plan on village map,

{(d) The Assistant Director of Mines & Geology shall arrive at the
quantity of sand basing on the Ground Water Dept., feasibility
report.

{iv] (a) The Collector & Chalrman, District Level Sand Committee shall
finalize the specified sand bearing areas as per sub-rule (iil} and
lssue in-principle allotment notice te Telangana State Mineral
Development Corporation calling for Approved Mining Plan,
Environmental Clearance and Consent for Operation within {3)
manths.



{v)

On application filed by the Telangana State Mineral
Development Corporation, the Chairman DLSC may give a (3)
months extension for submission of Statutory Clearances.

{b} Telangana State Mineral Development Corparation shall obtain
the following statutory clearances:
{iy Approved mining plan from the Deputy Director of Mines &
Geology of the Region concerned.

{11y Environmental Clearance (EC) from State Environment
Impact Assessment Authority.

{iil} Censent for Establishment {CFE}/Consent for Operation
(CFO) from Telangana State Pollution Control Board,

(e}  On submission of Statutory Clearances, the Chalrman, District
Level Sand Committee shall allot the specified sand bearing
area to Telangana State Mineral Development Corporation
Limited for extraction of sand,

(d) M/s Telangana State Mineral Development Corporation
Limited shall execute a lease deed in Form=51 with Assistant
Director of Mines and Geology concerned within (15) days
from the date of allotment order,

on application filed by M/js Telangana State Mineral
Development Corporabion Limited, the Chairman, District Level
Sand Committee may condone the delay and extend the time for a
period of {15) days for execution of lease deed.

Extraction of sand from specified sand bearing areas:

Telangana State Mineral Development Corporation after
exacution of lease deed shall:

i} Extract sand by engaging a raising contractor from the specified
sand bearing area to an approved stock yard. The ralsing
contractor will be selected under strict competitive bidding
Process.

(by The sand extraction shall be under electronic survelllance
and electrenic documentation linked to & central decumentation
monitoring facility to be developed by Telangana State Mineral
Develapment Corporation.

ic} The extraction of sand shall be manual or mechanized as per the
approved mining plan and Environment Clearance.

{d} The extracted sand shall be moved to stock yards and weighed
ar by volumetric analysis before unloading at the stockyard.

ied The purchaser of the sand shall pay the sale price 1o Telangana
State Mineral Development Corporation and obtain transit pass
fway bill

{f} Loading of sand from the stockyard shall be as per the approved
capacity of the vehicle through weighmant.

(g} The transit pass shall have the security seal of Telangana State
Mineral Development Corporation stamp with date, time and
indicate the destination/route for tracking by way of GPS facility
to be developed.



[vi) Telangana State Mineral Development Corporation shall dispose
cand from the stockyard as per the sale price fixed by L
Government from Eime o ume.

{vii) The Member-Convenor shall convene the District Level Sang
Committes (DLSC) meetings frequently to ensure sand availability
in the District.

(viil} The period of allotment for extraction shall be for five (5) years
from the date of agreement subject to:

{a) Assessment of annual replenishment of sand to sustain the
extraction.

(b} Feasibility report by Ground Water, Irrigation Dept,, with
Approved Mining Plan and CFO from TSPCB every year.

{c) The period of sand extraction from the allotted area shall be as
per the local conditions, reflected in the Approved Mining Flan and
CFQ.

(d) During the subsistence of allotment, the DLSC shall review the
statis before (30) days from the date of expiry of first
vear/subsequent year period or exhaustion of estimated quantity
and order for joint inspection to explore continuation of extraction
after fulfilment of Rule 4{viii}{b}.

fe} If the specified sand bearing area Is feasible for sand
extraction, the Chairman-DLSC shall call for Mining Plan, CFO and
approve for continuation of extraction.

(f) If the specified sand bearing area Is not feasible for sand
extraction, the Chairman-DLSC shall order for stoppage of sand
extraction for a specified period and Telangana State Mineral
Development Corporation shall safequard the area.

(g} Due to any reason, the allottee can surrender the area allotted
by making an application to the Chairmman, DLSC through the
Member-Caonvenaor,

{2) Constitution of State Level Committes (SLC):

The State Level Committee shall consists of the following

Officers:
[ {a) | Chief Secretary . | Chairman |
(b} | Director General of Palice . | Member
{c) [Spl. C.5. & CIF, Ind.&Com.Dept, 1 [ Member
(d) | Prl. Secy. Revenue Dept, : | Member
(e} | Prl, Seey., Rural Developrment |1 | Member
[f} Prl. Secy. I&CAD Dept. : Member |
{g) | VC&MD, TSMDC : | Member
thy | Commissioner, Rural Development | : | Member
{1} Commissloner, Transport Dept. : | Member
(i} Member-Secretary, TSPCB ¢ | Member |
(k] | Director, Ground Water Dept. ! | Member
{1 Engineer-in-Chief, [rrigation Dept. |: |Member
{m) |Director of Mines & Geology. | Member-
Secretary
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The State Level Committes shall meet periodically to take up review

of the performance, the matters referred by District Level Sand
Committee for review of any statutory provisions and Issue necessary
guidelines for proper Implementation of the Rules,

Responsibility of the M/s Telangana State Mineral

Development Corporation Ltd:

(1)

Telangana State Mineral Development Corporation shall:

{a) Enter into an agreement with Assistant Director of Mines and
Geology by furnishing bank guarantee for an amount equivalent to
10% of the tofal seigniorage fee on assessed guantity as security

deposit,

(b} Extract sand as per the Approved Mining Plan and other
conditions lald in the clearances issuad under the River Conservancy
Act, 1884, the Water Land & Trees Act, 2002 ard the Environmeant
Praotection Act, 1986 and Air & Water Pollution Prevention Act, 1974
and amendments therson or any suitable subseguent
Act/rules/amendments to be issued by Government fram time o
time,

fe) Mo transfer or subletting of the allotted sand bearing area.

{d) Extract and dispatch sand from the allotted sand bearing
area to approved stockyard alongwith the way bill in Form-52
issued by the Asst. Director of Mines and Geology concerned after
paying the Seigniorage fee and other taxes as per the prevailing
srhaduled rate or revised from Eime o time.

e} (i) Establish a stockyard near to the lifting peint having good
road facilities and also additional stockyards near urban
habitations, especially the Municipal Corporations.

(i) Shall obtain Mineral Dealer License for the stockyard
under Mineral Dealer Rules, 2000 from the competent
autharity. The walidity of Mineral Dealer License shall
coterminous with the period of agreament,

(lil} If any sand stocks leftover after the period of agreement,
on representation by the allottee, the walidity of Mineral
Dealer License may be extended by the Licensing Authority
after report by the Asst. Director of Mines & Geology.

{iv) The period of extension shall be based on verification of
stacks and the previous daily dispatches.

{f) Sand from stockyard shall be dispatched by Telangana State
Mineral Development Corparation with transit pass {Form-E) issued
by Assistant Director of Mines and Geology concerned alongwith tha
computerized welghment slip.

(g} The dispatch of sand from the stockyarad shall be under
alectronic survelllance and electronic docurmentation linked to a
eantral docurmentation monitoring facility.



{h) Use of machinery s permitted for making ramps, pathways and
malntenance.

(1} Extraction of sand from sand bearing area shall be by manual or
mechanized means subject to parmission from the District WALTA
Authority on a condition that there is no impact on ground water
table,

(i) (i) Maintain daily production and dispatch register at the
ailotted sand bearing area.

(i) Maintain daily stock and dispatch register at the minersal
Dealer stockyard.

(iii) Shall submit returns under A P. Minor Mineral Concession
Rules, 1966 and A.P. Mineral Dealer Rules, 2000 or any
suitable subsequent rules/amendments to be issued by
Government from time o time to the Competent
Authorities.

(k) Be penalized Ffor any extraction of sand beyond the
specified area; beyond the specified thickness and far any other
viclations,

Penalty of Rs.1,00,000/- or Rs.500/- per Cu.Mt of sand
quarried beyond the specified limits or in excess of thickness
stipulated, whichever is higher.

(2}  In the event of contravention of any of these rules and the
conditions specified in Agreement of allotment during extraction of
sand, the -allotting authority shall after giving an opportunity,
Impose an appropriate penalty.

6. Regulation of Sand extraction in III and above order

streams,/Rivers:

(1}  The transportation of sand extracted from III and above order
Streams/Rivers shall be utilized anywhere within the State.

(2} The Districk Collector shall put in place a proper administrative
mechanism for enforcement of extraction and transportation of
sand comprising af:

ral Joint Collector/Addl. It Collector,

(b} Project Officer, ITDA concamed (in respect of Scheduled areas),
[e) Deputy Transport Commissioner/RTO

(d}  Asst. Director of Mines & Geelogy.

el Executive Engineer, Trrigation/River Conservator,
il Any other nominee(s) by the Distnct Collector.”

7. De-casting sand from Pattalands:
In case of the sand cast in pattalands, the pattadar shall be allowed
ko de-cast sand te make the land fit for agriculture.

To eliminate vested interests, no Agent/GPA/Lease holders other
than the pattadar shall be Involved in de-casting process.
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(1} De-casting in pattalands abutting the river course:

[a) The pattadar shall apply to the Asst. Director of Mines &
Geaology concerned alongwith copy of pattadar pass book
and Title deed book and location of the |and on village map.

{b)  Asst. Director of Mines & Geoglogy concermned shall take up
joint inspection of the pattaland with the following:
(i} Tahsildar shall identify the pattaland, possessorf
occupier and furmish attested sketch demarcating the
area, The boundaries will then be fixed on ground,

(i) Mandal Agriculture Officer shall certify that without
de-casting the pattaland is not fit for agriculture.

(iiyThe Ground Water Dept. shall record the geo-
coordinates of the pattaland as per boundaries fixed by
the Tahsildar, assess the thickness, gquantify the sand
io be de-casted and glve speciflc recommandation on
the mode of de-casting i.e. manual or mechanized.

tiv) Asst. Director of Mines & Geoglogy shall certify the
suitability of sand for construction.

(v) Executive Engineer, Irrigation Dept., concerned shall
report on the location of patta land with reference to river
course/bed,

12} After receipt of joint inspection report, the Asst, Director of Mines &
Geology shall submit the proposals duly stipulating the period of
de-gasting to the District Callector.

13} District Collector after scrutiny shall submit proposal to the Gavt,

(4} After receipt of orders from the Gowt. the Asst. Director of Mines &
Geology concerned shall collect the seigniorage Fee for the entire
assessed sand quantity In advance, security deposit in the form of
Bank Guarantee in favour of Asst, Director of Mines & Geology
equivalent to seigniorage fee on the assessed sand quantity and
gnter inte an agreement In Form=-55% before ssus of dispatch
permits in Form-53.

If Ad wvalorem rate of seignlorage fee is imposed, the
Telangana State Mineral Development Corporation rate will be the
bench mark for payment of seigniorage fee for de-casting sand
from pattalands.

{5) Responsibillties of the pattadar:

fa} Shaill extract sand fram the pattaland by
manual/mechanized means as recommended by Ground
Water Department and transport to the stockyard by
tractors capacity not more than 3 cu. mt. alongwith transit
farm issued by the Asst. Director of Mines B Geology.

(b} Shall establish a stockyard by obtaining registrabtion under
MDR, 2000 or any suitable subsequent rules/amendments
to be issued by Government from time to time from the
Competent Authority at @ location having proper road
connectivity,



(&)

{7)

(8)

{c) Shall dispatch sand from the stockyard to the consumers
with Transit Pass in Form-E [ssued by Asst. Director of
Mines & Geplogy concerned under MDR, 2000 or any
suitable subssguent rulesfamendments to be issued by
Governmeant from time to time.

[d) Shall dispese sand from the stockyard as per the sale price
fixed by the Government from tme to time.

=} Loading of sand from the stockyard shall be as per the
approved capacity of the wehicle with transit pass duly
indicating the destination, date and time,

(f Any contravention by the pattadar during the de-casting,
the Chairman, DLSC may order for collection of:

(i) Rs.1,00,000/- or Rs.500/- per cu.mt. whichever is
higher shall be collected as penalty on de-casting of sand
beyond the specified limits or in excess of permitted depth.

(i} Repeated wiclations will result in cancellation of
permission and forfeiture of security deposit.

(i} Penalty of Rs.10,000/- per ton on vehicles carrying
more than the permitted capadty from the stockyard

To prevent Indiscriminate removal of sand from pattalands abutting
the Riverbed, more rigorous wigilance and inspections shall be
baken up.

The District Level Sand Committee shall issue operaticnal
guidelines for de-casting sand from pattalands abutting river bed.

The pattalands located in the midst of the river course/bed;

In case of pattalands located in the midst of the river
bedfcourse, the pattadar shall enter into an agreement Tor removal
of sand by Telangana State Mineral Development Corporation Lid.

The Chairman, District Level Sand Committee shall allob the
pattalands located In the midst of the river course/bed to
Tefangana State Mineral Development Corporation Limited as per
Rule 2(i) readwith Fule 4 {iv) ().

B. Applicability of these Rules on sand sourced in the process of
de-silting:

The Superntending Engineer, Irrigation & Command Area
Development Department concerned shall:

(a)

(k)

Obtain the administrative approval from the Competent Autharity
for de-siltation of Reservoirs and Tanks as defined by the Irrigation
& Command Area Development Department, to enhance the
storage capacity of the reservoirs and augment Ground Water
recharge in Command Areas,

With approval of District Level Sand Committee shall notify the
reservairs proposed for de-siltation in March every year.



(c) Al the notified reservoirs and tanks shall be handed over to the
Telangana State Mineral Davelopment Carporation Ltd. Ffor
de-siltation,

(i) The disposal of sand out of de-siltation of Reservoirs and
Tanks shall be in accordance with the procedures under
these TSSM Rules, 2015 or any amendments issued from
Lirme o time.

(i} Sand de-slited shall be dispatched to the stock yard
registered under A.P. Mineral Dealer Rules, 2000 by
competent authority with Form=-54 issued by the Asst,
Director of Mines & Geology concerned,

(lil) Sand shall be disposed from the stockyard as per the sale
price fixed by the Gowvt, from time to time with Transit Passes
In Ferm-E issued by the Asst. Director of Mines & Geology
concernad,

(d) Sand sourced out of de-silting operations shall be utllized from the
stock yards for varlous civil works with preference to Govt, Depts.,

e} The orders issued earlier for continuation of 2" or subsequent year
if any, after payment of required fees or upset price to Government
alletted to any agency on nomination basis or by other means shall
be seized after completicn of its allotted/to be allotted period

8. Crushed S5tone Sand as alternative to natural sand:

Alternate to River sand In the form of Crushed Stone Sand
(Manufactured Sand) shall be encouraged from the conservation point of
view to River bed/in-Stream sand quarrying operations at affordable cost
be made avallable to meet the reguirement of bulk consumers by
following:

(I} By according Industry status as long as the unit manufactures
100% sand for avallment of VAT and power subsidy prospectively.

(i} Regular Incentives will be extended for new units.
[iif)  Preference in quarry lease allotment

{iv)  Existing Stene Crushers will be accorded ancillary status subject to
crushed stone sand certified by ISO/NAC/NCCEM

(v} The Government Departments shall be mandated to use at least
50% of manufactured sand in Government constructions.

10. Fixation/Revision of rates of sand and seigniorage fee:

(i) The Government shall fix the rates and revise the rates of
seigniorage fee as per the situation/demand warrants.

I ad-valorem rate of seigniorage fee |s Imposed, Telangana State
Mineral Development Corporation rate will be the Bench mark for
collection of seigniorage charges on sand from de-casting as well as de-
silting.

(i) The price of sale of sand per Cu.Mt./Ton shall be determined by
the respective District Level Sand Committee keeping in view of the
pravailing cost of production and logistics therein and submit to the Govt,
for approval,



11, Apportionment of Seigniorage Fee to Zilla Parishad General
Funds:

100% Seigniorage Fee shall be remitted to the General Funds under the
Head of Account of Zilla Parichad roncerned., The same shall be
apporticned in the ratio of 25:50:25 among Zilla Parishad, Mandal
Parishad and Gram Panchayat respectively.

12. Ban on sand transportation across border:

Mo transportation of sand from the State shall be made Bcross the
border to other States.

13. Offences:

Any sand lorry found without valid waybill issued by Telangana State
Mirieral Development Corporation or by the pattadar (de-casting) will be
deemed lllegal and the vehicle shall be seized.

(1} Any machinery and vehicles used for extraction and transportation
of sand In contravention to these rules shall be seized.

(2]  The following officers in the State are authorized under these rules
to selze a machinery or vehicle invelved in illegal sand extraction
and transpartation.

a) Sub-Collector/Revenue Divisional Officer (concerned).

b} Tahsildar (concerned) Mandal,

¢) Sub-Divisional Police Officer (concerned).

d) Statlon House Officer {concerned).

&) District/Divisional Panchayat Officer

f) Asst, Director of Mines & Geology {concerned}.

g) Any other officer nominated by the Dist, Collector
[concerned).

(3] An officer authorized to seize any machinery/vehicle as per sub-
rule (1} shall keep machinery/vehicle with Station House Officer
concerned or Tahsildar concerned for safe custody and shall submit
a report of such seizure to the Competent Court of Law,

(4] An authorized officer who seizes any machinery/vehicle shall order
confiscation of the machinery/vehicle so seized,

(5] No order of confiscation of any machinery/vehicle shall be made
under sub-ruie (4) unfess the persoan from whom  the
machinery/vehicie is seized Is given:-

(@} A nobice in writimg informing the person of the grounds an
which it is proposed to confiscate such property,

(b} An opportunity of making a representation in writing within
such time as may be specified in the notice against the
grounds for confiscation; and

fc) A reasonable opportunity of being heard in the matter.

(8] Officers seized the wvehicle shall issue order of confiscation of
machinery/vehicle. The confiscated machinery or vehicle shall be
disposed in public auction.
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The Tahsildar (or) the officers nominated by Tahsidar at
Mandal Lewvel; Sub-Coliector/Revenue Divisional Officer [or) the
officers nominated by the Sub-Collector/Fevenue Divisional Officer
at Divisional Level; the Joint Collector/the Districk Collector {or) the
Officars nominated by the Joint Collectorfthe District Collector at
District Level shall seize illegal sand stocks, Such seized sand shall
be kept under safe custody of concerned Tahsildar and the same
shall be disposed through Telangana State Mineral Development
Carporation.

15. Appeal and Revision:

{I} Incase of 1 and Il order streams:

[a) Any person aggrieved by an order passed by the Mandal
Authaority) may prefer the appeal before the loint Collector
within fifteen (15) days from the date of receipt of such
order,

14, Disposal of seized sand:

=] Any person aggrieved by an order of the loint Collector
may prefer revision before the Districk Collector within
fifteen {15} days from the date of receipt of such order.

(i) In case of III and above order streams/rivers.

Any order passed by the Chairman, DLSC, Deputy Director of
Mines & Geelogy or Asst. Director of Mines & Geology, the allottes
may prefer an appeal to the Govt. within (30} days from the date
of receipt of such order,

16. Restriction on issue of licence for stocking /storing ftrading of
sand :

Mo other person or -agency other than Telangana State Mineral
Cevelopment Corporation and a pattadar having permission for de-casting
of sand from his fher patta land from the competent authority for the
specified area mentioned therein shall be issued licence for stocking
fstoring fprocessing Strading of sand Including manufactured sand under
AF Mineral Dealer Rules, 2000 or under any suitable subseguent rules
Jamendments to be issued by the Government from fime to time.

17. Powers to Issue Orders/Clarifications /Guidelines:

The Government shall be the Authority to issue clarfications;
guidelines or relaxation orders from time to time, in implementation of
these rules.

18. Saving Clause:

(1) Leases which have not yet started shall be continued by the terms
and conditions of the grant until expiry of lease except in those
cases wherein the Government in the public interest decides
otherwise,

(2] Leases under aperation shall be continued by the terms and
conditions of the grant untl expiry of lease except In those cases
wherein the Government In the public interest decldes otherwise,



19. Applicability of General Provisions:

The General provisions of Minor Mineral Concession Rules, 1966 or
any sultable subseguent rules/amendments to be issued by Government or
the orders, guidelines, darifications issued by Government in this regard
from time to time shall apply for cases which are not explicitly mentioned
herein.

[BY ORDER AND IN THE NAME OF THE GOVERNOR OF TELANGAMNA]

K. FRADEEF CHANDRA
SPECIAL CHIEF SECRETARY TO GOVERNMENT AMD
COMMISSIONER FOR INDUSTRIAL PROMOTION
Io
The Commissioner of Printing, Stationary & Stores Purchase (Ptg. Wing) Hyderabad.
(He s requesied to publish the above Motification in the Extra- Drdinary Issue
of Telangana Gazette, and arrange to send 2500 copies of the same bo
Government in Industries & Commernce (M.I) Department)
The Director of Translation, Telangana, Hyderabad, (He is requested to furnish
the Telugu version of the Motification direct to the Commissioner, Printing,
Stationary & Stores Purchase (Ptg.Wing), Hyderaba«)
The Director of Mines and Geology, Telangana State, Hyderabad
The Vice Chairman & Managing Director,
Telangana State Mineral Development Corporation Ltd., Hyderabad.
All the District Collectors/loint Coflectors in the stake of Telangana
through Directar of Mines and Geology, Hyderabad.
The Irrigation & CAD Department.
The Panchavat Raj & Rural Development Department
The Revenue Department.
The Commissioner of Panchayat Raj, Hyderabad
All the Departments of Telangana Secretariat,

F.5. to Princlple Secretary to the Hon'ble Chief Minister.

F.5 to Hon'ble Minister for Mines and Geology.

P.5. to Hon'ble Minister for Panchayat Raj & Information Technology.

P.5. to Han'ble Minister for Irmigation,

P.5. to Chief Secretary to Government,

P.5, to Speclal Chief Secretary to Government & CIP, Ind B Com Dept.

F.5. to Secretary to Government, Ind & Com Dept.,

The Joint Directors/Deputy Directors/Assistant Directors of Mines and
zeology Deptt., through the Director of Mines & Geology, Hyderabad.

The Law Department.

The General Administration {Cabinet) Department,

Sf/Sc. (C.No.9060/M.1{1)/2014)
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